BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
O.A. NO. 172/2016/EZ

IN THE MATTER OF:
SAJAY LALOO

...APPLICANT
-Versus-
STATE OF MEGHALAYA & ORS.
....RESPONDENTS
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REPORT ON BEHALF OF THE RESPONDENT NO. 1 IN FURTHERANCE
OF THE ORDER DATED MARCH 7, 2022

I, Sh. Manjunatha C., s/o Channabasappa T., aged about 43 years, being
the Secretary to the Government of Meghalaya, Forest and Environment
Department having its office at Secretariat, Shillong - 793001 do hereby

solemnly affirm and state as follows:

1. That I am the Secretary to the Government of Meghalaya, Forest and
Environment Department and as such in my official capacity I am well
conversant with the facts and circumstances of the case and
competent and authorized to swear this affidavit on behalf of the
Respondent No. 1 who have been impleaded in the present

proceeding.

520 A That this Hon’ble Tribunal vide its order dated March 7, 2022 was
,,\?’ ) f)hQased to inter-alia to issue directions upon the Chief Secretary to
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Jowai Municipal Board and other statutory regulators and to prepare
a remedial action plan for inter-alia dealing with the issues in respect
of the Myntdu river which have been assailed in the present
application by the Applicant herein and duly file a report with the
Registrar of the Hon’ble Tribunal reflecting the status of compliance as
on June 30, 2022.

A copy of the order dated March 7, 2022 is annexed hereto and

marked with the letter “A”. \ :
\\‘
3. I state that it is pursuant to the aforesaid directions of this Hon’ble
Tribunal, that I am filing the present report on affidavit to bring on
record the status as on date in regards to the aforesaid remedial

action plan in compliance of the directions of this Hon’ble Tribunal.

4. [ state that pursuant to the order date March 7, 2022 the Chief
Secretary had also called for an explanation from the CEO, Jowai
Municipal Board calling upon her to furnish an explanation as to why
she was not present for the said hearing despite the previous order
dated January 19, 2022. Such explanation was duly provided by the
CEO, Jowai Municipal Board vide her letter dated March 19, 2022 and
the basic reason as stated for her non-appearance was the
miscommunication and/or lack of communication with the Learned

Advocate appearing for the Jowai Municipal Board.

A copy of the letter dated March 19, 2022 sent to the Chief

Secretary by the CEO, Jowai Municipal Board is annexed hereto and

"Z[l)) marked with the letter “B”.
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5. I state that pursuant to the order dated March 7, 2022 a meeting was
duly convened by the Chief Secretary on March 22, 2022 and the
following decisions were adopted in respect of the issues as
highlighted and identified by this Hon’ble Tribunal in respect of th

Myntdu river and the steps to be taken in respect thereof:

A~ Sogré‘faff“‘-’"
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S.No. Issue Action to be taken by | Timeline
and by whom
1 Establishment of Work Orders to be Two Weeks
Bioremediation Plant issued by from the
and FSSM plant Urban Affairs meeting
Department
2 Establishment of Estimates to be One Week
Composting Plant and prepared by from the
Waste Recovery Centre Urban Affairs meeting
Department
% Remedial Action Plan To be prepared by 15 days
Urban Affairs from the
Department meeting
4 Compensation payment N.A N.A
in terms of the order
S Check on dumping of | Personal Inspections to | Before next
solid waste, waste and be conducted by DC, meeting
muck during road West Jaintia Hills and
construction a senior state official
6 Encroachments in Personal Inspections to N.A.
2 catchment and flood be conducted by DC,
7'1% plain zone and their West Jaintia Hills
tK removal
& p. Issuance of necessary To be issued by DC, N.A.




prohibitory order for West Jaintia Hills
prevention of dumping
and solid waste
8 Water Quality Checks MSPCB to perform N.A.
tests of main rivers
and subsidiaries and
provide bench-mark
for each parameter
tested
9 Prevention of mining of DFO Territorial 15 days
minor minerals along Division Jowai to from the
banks and catchment ensure prevention of meeting
area of the river the same and file an
Action Taken Report
10 Non-compliances made | CEO, Jowai Municipal N.A.
by Jowai Municipal Board to furnish
Board in respect of the | reasoned explanations
orders of this Hon’ble
Tribunal

Thereafter the meeting was concluded after adopting the aforesaid
resolutions as tabulate and the meeting was to be reconvened two

weeks thereafter to check the status of each and every resolution.

A copy of the minutes of the meeting dated March 22, 2022

chaired by the Chief Secretary is annexed hereto and marked with the

['/‘ ,}( 1) letter “C”.




6. In terms of the aforesaid meeting dated March 22, 2022 prohibitory
orders under Section144 CrPC were issued for complete restrictions
on:-

a) Felling of trees

b) Sand Mining and stone quarries

e Sacrotery e
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c) Washing of clothes and vehicles
d) Dumping of spoils and waste
€) Dumping of muck and construction waste

near or in the vicinity of the Myntdu River on April 4, 2022 and
signboards indicating the same have also been installed on the Jowai-
Amlarem Road on May 26, 2022.

A copy of the prohibitory orders under Section144 CrPC issued
and photographs of the signboards indicating the same are annexed

hereto and marked with the letter “D”.

7. In furtherance of the aforesaid meeting dated March 22, 2022 the
Divsional Forest Officer, Jaintia Hills Division completed inspections
on March 14, 2022 and March 28, 2022 to verify the status of mining
and no illegal mining was detected. Further, it was informed vide an
i ﬁ}A\qﬁon Taken Report dated April 8, 2022 that intensive patrolling was

,/

4 (f d?ebiné"c\onducted and flexes and signboards indicating penalties were
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A copy of the Action Taken Report dated April 8, 2022 is

annexed hereto and marked with the letter “E”.

In pursuance of the aforesaid meeting dated March 22, 2022 the
Urban Affairs Department vide a letter dated April 19, 2022 has
prepared the Remedial Action Plan as indicated in the aforesaid
meeting and the following inter-alia were the key areas identiﬁé
where work was required to be done in terms of the strict timelines as

specified hereinbelow:

S.No. Main Sub-Category of Work Timeline for
Category of Completion
Work
1 Sewage a) Nallah waste  water 8-12 months
Management treatment for bio-

remediation measures

G

b) FSSM plant 6 months
c) Cesspool Vehicle 4-6 months
2 Solid Waste |a) Construction of aSolid| 8-12 months.
Management Waste Processing and
Disposal Plant of 10
TPD.
b) Scientific Waste | Contingent on
Processing Facility lands identified

and acquisition

proceedings.

c) Waste Collection outlets 6-8 months
at outfalls of Myntdu

River.
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3 River Front | Tobeautify stretches of| 8-12 months.
Development | MyntduRiver where land is
availablewith provision of
embankments, landscape,
street furniture andlighting

etc.

4 IEC Activities | IEC  Activities will be 6 months ~
conducted under SBM 2.0.

Action Plan is currently

being

A copy of the Remedial Action Plan dated April 19, 2022 as
prepared by the Urban Affairs Department is annexed hereto and

marked with the letter “F”.

9. [ state that pursuant to the orders passed by this Hon’ble Tribunal
and in terms of the resolution dated March 22, 2022 the Urban Affairs
Department transferred Rs. 2.5 Crores to the Government of
Meghalaya, Forests and Environment and the same is being utilised to
implement the remedial action plan prepared with respect to the
Myntdu River. For the ends of such utilization the Government of
Meghalaya, Forests and Environment formulated Guidelines dated
May 25, 2022 for the purposes of utilisation of the aforesaid funds in

a ‘\"a«n‘; efficient, transparent and effective measure.

e A copy of the Guideline’s dated May 25, 2022is annexed hereto
" and xrﬂharked with the letter “G”.

,'/ A
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10."In terms of such Remedial Action Plan as prepared by the Urban

Affairs Department work was commenced by the Urban Affairs
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Department and thereafter a Progress Report on the aforesaid

Remedial Action Plan was prepared wherein inter-alia the following

progress made in terms of the work to be done under the Remedial

Action Plan as prepared were highlighted:

S.No.

Main
Category of
Work

Sub-Category of
Work

Work Progress Update

Sewage

Management

Nallah waste water

treatment for bio-
remediation

measures

LoA awarded with
\
total project cost of
19.42 Crores.
RENEU system

being adopted.

10% i.e. work related
to 3 out of the 11

drains completed.

be

done post monsoon

Remaining to

due to rise in river

water levels.

Rs. 1 Crore has been
released towards the
Rs. 1.08

still in

same.
Crores
pipeline and further
funds to be obtained

from  Ministry of

e 'S;ér'el.ar'yﬁi‘.
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Ganga and Jal
Shakti.

FSSM plant 55 KLD Septage
Plant to be
constructed at

Sabah Muswang
Total Project Cost is
Rs. 2.50 Crores

LoA awarded and

25% of work
completed
Rs. 45 Lakhs

released and balance

funds being explored

-

.;l -8
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i 7. Socretary
to the Gowvt. of Mé

Cesspool Vehicle

DPR being prepared

and moved for
sanction
Completion  period

within 2 months.

\

Solid Waste

Management

Construction of a
Solid Waste
Processing and

Disposal Plant of 10
TPD.

Project Cost of 13.37

Crores

Work 1is approving
sanction

Grants under the
15th Finance
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Commission Grant
with a limitation of
Rs. 90,15,338
during the current

financial year

MSPCB and Forests
and Environmen
Department to
explore alternate

sources for funding.

Waste Recovery

Centre

Objective to set up
locality waste
processing centres
to convert bio-
degradable  waster

into compost

Government

sanction awaited
under the 15th
Finance Commission

Grant

Land for permanent
scientific waste

processing facility.

Taskforce Committee
has been setup and
the facility is to cater

for at least 30 years.

Lands have been

.

Socretary ™

o he Gowt. of Meghalaya
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identified and
environmental
clearance to be

taken.

Consultant \(or

\

preparation of E
and EMP engaged.

River Front

Development

To beautify stretches

of Mpyntdu River
where land is
availablewith
provision of
embankments,
landscape, street

furniture andlighting

etc.

Concept Plan has |
been prepared
targeting flood
protection at

vulnerable stretches
of the river.
Detailed plan
including river front
development to be
completed within 2

months.

-

IEC Activities

IEC Activities will be
under
SBM 2.0. Action Plan

is currently being

conducted

IEC materials are
being developed for
intensive programme
in the educational
institutions as well
as through print and
digital medial to
bring public

behavioural change.
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e Meetings held with

various stake
holders and
community

organizations \ for

awareness \
\
campaigns. |
e Schedule for
Program on

awareness campaign

prepared

A copy of the Progress Report on Remedial Action Plan as
prepared by the Urban Affairs Department is annexed hereto and

marked with the letter “H”.

I state that pursuant to the meeting dated March 22, 2022 once-again
a meeting was called for on May 26, 2022 and in light of the status
reports as filed and the departmental progress as made the following
resolutions in respect of each individual department were adopted and

are as tabulated hereinbelow:

S.No. | Department Action taken and/or resolutions adopted

1 Urban Affairs | a) The Department was directed to closely
Department monitor the work related to
bioremediation and the timelines thereto
and ensure completion within the

prescribed time.

+H N,
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b) Department was directed to ensure that
the SO0 KLD Septage plant be established

as per timelines.

c) The Jowai town Cesspool Vehicle was to

u\\
be procured in an expedited manner. \

d)  The feasibility of financing the project for
the Solid Waste Processing and Disposal
Plant by multiple departments was to be
examined so that the process may be
expedited.

e) The DPR for waste collection outlets at

of Myntdu

outfalls needs to be

completed and finalized within 2

months.

f) The river front development needs to be

expedited and finalized within 6 months.

g) IEC
development
under SBM 2.0.

activities towards riverfront

would be undertaken

Public Works

Department

The PWD shall ensure that no construction

waste/debris are  being dumped in

Myntduriver. This has to be ensured on
regular intervals. The PWD should submit
regular reports alongwith photos on this

aspect.

// i
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4 MSPCB MSPCB is to conduct a survey to identify the
source of pollution/contamination of the ‘é
tributaries and initiate immediate corrective | . %§
/@
action in thisregard. P&
| §
'3
!E $ 9
A copy of the minutes of the meeting dated May 31, 20%2 ® éz
\ w
chaired by the Chief Secretary is annexed hereto and marked with th\i \ % -
letter “I”. \ é

12. I state that pursuant to such meetings dated March 22, 2022 and May
31, 2022 the DC, West Jaintia Hills took necessary steps in terms of
the aforesaid resolutions and furnished an Action Taken Report dated
May 31, 2022 wherein inter-alia the following steps taken by him were
inter-alia highlighted and recorded:

a) Personal inspections were conducted by him on May 26, 2022
and May 30, 2022 to ensure that there is no dumping of solid
waste, waste and muck during road construction and the
following areas were looked into in furtherance of the steps

already being taken

b) For prevention of dumping of solid waste, waste and muck
during road construction on the stretch of DAJ (Dawki -
Amlarem- Jowai) road i.e, from 208.000 to 214.000 Km the
Executive Engineer PWD (Roads) Central Division had
ensured that the contractor stopped doing the same and
refrained from doing it in future
—-c) Weekly Inspections by Additional Deputy Commissioner of
A{{(?(z’ }‘ Revenue and Extra Assistant Commissioner of Revenue are

Nama: I S. L. Mawphlang |3

ca : East Khasi Hills District |

o

\Regd. No.: 004/ 16 /
‘J\
I /A

it /\:

N
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being conducted with regards to dumping of solid waste, x
waste and muck. R 3 5
/.
d) Necessary steps for prevention of waste and muck disposal §;§
due to heavy Landslides and incessant rainfall were also | .% gg
being addressed N

e) During the personal inspection conducted by him on May 2
2022 it was found that one house which is under
construction appears to be within 50 metres from the river.
Accordingly, it was decided to conduct survey along with the
E.A.C (Revenue) and Enforcement staff for taking detailed
measurement which was also done on May 30, 2022 at 9:00
A.M. The district urban planner was instructed to furnish
detailed of inventory of existing structures within 50 metres
before the date of inspection. Inspection and measurement of
the house under construction was conducted on May 30,
2022 at 9:00 A.M.

f) Prohibitory orders under Section 144 as stated hereinabove

had already been passed.

A copy of the Action Taken Report dated May 31, 2022
furnished by the DC West Jaintia Hills is annexed hereto and marked
with the letter “J”.

13. I state that pursuant to the Action Taken Report dated May 31, 2022

the DC, West Jaintia Hills took necessary steps in terms of the

}/ aforesaid resolutions and furnished another Action Taken Report

/{l ’}/\ L&atgd‘July 6, 2022 wherein inter-alia the following steps taken by him

@addutlon to those as reflected in the Action Taken Report dated May
1000477831, 2022 were highlighted and recorded:

/t_’
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For prevention of dumping of solid waste, waste and muck
during road the Executive Engineer PWD (Roads) Central
Division Jowai submitted an action report dated May 12,

2022 and June 21, 2022 clarifying that that excavation

T Secretary
1o Wha Govi. of Meghaleya

#Brost & Erwironment Departme

activities have been stopped and the balance works mie
provision of signages,delineators, centre lines, edge tines

etc. were also being completed.

Illegal encroachments in the catchment and flood plain zone

of the river had been identified and pursuant to the
observations as recorded in the previous inspections 8(eight)
show cause notices had been issued to the illegal
encroachers for their immediate removal. Further, the land
holding certificates of the people living along the river
Myntdu have also been called for so as to ascertain their
status i.e. whether they are encroachers or have some title to

their aforesaid occupations.

To prevent illegal mining along Myntdu river the Chief Forest
Officer, Jaintia Hills Autonomous District Council, Jowai has
deputed staff for weekly patrolling duty along the river and

as such upon field inspections the same were not found.

Land to be used as a permanent landfill in accordance with
the Solid Waste Management Rules, 2016 has been identified
and for establishing the same Environmental Clearance has

been applied for.
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A copy of the Action Taken Report dated July 6, 2022 furnished
by the DC West Jaintia Hills is annexed hereto and marked with the
letter “K”.

[ therefore state that in terms of the Resolutions adopted on March

: : Socréiary
- 4o the Govt. of Meghalaya

f8rest & Erwironment Department

22, 2022 in the meeting chaired by the Chief Secretary as on date of

_—

affirmation of this affidavit the following on ground measures ha

been taken:

S.No. Issue Present Status

™ Conservation Directorate, Ministry of

1 Bioremediation Plant | Bio-Remediation

and FSSM Plant For all 11 drains work orders have

been issued and work has already
started on 3 drains for in situ bio
remediation. Work is being closely
monitored to ensure completion on or
before October, 2023.

FSSM Plant

Work orders for setting up of 50 KLD
Septage plant has been issued and will
be completed before May, 2023 and
25% of the work has been completed.
Cesspool Vehicle

As part of the FSSM project a Jowai
town Cesspool Vehicle has been sent

for approval the National River

\ Jal Shakti and the DPR is under

preparation. The aforesaid is expected
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to be completed within 2 months as

directed in the last meeting.

Establishment of
Composting Plant
and Waste Recovery
Centre and setting
up scientific waste

processing facility

1) A Solid Waste Processing and
Disposal Plant of 10 TPD at the
estimated cost of Rs. 3.37 crore 1
being established. The Plant wil
serve both Jowai and Khliehriat
towns. The aforesaid is expected to

be completed within one year.

2) A Waste Recovery Centre proposed

at Sabah Muswang and Kiang

Nangbah College is awaiting
sanctions under the 15th Finance

Commission Grants.

3) Environmental Clearances for land

identified for permanent scientific
waste processing facility has been
for. A
preparation of EIA and EMP has

applied consultant for

been engaged.

Remedial Action Plan

Already  provided as  appended

hereinabove.

Compensation
payment in terms of

the order

Payment of Rs. 2.5 Crores has been

made.

S\ .| Check on dumping of | 1) Has been stopped as per action

solid waste, waste taken reports furnished by DC West
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and muck during

road construction

Jaintia Hills and frequent weekly
inspections are being conducted to

keep a check on the same.

2) Further PWD has also bee
directed to ensure that n
construction  waste/debris  are

being dumped in Myntdu river

Encroachments in
catchment and flood
plain zone and their

removal

Show Causes Notices to encroachers
have been issued. All encroachers are

to be removed in accordance with law.

Issuance of
necessary prohibitory
order for prevention
of dumping and solid

waste

Prohibitory orders under Section 144
CrPC issued and various signboards
posted. Frequent weekly inspections
being conducted to keep check on the

same.

Water Quality
Checks

MSPCB has been instructed to provide
the source of pollution/contamination
of the tributaries and corrective action

in thisregard.

River Front

Development

A DPR is being prepared for the
aforesaid with the objective to beautify
stretches of Myntdu River where land is
availablewith provision of
embankments, street
Detailed

plan including river front development

landscape,

furniture and lighting etc.

to be completed withing 2 months.It is

AT gacrotary T
- 10 tha Gowt. of Moghaleya

et & Erwironment Department
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expected to be completed within 8-12

months.

10

IEC Activities

IEC Activities will be conductedunder
SBM 2.0. Action Plan iscurrently being
formulated andwill be submitted to\

theMinistry for approval and sanction.

It is expected to be completed within 6 ||

months.

11

Prevention of mining
of minor minerals
along banks and
catchment area of

the river

Has been stopped and to prevent illegal -
mining along Myntdu river, the Chief :

Hills

Jowali

Forest Officer, Jaintia

Autonomous District Council,
has deputed staff for weekly patrolling
the

being conducted and

duty along river. Intensive

patrolling is
flexes and signboards indicating
penalties were also erected by DFO

Janitia Hills Division.

12

Non-compliances
made by CEO, Jowai
Municipal Board in
respect of the orders
of this Hon’ble

Tribunal

CEO, Jowai Board has

provided the explanation.

Municipal

75-1*%’: S8 humbly submit that the aforesaid facts and information may thus,

ﬁq{\ L.-please be taken on record in respect and appropriate orders may be

- L Mewhpassed in this regard.

= Sgcretary i
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16.  That the statements contained in paragraph3 of the foregoing Affidavit
including the cause title thereof are true to the best of my knowledge
and those made in and those made in 1, 2,4, 5, 6, 7, 8, 9, 10, 11, 12,
13 and 14 are as per the records maintained by the Respondent No. 1
and the rest thereof are my humble submissions before this Hon’ble

Tribunal.

Solemnly affirmed by the
said Shri Manjunatha C.
at Shillong, Meghalaya on
this 15th day of July,
2022.

DEPONENT

: Socrewy"'.x
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ANNEXURE A

Item No.01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Original Application No. 172/2016/EZ
(with M.A 01/2017/EZ M.A 124 /2017 /EZ
[.LA. No. 59/2021/EZ I.A. No. 60/2021/EZ)

Sajay Laloo Applicant
Versus

State of Meghalaya & Ors. Respondent(s)

Date of hearing: 07.03.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE B. AMIT STHALEKAR JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA EXPERT MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr.Vivek Singh, Advocate

Respondent(s): Mr. Surendra Kumar, Advocate for R-10
Mr. Anirudh Bhattacharya, Advocate for R-1, 4, 6, 8 & 9
Dr. Ankit Todi, Advocate for R-2,3 & 5

ORDER

1. Prayer in this application is against failure of the State authorities
in preventing pollution of river Myntdu in Meghalya by discharge of
sewage/garbage/muck, removing unauthorized encroachment from its
flood plains and stopping illegal sand and stone mining activities in and

around the river.

2. According to the applicant, the river is of great significance for
Meghalaya.lt encircles Jowai on three sides and flows across Jowai and
then through Leshka (where a Hydro Project Dam is being constructed)

to reach a village Borghat, within Jaintia Hills, before finally entering
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Bangladesh. The river is subjected to heavy pollution. The pollution was
highlighted in 2007 due to heavy acid content. Human waste and
effluents from mines are regularly dumped into the river. Cars are
washed beside the river. The media reports to that effect have been
annexed. It is further stated that the Central Pollution Control Board
(CPCB) published status of water quality in India which also confirms
pollution of the river in question. This polluted river stretch is falling in
priority V with BOD ranging from 3.0 to 6.0 mg/l. The water also
contains heavy metals. Pollution level is continuously increasing due to
inaction of the Municipal Board Jowai as well the State PCB and other
State authorities in breach of public trust doctrine. The applicant has
also annexed photographs and a copy of representation calling upon the
authorities to take further action. Media reports show that the colour of
the river had turned dark due to pollution. There was heavy amount of

fecal coliform and heavy metals.

3. The application was filed on 30.11.2016. It first came up for
hearing before the Eastern Zone Bench on 21.12.2016 when notice was
issued to the respondents - the authorities of State of Meghalaya i.e.
State PCB, Forest Department, Tourism Department, Jowai Municipal
Board and also CPCB. Some of the respondents have filed their
respective affidavits. The State PCB acknowledges that there is organic
pollution due to discharge of untreated sewage and trade effluents but
the affidavit does not indicate any action taken. The Forest Department
has submitted that open mines are located within a span of less than
200 meters from the river but direction has been issued to ensure ban on
mining. CPCB has stated that the authorities in State have to take

remedial action as follows:
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113

a. Untreated wastewater should not be discharged into river

system.

b. Sewage collection should be done through a proper
conveyance system so that the entire sewage is collected
and treated.

c. Sewage Treatment plan shall be equipped with D.G. set
which can be used in case of power failure, to ensure that
the treatment is not interrupted.

d. Suitable treatment shall be given so that treated effluent
meets the prescribed standard as notified in General
Standards for Discharge of Environmental Pollutants into
inland surface, public sewers, land for irrigation, marine
coastal areas under Schedule-VI of The Environment
(Protection) Rules, 1986.

e. Bio - medical rules should be implemented for prevention
of discharge of hospital related waste into the river
system.

f. To prevent illegal encroachment all stakeholder agencies,
make mechanism.

g. Guidelines issued on idol immersion must be
implemented by SPCBs and local authorities.

h. Mass awareness programme should be organized to

make the masses aware on maintaining the quality of the

river water.”

4, The Jowai Municipal Board has stated that it has practically no
source of income to remedy the situation. Its garbage dumping ground
has already reached saturation point. Waste management treatment
plant to be funded by the Central Government is to be set up for which
DPR was prepared. Similarly, CETP is to be set up. The Board has issued
order under Section 144 Cr.P.C, prohibiting dumping of waste in the
river. Directions have also been issued to stop car washing. The
autonomous District Council has also been asked to take measures to

protect the river.

3. The State of Meghalaya in its reply has acknowledged that waste is
being dumped into the river and illegal mining is being conducted. The
urban planning is poor and hygienic conditions are not ensured. There
are rampant unauthorized constructions. Industries have been set up

close to the river bed as there is no policy of the State on the subject. No
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treatment plants to check pollution have been set up, as directed by the
Hon’ble Supreme Court in Paryavaran Suraksha Samiti & Anr. vs. Union
of India &Ors.'The autonomous District Council, which is the competent
authority, has been asked to take further measures. By affidavit filed on
16.08.2021, State has mentioned constitution of RRC and preparation of
action plan for remedying the pollution of the river as per orders of this
Tribunal in OA No. 673/2018. According to later affidavit of State PCB,

quality of river water is satisfactory.

6. The matter has been taken up on several occasions and continued
violations of law have been recorded inter-alia in orders dated
27.02.2017, 10.04.2017, 04.09.2017, 26.10.2017, 27.11.2017,
19.01.2018, 07.07.2021, 17.08.2021, 24.09.2021, 24.11.2021 and
finally on 19.01.2022. Noticing the violations, the Tribunal directed

remedial measures. Some of the specific directions may be referred to.

7. Vide order dated 24.11.2021, the Tribunal noted that as per earlier
orders of this Tribunal, referred to in the said order, the Municipal Board
was required to pay compensation of Rs. 10 lac per month for not setting
up of STP and Rs. 5 lac per month for not taking interim remedial
measures with effect from 01.04.2020, apart from stopping the pollution.
The compensation amount was to be credited to a separate account with
the Environment Department for restoration of the environment. The
Tribunal also noted that other steps for setting up requisite STPs and
waste management systems were required to be taken to enforce the
right of citizens to clean environment under the Constitution. The
Tribunal directed the State to ensure that there is no unscientific

dumping of garbage into the river. District Magistrate was directed to

1(2017) 5 SCC 236
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visit the site and ensure that no muck dumping is done by the

contractors of PWD.

8. In the last order dated 19.01.2022, the Tribunal noted the affidavit
of Jowai Municipal Board and issued directions to the Deputy
Commissioner, West Jaintia Hills, Principal Secretary, Urban Affairs
Department, Govt. of Meghalaya to take remedial measures. CEO Jowai

Municipal Board was directed to remain present in person.

9. In above background, we have heard learned Counsel for the

appearing parties and duly considered the matter for further orders.

10. According to learned Counsel for the applicant, there is not much
improvement in the ground situation. Pollution of the river is still taking
place by dumping of waste and muck during road construction. Illegal

mining and encroachments are also continuing.

11. There is no satisfactory rebuttal of the above stand. Thus, the
situation is far from satisfactory. There can be no two views about need
for protection of the river by preventing dumping of waste, muck, mined
material, and untreated sewage in violation of Water Act, 1974 and
binding orders of Hon’ble Supreme Court inter alia in Paryavaran
Suraksha, supra and orders of this Tribunal inter alia in OA 597/2017
and OA 673/2018. Sewage has to be treated and the treated water to be
utilized for suitable non-drinking purposes. Waste has to be properly
remediated. Mining being hazardous has to be with due safeguards and
due permissions. Encroachments are to be removed. Failure to do so is
breach of public trust doctrine obligating the State authorities to protect
environment and public health. Failure of such duties affects water

quality and contaminated water may be consumed by living beings and
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also used for irrigation, affecting food safety. Continued failure requires a
coordinated approach, which is not visible from the stand of different
authorities in the present case. There is nothing to show any
coordination meetings at the level of Chief Secretary in terms of
directions of this Tribunal in OA No. 606/2018.Leisurely process of DPR
etc. is said to be pending without any accountability and adverse action
against erring irresponsible officers, even though the deadline of
31.03.2018 fixed by the Hon’ble Supreme Court in Paryavaran Suraksha
(supra) has long gone by. Similarly, all statutory timelines for solid waste
management have long expired. To uphold rule of law and right to clean
environment and public health, accountability for failure has to be fixed,
particularly when the proceedings have been pending before this
Tribunal for more than five years and several directions have been issued
by the Tribunal in the last five years, yet there is continued violation of

law.

12. The results of water sample analysis filed by the CPCB and the
State PCB indicate that the tributaries of Myntdu river are highly
polluted in terms of BOD and Fecal Coliform and Total Coliform.
However, there is no clear gap analysis on sewage and solid waste
management nor a clear road map to control discharge of effluents,
including acidic effluents, regulation of mining activities and removal of
encroachment in the catchment and flood plain zone of the river.
Estimated sewage generation in Jowai is reported to be 3.0 MLD with
zero treatment. Merely acquiring more land for dumping of solid waste is
no solution. Instead, emphasis has to be on processing the same, rejects
being managed with zero or minimal landfilling. There is no mention

about legacy waste and its remediation which cannot be wished away.
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13. Accordingly, we direct the Chief Secretary, Meghalaya to forthwith
hold a meeting with all concerned departments, including Urban Affairs
Department, Environment Department, Mining Department, District
Magistrate and Jowai Municipal Board. Interaction may also be held with
the statutory regulators — State PCB, SEIAA and Regional Officer of CPCB
to take stock of the situation and to prepare remedial action plan.
Compensation directed to be paid may be credited to a separate account
and utilized as per action plan. Coercive action be taken against erring
officers in terms of judgement of the Hon’ble Supreme Court and orders

of this Tribunal.

14. Though this Tribunal, vide order dated 19.01.2022 had directed
the CEO, Jowai Municipal Board to remain present in person but today
neither he is present nor any explanation has been given by him
explaining his absence. We, therefore, require the CEO, Jowai Municipal
Board to furnish his explanation through the Chief Secretary,

Meghalaya, for such default.

15. We expect a tangible action on the ground within next three
months considering that reasonable timelines are already over with
integration of all aspects, including the budgetary support. The process
may be monitored at the level of the Chief Secretary and a report of
status of compliance as on 30.06.2022 be filed before the Registrar,
Eastern Zone Bench of NGT at Kolkata by 15.07.2022 by e-mail. The
matter will now be listed for further hearing on 18.07.2022 when Chief
Secretary, Meghalaya along with other concerned officers, including
CEO, Jowai Municipal Board may remain present before the Tribunal, by

video conferencing for further interaction.

List for further consideration on 18.07.2022.
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A copy of this order be forwarded to the Chief Secretary, Meghalaya

and CEO, Jowai Municipal Board by e-mail for compliance.

March 07, 2022
Original Application No. 172/2016/EZ
DV

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

B. Amit Sthalekar, JM

Saibal Dasgupta, EM

Prof. A. Senthil Vel, EM



ANNEXURE B 30

OFFICE OF THE
JOWAI MUNICIPAL BOARD, JOWAI
WEST JAINTIA HILLS DISTRICT, MEGHALAYA

e e e et

. . 3
No. I 4i5/Genl-46/2021-22/ 67 Dated Jowai, the /9 March 2022.

To,

The Chief Secretary to the

Government of Meghalaya,Shillong.
Through

The Director Urban Affairs

Meghalaya, Shillong.

Subject: - Written Explanation in the matters relating fo the case before the
Hon'ble National Green Tribunal Special Bench Original Application
No 172/2016/EZ (with M.A. 124/2017/EZ, 1A. No 59/2021/EZ, LA.
No/60/2021/EZ) Order dated 7.03.2022.

Sir,

With reference to the subject cited above, I have the honour to
submit herewith the written explanation in compliance to the direction of the
Hon’ble NGT order dated 07/03/2022, directing the Chief Executive Officer, Jowai
Municipal Board to furnished the explanation through the Chief Secretary,

Meghalaya on the matter.

This is for your kind information.

Yours faithfully,
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S
To, A
The Chief Secretary to the
Government of Meghalaya,Shillong.

Writter Explanation in the matters relating to the case before the Hon’ble National Green
Tribundl Special Bench Original Application No 172/2016/EZ (with M.A. 124/2017/EZ, LA.
No 59/2021/EZ, I.A. No/60/2021/EZ) Order dated 7. 03.2022.

With reference to the subject cited above, I humbly submit the written explanation regarding my
absence as CEO, Jowai Municipal Board, West Jaintia Hills from the Hon’ble NGT hearing on
the matter Original Application No 172/2016/EZ (with M.A. 124/2017/EZ, L.A. No 59/2021/EZ,
LA. No/60/2021/EZ) that was listed on the 4.03.2022 which was postponed to the 7.03.2022 as
ordered by the Hon’ble National Green Tribunal vide order dated 19.01.2022.

1. Madam, the office of the Jowai Municipal Board has been informed by the Director Urban
Affairs, Government of Meghalaya via letter No DUA/P/12/2021/8 dated 29.11.2021 to
submit and affidavit as directed by the Hon’ble Tribunal through its order dated 24.11.2021
and the follow up meeting reviewed by the Chief Secretary, Government of Meghalaya.
(Copy enclosed at Annexure y))

2. Madam, the Advocate Shri L.D. Chowdhury, who had appeared on behalf of the Jowai
Municipal Board since 2016 on the matter was contacted to prepare the affidavit and appear
on behalf of the Jowai Municipal Board on the date of hearing listed by the Hon’ble
Tribunal. Thereafter, the Affidavit was prepared and signed so as to enable the Advocate to
submit the same before the set date for hearing on the 19.01.2022.

3, Madam, the Advocate Shri L.D. Chowdhury, informed the undersigned only after the
19.01.2022 that he was unable to appear before the court on the 19.01.2022 and has directed
his Junior Advocate, Ms P. Bhattacharjee to file the affidavit and appear on his behalf. The
affidavit was also accepted by the court.

4. Madam, no further communication was received by the undersigned regarding the Hon’ble
Tribunal’s court order dated 19.01.2022 directing the CEO, Jowai Municipal Board to remain
present in person and no website link was communicated for appearance on the matter. The
Advocate, Shri L.D. Chowdhury also assured over the phone that he will be appear
personally on behalf of the J owai Municipal Board on the next hearing dated 4.03.2022.

5. Madam, I am to report that immediate action on the matter was taken by the undersigned

when the order of the Hon’ble Tribunal dated 7.03.2022 was brought to my notice on the
10/03.2022 as below:

Cont Page.2
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I. A letter calling for explanation was issued to the Advocated Shri L.D. Chowdhury
regarding the hearing listed on the 4.03.2022 and which was postponed to the 7.03.2022
via letter No JMB/Genl-46/2021-22/65 dated 11/03/2022, and the reply by the Advocate
via letter No Nil dated Nil received on the 15.03.2022 is also enclosed herewith at
Anrexure I & 111

2. The matter was also reported to the Director Urban Affairs Department, Government of
Meghalaya, seeking advice and permission regarding the appointment of another
Advocate to represent the Jowai Municipal Board, West Jaintia Hills via letter
No.JMB/Genl-36/2016-17/45 dated 11.03.2022. (Copy of the order at Annexure IV)

. Madam, I humbly submit that due to the litigation processes that I personally was party to, in
the matters regarding my promotion via Order no PER.99/90/Pt 1/157 dated 23.12.2021 and
subsequently government order No.PER/99/90/Pt.1/188 dated 28.0.2022 and cases in the
Hon’ble High Court in W.A. No.8 of 2019, W.A. No.9 of 2019, W.A. No.10 of 2019 and
WP(C) No 39 of 2022, I have proceeded on leave since the 3.02.2022 till 27.03.2022. In this
regards therefore was not able to follow up the matter.

. Madam, I would like to bring to you kind attention that the date listed for the hearing of the
case WP(C) No 39 of 2022 deciding on the matter regarding my career was also listed on the
7.03.2022. (Copy of the order at Annexure V)

. Madam, I re-joined back to duty on 28.03.2022 due to the ongoing agitation with regards to
the waste collection and processes to acquire the permanent landfill site. :

. Madam, [ am to report that the 4.03.2022 is the date fixed for the Public Hearing for
acquiring the landfill site at Mooshutsdai, West Jaintia Hills which is as per the Public Notice
order issued by Deputy Commissioner, West Jaintia Hills via order
No REV/LA-73/2022/98 date 22.02.2022. Also via letter No Gen.242/DPR/SWM/2019/252
dated 2.03.3022 the Deputy Commissioner, West Jaintia Hills has instructed the undersigned
attend the meeting. Thereafter, I attended the meeting which was held in the remote area at
Mooshutsdai, West Jaintia Hills which is the site of the proposed scientific landfill. (Copy
enclosed at Annexure VI & VII).

10. Madam, I humbly submit my explanation with an apology on the matter and pray to be

pardon and I assure that such action will not be repeated and will be more vigilance on all
Court related matters especially on the Hon’ble National Green Tribunal cases in the future.

n&o
(/\
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- SZ2TCRATE OF URBAN AFFAIRG MEGHALAYA. SHILLONG
= TCNGBUILDING, SECRETARIAT HILL SHILLONG-793 007 _—

P 20218 Dated Shillong, the 28" November, 2021

Snri G Kharmawphlang, IAS,
Director. Urban Affairs,
Megnhalaya. Shillong

yd
. The Chief Executive Officer,

Jowai Municipal Board, Jowai

/)
9]
[l

Q

Matter relating to Hon'ble NGT Order (Eastern Zone Bench, Kolkata) in OA
No 172/2021/EZ

o/

In inviting a reference to the subject cited above, | am to inform you that as per

n= arections o the Hon'ble NGT (Eastern Zone Bench, Kolkata) in its sitting on 24"

Novermper 2021 and the follow up meeting reviewed by the Chief Secretary, Government of
Meghalaya. the following directions are to be taken up on top most priority-

it was observed by the Hon'ble NGT that no affidavit was filed by the Jowai Municﬁpal

Board inspite of being respondents on the matter. It was directed that the Municipal

Roard should comply without fail on such matter and within appropriate time.

5 It was submitted to the Hon'ble NGT that Faecal Sludge Septage Management (FSSM)
has been adopted ws an alternate technology in lieu of STPs for Jowai Town. In this
regard. the Jowai Municipal Board is directed to complete the DPR within 2 months

ume

(@]

It was submitted to the Hon'ble NGT that Bio-remediation is yet to be complied. In this
regard. Jowai Municipal Board is directed to examine and complete the DPR for Bio-

remediation measures in one month.

4 As regard to dumping of garbage within town, Jowai Municipal Board was directed to

submit weekly report on the matter with the support of photographs.

This is for your kind information and necessary action.

Yours faithfully,

Director, Urban A airs
Meghalaya, Shillong

Jowar Munwipa S
JOA<S "

Rerept Ao ____'1_%3_.}__

Date C_}_/L\Zr?/) -
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JOWAI MUNICIPAL BOARD, JOWAI

WEST JAINTIA HILLS DISTRICT, MEGHALAYA

=

No. IMB/Genl-46/2021-22/65 Dated Jowai, the 11 March 2022 -

To.

Shri. L.D Chowdhury,
Advocate,Shillong.

Subject: - Matter relating to Hon’ble NGT order Dt. 07.03.2022 in
Original Application No.172/2016/EZ (with M.A 01/2017/EZ
MA 124/2017/EZ 1.4 No.59/2021/EZ I.A No. 60/2021/EZ)
Sir,
With reference to the subject cited above, I am to enclosed
hernwith copy of Hon’ble NGT Order Dt. 07.03.2022 which is self explanatory, and
to submit an explanation on the matter so as to reach the office of the undersigned

on or before 16.03.2022 for further necessary action from this end.

Enclosed :- As above

Yours faithfully,

Ay

Chief Exelcultive Officer
icipal Board,
Jowali.

Jowal
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To,

Chief Executive Officer,
Jowali Municipal Board,
Jowali.

Subject: - Matter relating to Hon’ble NGT order dated 07.03.2022 in
Original Application No. 172/2016/EZ (with M. A.
01/2017/Ez, M. A. 124/2017/Ez, 1. A, No. 59/2021/Ez,
I."A. No. 60/2021/Ez).

Ref: - Letter No. JMB/Genl-46/?021-22/65 dated Jowali, the
11t March 2022

Madam,

With reference to the subject cited above, | hereby submit
my explanation on the matter, which is ag follows: -

That Madam, | wag directe:i by NGT, Kolkata to appear
on 24.11.2021. My Junior Ms. p. Bhattacharjee appeared on the date
fixed and explained that the AFFIDAVIT on that date could not be filed
as there was no CEQ (the authorised signatory) appointed till date. On
this the Hon’ble NGT directed that an AFFIDAVIT should be filed on
the next date i.e., on 19.01.2022.

That Madam, on 19.01.2022 an AFFIDAVIT dated 13.01.
2022 (on 13.01.2022 prior to the date fixed) but I could not appear
personally and intended to appear via HYBRID MODE as my net was
malfunctioning, as such | telephoni::ally directed My Junior Ms.
Panchali Bhattacharjee to appear for and on my behalf. She could not
appear personally because she was si¢!: and bid-ridden, as such she

record and necessary order may be pacsed, which fact was mentioned
in the order dated 19.01.2022.

That Madam, on 03,03.2022 (I submitted details e.g.,
Name of the Advocate, the Respondent No. etc. etc., as directed to be
submitted in advance in the cause lict) but failed to mark that the
case has been postponed on 07.05.72022 (as DC, WJH and -other
officers were Supposed to file their AF‘FIDAVITS). I was assisted by Mr.
Ricky Kharkongor (Mobile No. 9774022721) who introduced me with
Mr. Paul Kharpran a video conferer.ciz.g expert (Mobile No. 98634
39838). )
That Madam, again on 04.03.2022 1 appeared assisted by
Mr. Paul Kharpran a video conferencing expert and found that the
case has been postponed on 07.03.2022 for the above mentioned
reasons. ?

35

C\Q"J‘?



2.

That Madam, I appeared on 07.03.2022 via HYBRID Mode
assisted by Mr. Paul Kharpran, before the Special Bench, NGT,
Kolkata but after a few moments I was logged out. I overheard the
Honourable members discussing that I used to appear in past, but in
the Cause List of 07.03.2022 instead of my name, my Junior’s name
was appearing etc.

Later, I found out that in the order passed by NGT,
Kolkata on 07.03.2022 neither mine nor my Junior’s name was
mentioned representing or not representing the JMB.

However, I take the responsibility of the mishap and may
be pardoned and assure you that I will be more careful in future in
attending NGT, Kolkata.

Thanking You,

Yours Faithfully,

(L. D. Chowdhury)
Advocate, Shillong.
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S OFFICE OF THE
JOWAI MUNICPAL BOARD, JOWAI
WEST JAINTIA HILLS DISTRICT, MEGHALAYA

No.JNB/Genl-36/2016-17/45 Dated Jowai, the 11 March 2022.
To.

The Director

Urban Affairs

Meghalaya Shillong.

Subject:- Matter relating to the engagement of lawyer for the Various
Court Cases in Jowai Municipal Board.
Sir,

With reference to the subject cited above, I have the honour to report that the
office of the undersign is engaged in a number of Court Cases which are ongoing. At
present the Advocate who has been engaged for appering and advising the Jowai
Municipal Board since 2016., Shri. L.D Chowdhury is advance in age and therefore
unable to carry out the work in a satisfactory manner.

Further in particular to the Case before the National Green Tribunal
Special Bench: Original Application No.172/2016EZ( with M.A 01/2017/EZ MA.A
124/2017/EZ 1.A No 59/2021/EZ 1A. No.60/2021/EZ)in its Order Dated 7/3/2022,
the matter is recorded that the lawyer engaged did not appear on behalf of the Jowai
Municipal Board for the hefiring on the24/11/2021, 19/1/2022 and 7/3/2022 without
any explanation. This matter has been noted by the Hon’ble Tribunal.

In this regard request your kind advice/guidance in this matter and to appoint
a competent lawyer for this matter in particular and all the Court Cases engaged in
general in relation to the Jowai Municipal Board.

This is for your kind information and advice on the matter.

Yours faithfully,
&U | v&/
Chief Exe Officer,

Jowai Munjcipal Board,
Jowai. )

»
»
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| Serial No. 04
| Supplementary List

HIGH COURT OF MEGHALAYA
AT SHILLONG

WP(C) No. 39 of 2022
Date of Order: 23.02.2022

Smti Baiantimon Blah Vs. State of Meghalaya & Anr.

Coram:

Hon’ble Mr. Justice H. S. Thangkhiew, Judge

Appearance:

For the Petitioner(s) : Dr. N. Mozika, Sr. Adv. with
Mr. M.L. Nongpiur, Adv.

For the Respondent(s) D MrcA. Kumar, AG with
j Kharwanlang, GA

‘Generak‘,assxsted by Mr. A.H.

Kharwanlang, 1eamed GA for the respondents sub@ts that the promotion

Bench operating w1th regard to thei(gradatlon list, he prays that he may be
given 10(ten) days’ time to file an affidavit to bring on record the
instructions that he has received.

The prayer is allowed, the learned Advocate General to file the
affidavit within 10(ten) days.

It is understood that this matter has some urgency as the

petitioner’s promotion has been kept in abeyance vide Notification dated -

28.01.2022. Be that as it may, without prejudicing the rights of the
petitioner, her joining to the post indicated in the Notification dated
28.01.2022 will be subject to the outcome of the writ petition.
List this matter on 07.03.2022.
JUDGE

Meghalaya
23.02.2022
“V. Lyndem-PS”

1Y
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i OFFICE OF THE
JOWAI MUNICPAL BOARD, JOWAI
WEST JAINTIA HILLS DISTRICT, MEGHALAYA
Ne N B/Genl-36/2016-17/45 Dated Jowali, the 11" March 2022.
To.
The Director
Urban Affairs
Meghalaya Shillong.
Subject:- Matter relating to the engagement of lawyer for the Various
Court Cases in Jowai Municipal Board.
Sir,

With reference to the subject cited above, I have the honour to report that the
office of the undersign is engaged in a number of Court Cases which are ongoing. At
present the Advocate who has been engaged for appering and advising the Jowai
Municipal Board since 2016., Shri. L.D Chowdhury is advance in age and therefore
unable to carry out the work in a satisfactory manner.

Further in particular to the Case before the National Green Tribunal
Special Bench: Original Application No.172/2016EZ( with M.A 01/2017/EZ MA.A
124/2017/EZ 1A No 59/2C21/EZ IA. No.60/2021/EZ)in its Order Dated 7/3/2022,
the matter is recorded that the lawyer engaged did not appear on behalf of the Jowai
Municipal Board for the heiring on the24/11/2021, 19/1/2022 and 7/3/2022 without
any explanation. This matter has been noted by the Hon’ble Tribunal.

In this regard request your kind advice/guidance in this matter and to appoint
a competent lawyer for this matter in particular and all the Court Cases engaged in
general in relation to the Jowai Municipal Board.

This is for your kind information and advice on the matter.

Yours faithfully,

Chief Exe Officer,
Jowai Mupnfcipal Board,
Jowal.
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GOVERNMENT OF MEG

()l + ICE OF THE DEPUTY COMMISSIONER W {ILLS DISTRICT
JOWAI
Nu. REV/LA-73/2022/98, Dated Jowai the 22" February, 2022.
PUBLIC NOTICE

It is brought to the notice of all concerned that the Government in the Urban Affairs
Department is developing a long term Sanitary Landfill Site for Waste Management covering
Towai Town and its surrounding areas, under the Jowai Municipal Board.

The State Government has decided that the 100(Hundred)acres of land situated at
Mooshut Sdai Mookabeng, which is proposed to be purchased from the lawful owner Smt.
Buiamonlang Shylla, will be used for scientific disposal of Solid Waste generated from Jowai
Town and its surrounding areas. This land was chosen on recommendation of the Task Force
Committee, based on the legal norms set up by the Solid Waste Management Rules, 2016.

In this regards, the Government of Meghalaya in the Urban Affairs Department
intends 10 take a final decision based upon larger public interest, as such, the State Government
has Jdecided to hold a public hearing to record the views, suggestions, objections, etc put forward
by any concerned local affected person(s) and those person(s) in support of the project
. at the proposed site at Mooshut Sdai on the 4" March, 2022 at 12 Noon.

For further clarification in the matter the Chief Executive Officer/Executive Officer/
Assistant Engineer, Jowai Municipal Board may be contacted.

(Shri. Garod L.S.N Dykes, IAS)
Deputy Commissioner,
West Jaintia Hills District

Jowai. -
Memo No. REV/LA-73/2022/98-A, Dated Jowai the 23" February, 2022.
Copy to:-
1. The Secretary to the Govt. of Meghalaya, Urban Affairs Department for kind
information.
_'/h/DlreLtor Urban Aftairs Shillong for kind information and to make
3/ The Chief Executive Officer/Executive Officer, | necessary arrangement for
Jowai Municipal Board, Jowai . the Public Hearing.

4. The District Urban Planner, Jowai.

5. The Assistant Director Information & Public Relation, Jowai for information with a
request to get the Public Notice published in 2(Two) Daily Newspapers (Print)
immediately. _ '

6. The Headman, Mookabeng, Larnai, Sohphoh, Thadmusem and Nongkhroh village

for information.
./
Depuyy Commissyoner
West Jaintia Hills/District,
Joway




GOVERNMENT OF MEGHALAYA
| omms OF THE DEPUTY COMMISSIONER : WEST JAINTI
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dﬁp\Qen.zézﬂ}Pwswwz(}l9/252, o Dated Jowai, meg@ March, 2022.

From : Shri. Garod L.S.N, D%’kt‘n fAS
Deputy Commissioner,
West Jaintia Hills District, Jowai.

To: The Member Secretary, :
’\%g}zaizwa State Paﬁuuan Qanml Boar& &m ﬁmg

;ep‘@cmamw of Q&h&iﬁ}& State C
hearing on 4 Marcth ’?{172 at. h;‘
hadlaskein.

Enclo: As stated above, - 7

Mema. N, Gen. Qézf RZ%WM"Z
Copy to:- o

owai for mfgfmlm wrt”
4 Tﬁ:te Eﬁiz'c : '
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ANNEXURE C 42

Minutes of the meeting chaired by the Chief Secretary to the Government of Meghalaya on
22" March, 2022 in compliance of order of Hon’ble National Green Tribunal dated 07.03.2022
in the matter of Sajay Laloo relating to pollution of river Myntdu.

Members present: as per Annexure

1. The meeting was chaired by Smti. R.V. Suchiang IAS, the Chief Secretary to the Government

of Meghalaya who welcomed all the members present and requested the Secretary, Forest and
Environment Department to initiate discussion.

2. Dr Manjunatha C IFS, Secretary, Forest and Environment Department briefly stated the
directions/observations made by the Hon’ble NGT vide order dated 07.03.2022 in the in the
matter of Sajay laloo relating to pollution of river Myntdu, which are given below:-

a)

b)
c)

d)

e)

f)
g)

h)

Pollution of river Myntdu is still taking place by dumping of waste and muck during road
construction.

-

lllegal mining and encroachment are also continuing.
Waste has to be properly remediated, mining being hazardous has to be with due
safeguards and due permissions and encroachments are to be removed.

Accountability for failure has to be fixed particularly when the proceedings have been
pending before the Tribunal for more than five years and several directions have been
issued by Tribunal in the last five years.

Merely acquiring more land for dumping of solid waste is no solution and emphasis has
to be on processing the same, rejects being managed with zero or minimal land filling.
No mention about legacy waste and its remediation.

No clear gap analysis on sewage and solid waste management nor a clear road map to
control discharge of effluents including acidic effluents, regulation of mining activities
and removal of encroachment in the catchment area and flood plain zone of the river.
The Chief Secretary will hold a meeting with all concerned departments, including Urban
affairs, Environment department, mining department District magistrate, Jowai
municipal Board, State PCB and SEIAA and Regional Officer of CPCB to take stock of
situation and to prepare remedial action plan.

Compensation to be credited to a separate account and utilized as per action plan.
Coercive action be taken against erring officers in terms of judgment of the Honble
Supreme Court and order of Tribunal.

The CEO, Jowai Municipal Board to furnish his explanation through Chief Secretary for
his absence during the hearing held on 07.03.2022.

Tangible action on the ground within next three months including budgetary support
and process may be monitored at the level of the Chief Secretary and a report of
compliance to be filed by 15.07.2022.

m) The Chief Secretary along with other concerned officers including CEO Jowai Municipal,

Board to be present before the Tribunal by Video conferencing on 18.07.2022.
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3. After deliberation on the directions of the Honble National Green Tribunal, the Chief
Secretary has passed the following directions to concerned Departments/Boards:-

a)

b)”

f)

g)

h)

j)

k)

The Urban Affairs Department shall issue work orders to selected vendors of two
projects viz. Bioremediation works and FSSM for the river Myntdu within two weeks.
The Urban Affairs Department shall prepare estimate for establishing composting plant
and waste recovery centre within one week. Funds for which may be provide from
compensation amount to be paid to the Forest Department.

The Urban Affairs Department shall prepare remedial action plan addressing all the
issues raised in the matter as pointed out at para 2 above within 15 days and submit to
the Chief Secretary. ¥

The Compensation amount paid shall be utilised for implementation of action plan.

The Deputy Commissioner West Jaintia hills District shall personally conduct inspection
of sites to check dumping of solid waste, waste and muck during road construction and
submit report before next meeting. »

The Deputy Commissioner West Jaintia hills shall conduct survey and identify
encroachments in the catchment and flood plain zone of the river and take necessary
steps to remove encroachments. '
The Deputy Commissioner West Jaintia hills shall impose prohibitory order under
section 144 Cr.P.C to prohibit dumping of solid waste, waste/muck from road
construction into Myntdu river.

The PWD Department shall ensure that no waste/muck from road construction is being
dumped into Myntdu river and submit report along with photos.

An inspection shall be conducted by the Senior level officer of State Government on
dumping of solid waste, waste/muck during road construction, lllegal mining and
encroachment. o

MSPCB shall test water quality parameter of both main river and tributary and submit
report before next meeting.

MSPCB shall also provide bench mark/permissible range for each of the parameter
tested.

The DFO Territorial division Jowai shall ensure that no illegal mining of minor minerals
take place along banks and the catchment area of river Myntdu. An action taken report
shall be submitted within 15 days. -

Director, Urban Affairs and CEO, Jowai Municipal Board shall furnish reasons for delay in

compliance of various directions passed by Hon’ble Tribunal in the instant matter.
The next meeting will be held after two weeks.

The meeting ended with vote of thanks from the chair.

(R.V. Suchiang, IAS)
Chief Secretary
Government of Meghalaya
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MEMBERS PRESENT IN THE MEETING TO DISCUSS ORDER DATED 7.03.2022 IN
0.A. NO.172/2016/EZ OF HON’BLE NGT HELD ON 227> MARCH, 2022, AT 11:30

A.M. IN MAIN CONFERENCE ROOM, MEGHALAYA SECRETARIAT, MAIN BUILDING.

Name & Designation

Signature

Smti R. V. Suchiang, IAS,
Chief Secretary to Govt. of Meghalaya

i

Shri M. R. Synrem, IAS,
Commissioner & Secretary to the Govt. of
Meghalaya, Power Department

Shri Pravin Bakshi, IAS,
Commissioner & Secretary to the Govt. of
Meghalaya, Power Department

Shri Syed Md. A. Razi, IRTS,
Commissioner & Secretary to the Govt. of
Meghalaya, Forests & Environment
Department
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Name & Designation

Signature
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ANNEXURE D P ke - 04

GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

/a3 59516

ORDER UNDER SECTION 144 Cr.P.C.
(Dated Jowai, the 4t April, 2022.)

Whereas, in accordance with the directives issued by the Chief Secretary, Government of
Meghalaya vide letter No. FOR/CC/2/2017/915, Dt. 26/3/2022 and in compliance of the Order of the
Hon’ble NGT in 0.A No. 172/2016;

Whereas, it is necessary to ensure effective implementation of the Hon’ble National Green
Tribunal (NGT) Order against illegal felling of trees, sand mining and illegal collection of boulders from
the river bed of Myntdu and its vicinity;

Whereas, the quality of water in the Myntdu river is severely affected day by day due to
washing of clothes and vehicles in the catchment areas, dumping of spoils and dirt, illegal collection of
sand/stone from the river bed of Myntdu river;

Now, therefore I, Shri. Garod L.S.N. Dykes, IAS, District Magistrate, West Jaintia Hills
District ,Jowai in exercise of the powers conferred upon me U/S 144 Cr.PC, do hereby prohibit as
under:-

1. Felling of trees in the vicinity of river Myntdu.

2. Sand mining and stone quarries all along the river Myntdu and on the river bed.

3. Washing of clothes and vehicles, dumping of spoils and waste material (Solid/Liquid)
along the course of Myntdu river and waste/muck from road construction into
Myntdu river. -

In view of the urgency of the case, this order is hereby passed ex-parte and shall
remain in force until further orders.

T RTD N
/‘;P}‘SIL%\ Given under my hand and seal this day the 4t April, 2022.

v

)
. 225\
)
2 i"“ 2
N A
\AEJT] _n\v-/ dl.
L2l eifi6 No: Gen.179/Pt-111/CA/MU/NGT/2021/325-A, Dated [6%ai the 4 April, 2022.
Copy forwarded to:-
1. The Private Secretary to the Chief Secretary Govt. of Meghalaya, Shillong for favour of kind
information of the Chief Secretary. -
2. The Principal Secretary to the Govt. of Meghalaya Urban Affairs for favour of your kind
information. ’
3. The Commissioner of Division Khasi, Jaintia Hills & Ri Bhoi District for favour of your kind
information.
4. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information with reference to your letter No. FOR/CC/2/2017/915, Dt. 26/3/2022.
5. The Superintendent of Police, West Jaintia Hills District Jowai for kind information and
necessary action.
The Member Secretary, Meghalaya State Pollution Control Board, Shillong for information.
The Chief Executive Officer, Jowai Municipal Board, for kind information and necessary action.
The Sub- Divisional Officer, Amlarem Sub Division for information and necessary action.
The Divisional Forest Officer, Jaintia Hills Territorial Division, Jowai, for information and
necessary action.
10. The Secretary Executive Committee, jaintia Hills Autonomous District Council, Jowai for
information.
11. The Executive Engineer, PHE Electrical Division, Jowai for information.
12. The Divisional Mining Officer, West Jaintia Hills District Jowai for information.
13. The Assistant Director Information & Public Relations West Jaintia Hills District Jowai for
information with a request for wide publicity of the above order.
14. The Members of the Vigilance Team Myntdu River, for information.

Jiistac

O ® N o
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Date 26-May-2022
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ANNEXURE E
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The undersigned along with the field staffs of Jowai Territorial Range, Jowai undertook a

field inspection on the 14" and 28" March 2022 to verify the existence of illegal sand/stone/boulder

quarries or mines in Jowai Town and its vicinity and along Myntdu river.in a radius of 5 kms and

found no illegal sand/stone/boulder quarries in operation. Inspection was carried out to check on

those illegal quarries where closure noticed was served earlier and no fresh illegal mining was

detected by the inspection team. The GPS location and other details of the site inspected are given

below for ready reference:

SI. No | Name of the land owner | Location GPS co-ordinates | Remarks
1 Shri Iehnoh Ryngkhlem Treiongriang N 25°25°29.81”’
E 92°10°50.02”°
2 Shri Ham Suting Treiongriang N 25°25°47.31”
E 92°10°52.31” Field verification has
3 Smt B. Pakyntein Chahtngit N 25°27°00.50”’ been carried out. No
E 92°11°20.44> fresh illegal mining
4 Shri B. Passah Jowai Shillong road | N 25°26°59.69”’ were detected.
E 92°11°28.10”
5 Shri Arboroi Kma Liar Kam Kam N 25°27°11.34”
E 92°11°04.73”

and vicinity of Jowai town. Awareness on Meghalaya Minor Mineral Concession Rules 2016, its

provision and penalties were conducted. Flexes and signboard were also erected containing

information pertaining to imposition of fines to those offenders.

Intensive patrolling is been carried out to detect any illegal mining along the Myntdu river

It may be stated here that there is no legal mining lease or quarry permits that have been

issued in Jowai town and its vicinity and along Myntdu River in a radius of Skms under this Division.

Divisio
Jaint
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ANNEXURE F 19 914°

GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS: MEGHALAYA, SHILLONG
RAITONGBUILDING, SECRETARIAT HILL:: SHILLONG-793 001

Tkl kR

No.DUA/P/47/2019/Pt.1/239 Dated Shillong, the 19"April, 2022

Shri G. Kharmawphlang, IAS,
rector, Urban Affairs,
Meghalaya, Shillong.

.—The Secretary to the Govt. of Meghalaya,
Forests & Environment Department, Shillong

Minutes of the Meeting Chaired by the Chief Secretary to the Govt. of
Meghalaya on 22™ March, 2022 in Compliance of Order of Hon'ble NGT dated
07.03.2022 in the Matter of Sanjay Laloo Versus State of Meghalaya & Ors.

Reference:- No.FOR/CC/2/2017/915, dt.26-03-2022 /(99 2 <3
Sir,

In inviting a reference to the subject and the letter No. cited above, | have the
honour to furnish herewith - (1) the Remedial Action Plan addressing all the issues raised in
the matter, and (2) Report on Reasons for delay in compliance of various directions passed
by the Hon'ble Tribunal in pursuance to minutes of the meeting Chaired by the Chief

Secretary to the Govt. of Meghalaya on 22" March, 2022 in Compliance of Order of Hon'’ble
NGT dated 07.03.2022 in the Matter of Sanjay Laloo Versus State of Meghalaya & Ors.

This is for favour of your kind information and necessary action.

Yours faithfully,

Enclosed: As stated above /

Director, Urban Affairs
Meghalaya, Shillong

"

FTs— NiSHF /2T
S
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ursuance to Minutes of Meeting chaired by Chief Secretary, Govt. of Meghalaya, held on 22.03.2022

in NGT matter O.A. No. 172/2021/EZ Sanjay Laloovrs State of Meghalaya

Sl.

No.

Component

Project Description

Status

Timeline for
Completion

1

Sewage Management

Nallah Waste
Water
Treatment of 11
nos. of drains of
Myntdu River

The scope of the project is to
implement a suitable
intervention for in-situ cleaning
of the drains with the help of
Bio-remediation (through in-
situ Nallah treatment
technology-Restoration of
Nallahs with Ecological Units)
for the identified 11 nos. of
nallahs flowing into the Myntdu
River.The total project cost for
the Bio-remediation of 11 nos.
of nallahs of Myntdu River is
Rs.19.42 crores. Approval and
sanction has been received
from the Govt. DPR has also
been has been completed.

Negotiation for the rate is
under process with the
vendor approved by the

Government
allotment of
remediation work.

for
Bio-

8-12 months

ii. Construction of
50 KLD Septage
Plant

This is part of proposal of
Faceal Sludge & Septage
Management (FSSM) Facility for
Jowai Town. The Septage Plant
will serve the households &
people in the town and can
handle 50 Kilo liters per Day
(KLD) of faecal sludge emptied
from septic tanks. The plant
proposes to convert sludge
generated from onsite
sanitation systems into safe and
reusable products.The total
project cost for the
construction of 50 KLD Septage
Plant is Rs.2.66 crores. Approval
and sanction has been received
from the Govt.

Bidding process is being

initiated for

the

construction of the same.

6 months

iii. Cesspool
Vehicle

This is part of proposal of
Faceal Sludge & Septage
Management (FSSM) Facility for
Jowai Town. Cesspool Vehicle
will be required for the
transportation of facial sludge
from the septic tanks to the
Septage Plant. The proposal is
mooted for funding from the
National River Conservation
Directorate, Ministry of Jal

Proposal has been sent to
the NRCD for the same.

DPR under preparation.

4-6 months.
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Shakti.

Solid Waste Management

i. Construction of
10 TPD
Compost Plant

A proposal has been finalized
for the construction of Solid
Waste Processing and Disposal
Plant of 10 TPD at Khliehriat for
an estimated cost of Rs.13.37
crores. Jowai and Khliehriat
towns being the headquarters
of West Jaintia Hills and East
Jaintia Hills do not have any
Solid Waste Processing and
Disposal Facility and has been
suffering due to the refusal of
the landowners to dispose
waste at the existing landfill
site. The Plant at Khliehriat will
help cater to both Jowai and
Khliehriat.

Proposal has been sent to
the Forest Deptt for
funding under
‘Compensation for
Restoration of
Environment’
funds.Approval
sanction is awaited.

and

8 -12 months

ii. Identification of
land for
permanent
scientific waste
processing
facility.

Task Force Committee has been
constituted for the process and
has also recommended a site
recently but due to public
objections matter could not be
taken up further. Committee is
now in the process for looking
new sites.

Matter under process.

iii. Waste
collection
outlets at
outfalls of
Myntdu river.

Proposal is under consideration
by the Urban affairs
Department on the advise of
the National River Conservation
Directorate, Ministry of Jal
Shakti. The objective is ensure
that solid waste are being
collected, removed and
prevented from flowing directly
into the Myntdu river.

DPR is being prepared.

6-8 months.

River Front
Development

Proposal is under consideration
by the Urban affairs
Department on the advise of
the National River Conservation
Directorate, Ministry of lal
Shakti. The objective is to
beautify stretches of Myntdu
River where land is available
with provision of embankments
, landscape, street furniture and
lighting etc.

DPR is being prepared.

8-12 months

IEC

IEC Activities will be conducted
under SBM 2.0. Action Plan is
currently being formulated and
will be submitted to the
Ministry for approval and
sanction.

Proposals is
prepared

being

6 months




ANNEXURE G 52

GOVERNMENT OF MEGHALAYA
FORESTS AND ENVIRONMENT DEPARTMENT

Fhkkk

NOTIFICATION

No. ENV.4/2021/17 Dated Shillong the 25" May, 2022

Guidelines for utilisation of Compensation amount for restoration of environment in the
State

Whereas Hon’ble National Green Tribunal vide order dated 24" September, 2021 in OA No.
17212016/EZ. (Sanjay Laloo Vs State of ‘Meghalaya and others) has directed State Government
to pay compensation @ Rs. 10 lakhs per month for delay in setting up of STP and Rs. 5 lakhs
per month for delay in providing interim remediation measures w.e.f. 01 .04.2020;

Whereas Hon’ble National Green Tribunal vide order dated 24 November 2021 in OA No.
172/2016/EZ directed that compensation to be payable by State Government shall be credited
to a separate account with the Environment Department of the State and shall be used for
restoration of environment in the State of Meghalaya;

Whereas Hon’ble National Green Tribunal vide order dated 7" March, 2022 in OA No.
172/2016/EZ directed that compensation amount to be paid shall be utilised for implementation
of remedial action plan prepared for preventing pollution of Myntdu river;

Now therefore. the following guidelines have been notified for utilisation of Compcnsation
amount deposited by the Urban Department in an efficient. effective and transparent manner
for the purpose of restoration of environment and for necessary remedial and preventive
measures with regard to environment and matters related therein in West Jaintia Hills District,
Meghalaya:-

. Steering Committee.- (1)The Steering Committce at State level shall comprise of
following members :-

SL. [ Name and designation | Designation in the
No Governing body
& - 7Prin'cipal Chief Conservator of Forests &HOFF Chairman
2. |Director, Urban Affairs Department |
3. | ChiefEngincer. PHE ] Members
4. | Chairman. Mcgl}éiéy;gt.a_te Pollution Control Board e
5. Chief Conservator of Forests (SI'&I%) ' Member sccrctai';'
6. One non-official members/non-governmental Non-official
organization having expertise in the field of member
Environment
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(2) Powers and functions of the Steering Committee:- The Steering Committee shall have the
following powers and functions:

a) Assessment of administrative feasibility and prioritization of various activities to be
undertaken from the compensation amount;

b) Determine project area for undertaking various activities under the compensation
amount,;

c) To examine and process the received proposals for restoration of environment
damaged;

d) To approve the received proposals for restoration of environment;

e) Ensuring Inter-departmental Coordination: and

f) To examine the Annual Action Plans submitted by the District Level Executing
Committee and to monitor the progress of the utilization of the compensation amount
and review the progress of the projects.

2. District Level Executing Committee.- (1) District Level Executing Committee shall
be constituted in West Jaintia Hills District for restoration of environment damaged
with following members: -

'SL. | Name and designation | Designation

No

1. | Deputy Commissioner, West Jaintia Hills District | Chairman _

2. | District Urban Planner, West Jaintia Hl]ls DlStl ict, Iowal

3. | CEO. Jowai Mummpal Board

4. | Executive Engincer, PHE Jowai

5 Representative from the Meghalaya State Pollution Control

Board Members

6. | Divisional Forest Officer, Social Forestry Division, Jaintia Member éeéfelary
Hills, Jowai ’

(2) Powers and functions of the District Level Executing Committee:

a) Take all steps for implementation of various activities for the restoration of
environment in project areas;

b) Preparation of Annual Action Plans as per the projects approved by the Steering
Committee for various activities:

¢) Submission of Annual Action Plans to the Steering Committec:

d) Execute. coordinate and supervise the Annual Action Plans and the approved
projects with the assistance from line Departments; and

e) Maintain the books of accounts and place before the Steering Committee for
approval.
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3. Operation of Account.-

1) Funds accrued under the compensation amount shall be kept under Savings Bank
Account in a Nationalised Bank.

2) The account shall be operated under joint signature of the Principal Chief
Conservator of Forests & HOFF, Forest and Secretary. Forest and Environment
Department

3) The Member Secretary of the Steering committee shall maintain the books of
accounts for this Fund.

4. Activities.- (1) the compensation amount shall be utilised for following activities:-

a) Implementation of remedial action plan prepared for preventing and remedying
pollution of Myntdu river;

b) Setting up solid waste processing facility and waste recovery centres;

¢) Capital expenditure required for door to door collection of segregated waste and
its transportation in vehicles to the processing facility and sanitary landfill;

d) Capital expenditure required for prevention of dumping of garbage into the
River.

¢) Implementation of action plan for restoration of Myntdu river; and

f) Any other activity felt necessary for restoration of environment on account of
damage caused to it in West Jaintia Hills District.

5. Accounts and Audit.-

(1) The Member Secretary of District Level Executive Committee shall maintain books
of accounts, documents and records in respect of compensation amount;

(2) The accounts shall be audited by the Comptroller and Auditor-General or any other
person appointed by him in this connection;

(3) The District Level Executive Committee shall submit Annual Report and Audited
Report to Steering Committee.

Sd/-
( Syed Md Andaleeb Razi. IRTS)
Commissioner & Secretary to the Govt. of Meghalaya
Forests and Environment Department

Memo No. ENV.4/2021/17-A Dated Shillong the 25" May, 2022
Copy to :-
1. P.S to the Minister i/c Forests and Environment Department for kind information of the
Hon"ble Minister.

P.S to the Chief Secretary to the Government of Meghalaya for kind information of the
Chief Sccretary

19



. State Informatics Officer, NIC Shillong Meghalaya with re
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The Commissioner and Secretary to the Government of Meghalaya. Urban Affairs
Department. ;

The Commissioner and Secretary to the Government of Meghalaya, PHE Department.
The Principal Chief Conservator of Forests & HoFF Meghalaya Shillong for
information and necessary action.

The Chairman. Meghalaya State Pollution Control Board for information.

The Deputy Commissioner West Jaintia Hills District. Jowai for information and
necessary action.

The Director Urban Affairs Meghalaya. Shillong.

The Chief Engineer PHE Department

. The Chief Executive Officer. Jowai Municipal Board.
. The Director of Printing and Stationary. Meghalaya. Shillong with a request to publish

the Notification in Meghalaya Gazette. v
st to uploadin

Government website.

Secretary to the Govt. of Meghalaya
Forests and Environment Department
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REMEDIAL ACTION PLAN FOR MYNTDU RIVER

URBAN AFFAIRS DEPARTMENT
(STATUS AND PROGRESS)
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'SI.No. | Component | Project Description | Progress of Works o ]
1. Sewage Management ]
(i) Implementation of ' The scope of the project is to implement a | i. Letter of approval from the Govt. for engagement
In-situ Nallah | suitable intervention for cleaning of the drains ‘ of contractor on 14" April, 2022 (Enclosure I). |
| Treatment i through in-situ Nallah treatment technology (i, Letter of Letter of Allotment (LOA) issued on |
| Technology for the | referred as RENEU (Restoration of Nallahs with | 26th April, 2022 (Enclosure ).
drains of Myntdu | Ecological Units). This is a hybrid technology |iii. Works on 3 (three) nos., of drains has started and
' River, West Jaintia combining all natural processes. The project | till date around 10 % of the work (site clearance)
Hills, Jowai ~ covers the identified 11 nos. of nallahs flowing | have been completed. (Photographs at Enclosure |
| - into the Myntdu River. The total project cost for | m)
| } the 11 nos. of nallahs of Myntdu Riveris Rs.19.42 | iv. Works for the remaining drains to be initiated once .
\ ‘ crores. The project is estimated to be completed |  the monsoon rain is receded as same could not be
' by October 2023. | taken up due to the rise in the level of the Myntdu
| ! ' river. }
'v. So far funds of Rs.1.00 crores has been released |
; with another 1.08 crores moved for sanction during
‘ ’ . the current financial year.
| Balance funds is being proposed for funding under the |
| : Ministry of Ganga and Jal Shakti. Response from
| ; ; | Ministry awaited {(Enclosure IV). B
| (ii) Faecal Sludge and (a) Construction of 55 KLD Septage Plant (STP) ‘ i. Tender issued on 30.03.2022 (Enclosure V).
' | Septage at Sabah Muswang: This is part of proposal of |ii. Letter of Allotment (LOA) issued on 14.06.2022 |
Management Faceal Sludge & Septage Management (FSSM) (Enclosure VI). :
; Facility  Facility for Jowai Town. The Septage Plant will | iii. Work has already started and till date around 25% g
! - - serve the households & people in the town and of works have been completed. (Photographs at
! ' can handle 55 Kilo liters per Day (KLD) of faecal | Enclosure VIi)
sludge emptied from onsite sanitation systems | iv. So far funds of Rs.45.00 Lakhs has been released. |

| into safe and reusable products. The total project | Proposal for balance funds is being explored.
| cost for the construction of 55 KLD Septage Plant |
|
|

is Rs.2.50 crores. Project is estimated completed
| by May 2023




| (b) Procurement of Cesspool Vehicle: This is part
| of proposal of Faceal Sludge & Septage
| Management (FSSM) Facility for Jowai Town.
| Cesspool Vehicle will be required for the
| transportation of facial sludge from the Septic
!Tanks to the Septage Plant. The proposal is

mooted for funding under Used Water
| Management Component of Swachh Bharat
| Mission (SBM) — Urban 2.0

Proposal already included as part City Waste Water |
Action Plan for Jowai under SBM- Urban 2.0.

DPR under preparation after which funds will be |
moved for sanction.

Estimated period of completion is 2 months. ‘

2. ' Solid Waste Management
i) Construction of 10 This is a proposal for the construction of Solid | i. As per decisions of the meeting held on 17.05.2022
| TPD Compost Plant | Waste Processing and Disposal Plant of 10 TPD at (Enclosure VHI) the Urban Affairs Department
| Khliehriat for an estimated cost of Rs.13.37 | alongwith Meghalaya State Pollution and the Forest
' crores. Jowai and Khliehriat towns being the f & Environment Department will explore sources of
headquarters of West Jaintia Hills and East Jaintia funds.
Hills do not have any Solid Waste Processing and | ii. The project has been sent to the Government for
| Disposal Facility and has been suffering due to ‘ approval under the 15 Finance Commission Grant |
| the refusal of the landowners to dispose waste at | with a limitation of %90,15,338/- only during the ;
' the existing landfill site. The Plant at Khliehriat current financial year so far. (Enclosure IX)
: will help cater to both Jowai and Khliehriat. iii. Work to start as soon sanction is received. The
‘ . project is estimated to be completed in 8-12 |
months period from the date of issue of letter of |
! | allotment. '
(i) | Construction of ‘This is a Concept with an effort to bring a i. Proposal for setting Waste Recovery Centre at

| Waste Recovery
| Centre

‘sustainable waste decentralization system in
‘ Jowai based on the concept of community waste

' management system. The objective is to set up | ji.

' locality waste processing centres to convert bio- |
degradable waste into compost using indigenous '
| method and the recyclables are sorted and sold.

Sabah Muswang and Kiang Nangbah College is
currently being taken up.
Estimate for the project at Sabah Muswang and
Kiang Nangbah College has been prepared. Matter
is being taken up with the Govt. for sanction under |
15* Finance Commission.

]R8 €
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iii

|
|

iii. Work to start as soon sanction is received. The
project is estimated to be completed in 3 months
period from the date of issue of letter of
allotment. |

Identification of
land for permanent
scientific waste
processing facility.

A Task Force Committee has been constituted by |
the State Government for the process. The |
objective is to identify a suitable for the future |
requirements for Jowai and the adjoining areas. |
The facility is expected to cater for the
requirements of the town for a period of 30 years .
or so.

i.The Task Force Committee has conducted
inspections of various sites offered from time to time
besides conducting awareness, meetings (Enclosure
X).

ii. The Task Force Committee has so far recommended
two sites:-

a. Private land at Mooshutsdai.

b. Community land at Rakabah village.

iii. The State Govt. has directed to take up
Environmental Clearance Certificate for the above
sites. (Enclosure XI)

iv. The Govt. has also approved engagement of

Consultant for preparation of EIA/EMP. Enclosure X}

. Steps are being taken up to finalise Consultants

besides preparing relevant documents for the
Environmental Clearance process. (Enclosure Xlil)

|

River Front
Development

Proposal is under consideration by the Urban

affairs Department on the advise of the National

River Conservation Directorate, Ministry of Jal |
Shakti. The objective is to beautify stretches of ‘
Myntdu River where land is available with

provision of embankments , landscape, street

furniture and lighting etc.

i. Concept Plan has been prepared for providing flood
protection at vulnerable stretches of the River
Myntdu, namely Chahtngit and the Syntu Ksiar in the
form of embankments, retaining /protection walls
and check dams.

ii.River Front Development is proposed at Syntu Ksiar
which include raised platforms, railings, vintage
towers, green parks, afforestation, street furniture,
landscaping, fish conservation and boat joy ride.

R4 ™
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| iii. Detail plans is now being prepared along with detail
estimate. Estimated period of completion is 2

months.

|~

| Awareness
| Programme

| IEC Activities will be conducted under SBM 2.0. ‘ The IEC materials are being develop for intensive

| Action Plan is currently being formulated and will | programme in the educational institutions, localities
' be submitted to the Ministry for approval and J and public as a whole utilizing print and electronic

| sanction. ‘ media, awareness programme for behaviour change.

| Also collaborating with Volunteers of the various

| Community Organization like the Young Minds

i Collective, SURE, Bharat Scouts & Guide. A meeting

| with the various stake holders viz Synjuk ki Waheh

' Shnong Jowai, Market Committees was held on

1 13.05.2022 and 26.05.2022. Also schedule of

| programme of awareness campaign is also prepared.
' {Enclosure XIV)

Ixs©
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GOVERNMENT OF MEGHALAYA

URBAN AFFAIRS DEPARTMENT

LS

No.UAU.15/2022/Pt/122 Dated Shillong, the 14™ April, 2022.

From: Smti. D. Kharbuli, .
Under Secretary to the Govt. of Meghalaya,

To, /
The Director, Urban Affairs,

Meghalaya, Shillong.

Subject: Proposal for implementation of in-situ Nallah Treatment Technology,
Restoration of Nallahs with Ecology Units (RENU) for the drains of
Myntdu River within West Jaintia Hills District, Jowai.

Reference: No.DUA(U)Tech/7/2022/13  Dated 30.03.2022.
Sir,

In inviting a reference to the letter quoted on the above subject, I am
directed to say that the rates quoted by the vendor/contractor amounting to Rs
19,42,00,000/- (Rupees Nineteen Crores, forty two lakhs) only which is inclusive CAPEX
and one year OPEX for implementation of in-situ Nallah Treatment Technology,
Restoration of Nallahs with Ecology Units (RENU) for the drains of Myntdu River

within West Jaintia Hills District, Jowai is approved.
This has the approval of the ‘Competent Authority’.

Yours faithfully,

yoels)
e b

U‘ﬂ “’ " Under Secretary to the Govt. of Meghalaya,
Urban Affairs Department.

AEREE



SUEE S ENT OF MEGHALAYA
| AFFAIRS :: MEGHALAYA :: SHILLONG.
S P ST Ml P S PSR ST
Dated Shillong, the 26" April 2022

FnlCLD

“No. DUA(U)Tech/7/2022/18,

From: Shri. G. Kharmawphlang, 1.A.S.
Director, Urban Affairs
Meghalaya, Shillong.

To,
M/s O.Syiemsad & Technology (OST) Consortium
Langkyrding Minggi, Block-3
East Khasi Hills, Shillong, Meghalaya- 793012.
Subject:- Letter of Acceptance (LOA) for the work of the Implementation of in-situ Nallah

Treatment Technology, Restoration of Nallahs with Ecology Unit (RENU) for the drains
of Myntdu River West Jaintia Hills Dist, Jowai.

Reference:- No.OSGT/UAD/2021-22, Dt. 29" March 2022 Implementation of in-situ Nallah
Treatment Technology, Restoration of Nallahs with Ecology Unit (RENU) for the drains
of Myntdu River West Jaintia Hills Dist, Jowal.

i In inviting a reference to the subject cited above, | am to inform you that the
Government vide letter No.UAU.15/2022/Pt/122 Dated the 14"™ April 2022 (copy enclosed) has
conveyed the approval for awarding the works for the “Implementation of in-situ Nallah Treatment
Technology, Restoration of Nallahs with Ecology Unit (RENU) for the drains of Myntdu River West
Jaintia Hills Dist, Jowai.” For a contract price of X 19,41,38,963.00 ( Rupees Nineteen crores forty one
lakhs thirty eight thousand nine hundred and sixty three) only inclusive of GST. The distribution/

division of this accepted Contract Price between CAPEX and OPEX is as given here under.

No Description Amount (INR)
1 CAPEX Amount (Construction Price) X14,21,38,963.00
2 OPEX Amount (Operation and maintenance Price) %5,20,00,000.00
Total | X19,41,38,963.00

Say X19,41,38,963.00

Rupees (Nineteen crores forty one lakhs thirty eight thousand nine hundred and sixty three) only.

Further, you will not claim nor will be eligible for any escalation during the O&M
period of one year. You are hereby directed to sign the tripartite contract agreement-s with the
Director, Urban affairs, Meghalaya, Shillong Chief Executive Officer, Jowai Municipal Board and to
furnish performance guarantee/ security through bank guarantee in favour of chief executive officer
Jowai Municipal Board within 15 (Fiftéen) days-and the time of completion is 18 months from the
date of issuing this letter and also may be treated this LOA as the final notice to proceed with the

works as detailed below:-

Recined -

A‘-;-q7afat\ Cata --._......__;;
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GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS: MEGHALAYA:SHILLONG

kR drdekdhkdirkk

1. Two numbers of performance Security, in the form of unconditional bank Guarantee
from a nationalized Bank or a Scheduled Commercial Bank as per details given
below:

a. First performance guarantee/ security equal to 3.0 % of the construction price of the
total contract price i.e 3.0 % of X14,21,38,963.00 = X42,64,168.89 say X 42,64,170.00
( Rupees Forty Two Lakhs Sixty Four Thousand One Hundred Seventy) only. Which
shall be valid upto 26™ April 2024 ( 6 months from the date of expiry of Defect
Liability Period).

b. Second performance guarantee/ security equal to 3.0% of the Operation and
Maintenance Price of Total Contract price i.e, 3.0% of % 5,20,00,000.00 = X
15,60,000.00 (Rupees Fifteen Lakhs Sixty Thousand) only. Which shall be valid upto
October 2025~ (6 months from the date of completion of O&M Period).

¢. 5% will be deducted from the bill and the total of 8% which will be inclusive of the
Performance Guarantee/Security of 3% of the construction price will be retained for a
period of six months from the date of completion as defect liabilities period.

Ygurs faithfully,
Director, Urtyan Affairs

Meghalaya,Shillong
Memo No: DUA(U)Tech/7/2022/}Q-A Dated Shillong, the 25" April 2022
Copy to:
1. Under Secretary to the Government of Meghalaya Urban Affairs Department,
Shillong for information.
2. Chief Executive Officer, Jowai Municipal Board for information and you are

requested to sign the contract agreement with the firm {copy of the contract
agreement and the Government approval of the rate quoted by the figm is enclosed).

i

)

7%
Director, Urban Affdirs
Meghalaya, Shillong.

“Directorate of Urban Affairs, Raitong Building, Secretariat Hills, Meghalaya, Shillong®
Fax Number -2210037/Telephone Number - 0364-2210037/Emai|:duashlIIong@yahno‘:o.ln/we‘nsite:urbanmegh@gnv.m




1. Implementation of In-situ Nallah Treatment Technology,

Restoration of Nallahs

with ecological unit (RENEU) for the drains of Myntdu River, West Jaintia Hills

Jowai. (PHOTOS)
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GOVERNMENT OF MEGHALAYA
URBAN AFFAIRS DEPARTMENT
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No. UAU.55/2019/235 Dated Shillong, the 1*' July, 2022

To, -
‘/Sfri Anand Mohan, IFS
Joint Secretary,
Government of India, Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
1*! Floor, PT Deendayal Antyodaya Bhawan, C.G.O. Complex, Lodhi Road
New Delhi - 110003

Subject: - Financial and Technical Assistance under National River Conservation Programme
(NRCP) for Addressing the Challenges of Pullution of Identified River Stretches —
Submission of Proposals.

Reference: - D.O No. J-27011/1/2022-NRCD-II, dt. 01-06-2022

Sir/Madam,
In inviting reference to the subject and your letter under reference, I have the honour to

inform that as part of the Action Plan for the polluted river stretch of the Myntdu River, Jowai, West Jaintia
Hills District has finalized a DPR on Myntdu River Cleaning for an estimated cost of ¥ 19.42 crores.(
CAPEX & OPEX).

The basic objective of the project is to improve the quality of the Myntdu river through
suitable interventions for in-situ cleaning of the drains (with outfall into the Myntdu River). The project
covers a total of 11 nos. of drains with RENEU Technology ( Restoration of Nallahs through Ecological
Units) which is a hybrid technology combining all major natural processes. The technology fits in it with
its modularity, ruggedness, suitable treatment approach, lower capital and operation cost. The State
Government has already started implementation of the project and works on 3 nos. of drains is currently
underway.

It may be mentioned that the so far, the State Government currently has mobilized funds
from its own state resources for implementation of the project. Due to limited resources, the State has been
able to sanction only ¥ 1.00 crores with another Z 1.08 crores in the pipeline during the current financial
year. Funding for the remaining amount of the project totaling to ¥ 17.33 crores is still being explored.

Ministry of Jal Shakti, Department of Water Resources, River Development & Ganga
Rejuvenation Vide letter under reference has indicated that State Government can approach the Ministry
for funding the projects under the National River Conservation Plan (NRCP). During the recent visit of the
Advisor, NRCD to the State of Meghalaya on 4" April, 2022 he has instructed to the State Govt. to prepare
proposals and submit the same to the Ministry of Jal Shakti Department of Water Resources, River
Development & Ganga Rejuvenation for funding projects under the National River Conservation Plan
(NRCP).

With the above background, the Urban Affairs Department therefore now makes a sincere
request to your Ministry to kindly consider funding an amount of ¥ 17.33 crores for implementation of the
above mentioned project. Enclosing herewith soft copy of the Detailed Project Report of the said project,
State Government will be waiting for your positive response in its effort to rejuvenate the polluted river
stretch.

This is for favour of your information and necessary action.

Enclosed: As stated above.
Yours Faithfully,

S
Commissioner & Secretary{to|the Govt. of Meghalaya,
Urban Affairs De ar‘t]ment
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Memo.No. UAU.55/2019/235 - A Dated Shillong, the 1% July, 2022

Copy forwarded to:

1. The Director, Urban Affairs with reference to your letter No. DUA/P/12/2021/Pt/3 dated 30"

June, 2022.

2. The Secretary to the Government of Meghalaya, Forest & Environment Department for
information with reference to letter No. ENV.8/97/609, Dated 10.06.2022.

By Order etc.,

Deputy Secretary to the Government of Meghalaya
Urban Affairs Departmen}
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Invitation for Bid (NCB)

No. DUA(U) Tech/7/2022/11, Dated Shillong the 30™ March 2022

Contract Title: Septage waste treatment plant of capacity 55 KLD

Septage Management in Jowai covering Jowai Municipal area. The work includes (i) design and build 55
m3/day and all appurtenant structures and allied works complete including testing, Trial run for 3 Months
and commissioning of the plant to the satisfaction of the Engineer (period of completion - 12 months );
(i) operation & maintenance of the complete works of septage waste treatment plant and allied works for
a period of 3 (three) years at Sabah Moswang, Jowai, West Jaintia Hills, State of Meghalaya, India.

Dead line for the Bid- 25-02-2022 at 14.00hrs

1. The Invitation for Bid follows the General Procurement Notice for this project that appeared in
State Government website http://meghalaya.nic.in.

2. The Government of Meghalaya, under Grant-in-Aid (Creation of Capital Assets) is proposed to
have a Septage waste Management system in Sabah Moswang, Jowai for the works detailed
below. Bidders are advised to note the minimum qualification criteria specified in Appendix
to the ITB (Instructions to Bidders) in the bidding documents, to qualify for the award of
contract.

3. The Director, Urban Affairs Department in the State of Meghalaya India invites sealed bids from
eligible bidders for the works detailed in the table below. The bidders may submit bids for the
following work as per Instructions to Bidders and the Appendix thereto

Estimated Bid Cost of |
Name of the Work cost put to ) Bidding Period
) Security
bid Document

Design, Construction, | Rs  2.50 | Rs Rs.3000 Part A:

Operation,  Testing  and | Crores 5,00,000/- | Design, Construction,

Commissioning of 55m3/day Commissioning of

capacity Septage/sewage 55m3/day capacity STP

treatment plant (STP) at with | year Defect |

Jowai  with  appropriate Liability Period '

technology on DBOT Basis,

including 3 years of post-

commissioning  operation Part B.

and maintenance Post Commissioning
O& M of STP for a
period of 3 Years L




11.
12..

Page 2

Interested eligible bidders may obtain further information from and inspect the bidding
documents at the office of the Directorate of Urban Affairs, Shillong-793001, at the address given
below during office hours i.e. 11.00 to 1600 hours on all working day from 1* April 2022.

A complete set of Bidding documents will be available on the State Government website
http:/meghalaya.nic.in. from 11™ April 2022. The bidders who are interested to participate in the
bidding process can download the bid documents from the website for their use. The bidders who
download the documents shall have to pay along with their bid submission, the non refundable
cost of Rs. 3,000/- (Rupees Three Thousand only) in the form of a Demand Draft issued by a
nationalized bank / foreign bank listed with the Reserve Bank of India having its branches in

will not be accepted

Bidders can also purchase the bid documents commencing from 11™ April 2022 on payment of
Rs. 3,000/- (Rupees Three thousand only) in the form of a Demand Draft issued by a nationalized
bank / foreign bank listed with the Reserve Bank of India having its branches in India, payable to
the Director Urban Affairs Shillong payable at Shillong. Bid documents requested by shall be
sent through speed post / registered post on payment of an extra amount of Rs, 500/- (Rupees
Five hundred only). The Director Urban Affairs Shillong will not be held responsible for the
postal delay if any, in the delivery of the documents or non-receipt of the same.

A pre-bid meeting will be organized for the interested bidders on the dates and timings as
mentioned in the table below.

Date and time of Pre-bid meeting — 18/04/2022 at 14.00 hrs

The Pre-bid meeting will be held in the office of the Director, Urban A ffairs Raitong Building,
Secretariat Hills, Shillong-793001. Interested bidders may choose to attend the pre-bid meeting at
their own expenses.

Sealed bids must be delivered to the address mentioned above under para 6 before 14.00 hours on
or before the dates as mentioned in the table below.

Last date for Bid Submission— 25/04/2022 at 14.00 hrs

All bids must be accompanied by the specified bid security as part of the bid. The amount &
currency of the bid security shall be as specified in table of para4. The bid security shall be in the
form of a Bank Guarantee or a Demand Draft in favour of Director, Urban Affairs, Shillong
payable at Shillong issued by a nationalized or scheduled bank in India and valid for the period of
bid validity and an additional period of 28 days. Late bids shall be rejected. Technical Bids wil|
be opened immediately thereafter at 14:30 hours on the same day and at the same place in the
presence of the bidders or bidders’ representatives who choose to attend. In the event of the
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Page 3
specified date of bidding/opening being declared a holiday for the Employer/Purchaser, the bids
shall be received and opened at the same time and place on the next working day.

13. Urban Affairs Department, Govt of Meghalaya will not be responsible for any costs or expenses

incurred by the bidders in connection with the preparation or delivery of the bids.
14, Director, Urban Affairs, Shillong reserves the right to accept any bid or reject any and all bids
without assigning any reason thereof,

Director, Urban Affairs,
Directorate of Urban Affairs
Raitong Building, Secretariat Hills
Shillong, India- 793001

Email: duashillong@yahoo.co.in

/,ffmy
Director. Urbavéi’(éuré

Shillong, Meghalaya

No. DUA(U) Tech/7/2022/11-A, Dated Shillong the 30th March 2022

Copy to :-

1. The P.S. to the Commissioner & Secretary to the Government of Meghalaya, Urban Affairs
Department for information of the Additional Chief Secretary.

2. The Director, Directorate of Information & Public Relations, Government of Meghalaya, Shillong
with a request to kindly published in at least 1 (one) English and local vernacular daily news
paper.

3. The Under Secretary to the Government of Meghalaya, Urban Affairs Department for
information.

4. The State Informatics Officer, Meghalaya, Shillong with a request to upload the advertisement in
the State Government website, A soft copy of the advertisement is enclosed.

Lz

Director, Urb‘aTﬂ'&
P Shillong, Meghalaya
~ LA pu
L L I R e

5. Chief Executive Officer, Jowai Municipal Board

(%4
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GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS:: MEGHALAYA :: SHILLONG.

3 ok ok ok k
No.DUA(U) Tech/7/2022/16 Dated: Shillong The 14™ April 2022

Invitation of Bid (Corrigendum)
For Septage waste Treatment Plant of capacity S5 KLD,

In continuation to this office Invtation of Bid issued earlier vide Sl No.DUA(U)
Tech/7/2022/11 Dated: 30.03.2022, Please read in Clause 3 as follows:

Name of the work Estimated cost Bid Cost of Period }
put to bid Security Bidding
Document
Part A: Design, Construction,
Design, Construction, Commissioning  of
Operation,  Testing  and 55m’/day  capacity
Commissioning of 55 m’/day | Rs 2.50 Crores STP with 1 year
capacity Septage/sewage Rs Defect Liability
treatment plant (STP) at Jowai 5,00,000/- | Rs.3000/- | Period
with appropriate technology
on DBOT Basis
Part B: Post Commissioning
3 years of post-commissioning O&M of STP for a
operation and maintenance period of 3 years

L

Director, Urban Affa‘ﬁ:s
Meghalaya, Shillong

Memo No.DUA(U) Tech/7/2022/16-A Dated: Shillong The 14" April 2022

Copy to:

1) The P.S to the Commissioner & Secretary to the Government of Meghalaya, Urban Affairs
Department for information of the Additional Chief Secretary.

2) The Director, Directorate of information & Public Relations, Government of Meghalaya, Shillong
with a request to kindly published in at least 1 (one) English and local vernacular daily newspaper.

3) The Under Secretary the Government of Meghalaya, Urban Affairs Department for information.

4) The State Information Officer, NIC Meghalaya, Shillong with a request to upload in the State
Government website.

5) Chief Executive Officer, Jowai Municipal Board for information.

/ /.
o\e _ ”7—"~7
Director, Urban Affairs

Meghalaya, Shillong

jql
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DIRECTORATE OF URBAN AFFAIRS :: MEGHALAYA :: SHILLONG.

<SSO H ARSI

No. DUA(U) Tech/7/2022/14 Dated: Shillong The 07" April 2022,

Invitation of Bid (Corrigendum)

For Septage waste Treatment Plant of capacity 55 KLD,

In continuation to this office Invitation of Bid issued earlier vide SI No.DUA(U)
Tech/7/2022/11 Dated: 30.03.2022, Please read that the Dead line for the Bid as 25™ April
2022 instead of 25" February 2022.

Mirector, rban Affairs

Meghalaya, Shillong
Memo No. DUA(U) Tech/7/2022/14-A Dated: Shillong The 07" April
202

Copy to:
1. The P.S to the Commissioner & Secretary to the Government of Meghalaya, Urban Affairs
Department for information of the Additional Chief Secretary.
2. The Director, Directorate of information & Public Relations, Government of Meghalaya,
Shillong with a request to kindly published in at least 1 (one) English and local vernacular
daily news paper.

3. The Under Secretary the Government of Meghalaya, Urban Affairs Department for
information.

4. The State Information Officer, NIC Meghalaya, Shillong with a request to upload in the State
Government website.

5. Chief Executive Officer, Jowai municipal Board.
¢

)‘Q'Director, Urban Affairs
Meghalaya, Shillong

P R P
duoar

*Directorate of Urban Affairs, Raitong Building, Secretariat Hills, Meghalaya, Shillong*
Fax Number -2210037/Telephone Number - 0364-2210037 /Email:duashillong@yahoo.co.in/website:urbanmegh@gov.in
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GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS :: MEGHALAYA :: SHILLONG.
L2929 0 SR SR SRS
No. DUA(U)Tech/7/2022/Pt./12 Dated: Shillong, the 14" June 2022

From: Shri. G. Kharmawphlang.1A.S.
Director, Urban Affairs
Meghalaya, Shillong,

To,
M/s O.Syiemsad & G. Technologies (OSGT) Consortium
Langkyrding Mihngi, Block-3
East Khasi Hills, Shillong, Meghalaya-793012.

Subject: Design, Construction , Operation, Testing and Commissioning of 55KLD
capacity Septage/sewage treatment plant (STP) at Jowai with appropriate
Technology on DBOT Basis.

Sir,

In inviting a reference to the subject cited above, I am to inform you that the
Government vide letter No.UAU.157/2002/367-A, Dated the 2™ June 2022 has conveyed the
approval for awarding the works for the " Design, Construction, Operation, Testing and
Commissioning of 55m3/day capacity Septage/Sewage Treatment plant (STP) at Jowai with
appropriate technology on DBOT Basis" for a total contract price of %2,50,00,000.00 (
Rupees Two Crores Fifty Lakhs) only inclusive of GST.

You are hereby directed to sign the tripartite contract agreements with the
Director, Urban Affairs, Meghalaya, Shillong and Chief Executive Officer, Jowai Municipal
. Board and to furnish performance Guarantee/Security through bank guarantee in favour of
Chief Executive Officer Jowai Municipal Board within 15 (Fifteen) days from the date of
issuing this Letter of Allotment (LOA).

The time of completion is twelve months from the date of issuing this letter and

also may be treated this LOA as the final notice to proceed with the works as detailed below:-

a) Performance Security, in the form of unconditional Bank Guarantee from a Nationalized
Bank or a Scheduled Commercial Bank equal to 3.0% of the contract i.e 3.0% of
%2,50,00,000.00 = ¥ 7,50,000.00 (Rupees Seven Lakhs Fifty Thousand) only which shall
be valid upto 14™ June 2024 (1 year from the date of expiry of Defect Liability Period).

ATENY ENRETRITYIEL
*Directorate of Urban Affairs, Raitong Building, Secretariat Hills, Meghalaya, Shillong*
Fax Number -2210037/Telephone Number - 0364-22 10037/Email:duashillong@yahoo.co.in/website:urbanmegh@gov.in

143"



79

b) 5% will be deducted from the bill and total of 8% which will be inclusive of the
Performance Guarantee/ Security of 3% of the contract price will be retained for a

period of six months from the date of completion as defect liabilities.

Yours faithfully,

[ .

Director, Urban’Affairs
Meghalaya, Shillong

Memo No. DUA(U)Tech/7/2022/Pt./12-A Dated: Shillong, the 14" June 2022

Copy to:

1. Under Secretary to the Government of Meghalaya Urban Affairs Department,
Shillong for information.

2. The Chief Executive Officer, Jowai Municipal Board for information and you are
requested to sign the contract agreement with the firm (copy of the contract
agreement and the Government approval of the rate quoted by the firm is enclosed).

\ {\3& C‘,'e%[! ; Lj

Director, Urbad A ffair,
Meghalaya, Shillong

&
E\
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2. Construction and Installation of the S0KLD Septage Treatment Plant (STP) at
Sabah Muswang Jowai (PHOTOS)


















. 1
v » v i

< -~

- }‘J’,‘j'l. m_-r _-.‘_-_/_“_
,'t_..- » - -

-

-
-

- J

- . v "' ’ -
-ﬁ’ - =9 " T-'.f" -"\’?A

86






G
.

" B







p—

FANCLDSUKE - vill

—

(500 / 5}‘

<> —

/
Minutes of the Meeting on the Garbage Issue of Jowai Town in PIL No. 6/2022 with
MC (PIL) No.2/2022 held on 17.05.2022 in the Main Conference Hall

The meeting was chaired by Chief Secretary, Govt. of Meghalaya Who welcomed all the
members. The meeting was convened to discuss the Order Dated 13.05.2022 of the Hon’ble

High Court in PIL No. 6/2022 with MC(PIL) No. 2/2022 on matters relating to the Garbage

i/ /

<
1. M ’, Uz
Members Present: As Annexed. OlM \
)

o

[ssue of Jowal town. o —

Following detailed discussions, the following decisions were taken: /\ X
1. On the matter relating to meeting between the concerned headman of the
villages and the State Government & Municipal Board, it was informed that by the
Deputy Commissioner, West Jaintia Hills that same was held today wherein the
headman’s agreed to convey their decision by 19.05.2022 before 12 p.m. Chief Secretary
directed that report of the meeting along with the decision of the headmen of the villages
be squitted to the Government.

2. On the matter relating to the temporary dumping on the land belonging to the
Urban Affairs Department at Khliehriat, it was informed by the Deputy Commissioner
that the process has already been initiated and is ongoing.

3. During the deliberations, Chief Secretary directed the Urban Affairs
Department to work together with the Meghalaya State Pollution Control Board and the
Forest & Environment Department to source the required funds and take immediate steps
to set up a Compost Plant of sufficient processing capacity in the land of the Urban
Affairs Department at Khliehriat to cater to the needs of both Jowai and Khliehriat.

4. On other intermediate solutions, a proposal for setting up of Waste Recovery
Centre as a pilot project and serving as model for the different localities of Jowai town
was considered. Due to land issues, it was decided to take up the project on Kiang

' Nongbah College which is a Govt. owned institution to take care of waste generated from
the College. Deputy Commissioner along with the Jowai Municipal Board was directed

to initiate action accordingly.
There being no other matter, the meeting ended with a vote of thanks to and from the Chair.
-Sd-

(R.V. Suchiang, [AS)
Chief Secretary, Govt. of Meghalaya.

1% \1\‘"‘



Members present in the Meeting to discuss the garbage issue of Jowai held on

17.05.2022 at 4:30 P.M in the Main Conference Hall (Kyllang) of the Main Secretariat

Building via Video Conference.

@ No. Name & Designation Signature
1. Smti. R.V. Suchiang, IAS,
v | Chief Secretary, Govt. of Meghalaya. \Mf]
2. Shri M.R. Synrem, IAS,
B | Commissioner & Secretary, Urban Affairs Deptt. W
3. Shri S. fi. A. Razi, \
Commissioner & Secretary, .
Forest & Environment Department 7
4. Shri E. Karmalki, IAS,
— Secretary, Mining & Geology Deptt.
5l Shri Garod L.SN. Dykes, [AS k <o V2P
Deputy Commissioner, West Jaintia Hills District,
Jowai.
0. Shri G. Kharmawphlang, IAS,
Director, Urban Affairs, Meghalaya, Shillong. ~
7. - /
Member Secretary, for ! T&‘
| | Meghalaya State Pollution Control Board )
8.
ydr WMoY e
Chief Executive Officer, ¢
B Jowai Municipal Board
9.
| State Informatics Officer,
) __| National Informatics Centre.
10. A
| %“. N K‘;‘I“G‘q“)“ 4 ?‘LL.—‘- U\L, elg'-v\ - C.\A/',/ .
11. ) B
12.
13 o o
4.
15.

o=
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ff-.:"'; LOSURE - r;.“ GOVERNMENT OF MEGHALAYA
" OF URBAN AFFAIRS :: MEGHALAYA :: SHILLONG.
OO FFR R S>>
No.DUA(U)Tech/ISth FC/27/2022-23/5, Dated Shillong, the 07" June, 2022.

From:
Shri. G. Kharmawphlang, IAS
Director, Urban A ffairs,
Meghalaya, Shillong .

To,
The Under Secretary to the Government of Meghalaya,
Urban Affairs Department.
Sub:- Approval for proposal of scheme for Tied Grant (1% Instalment ) under 15t Finance
Commission Award during the year 2020-21.
Ref:- No.UAU.8/2018/6, Dated,28/10/2021.
Sir,

In inviting a reference to the subject cited above and in continuation to the
Government Sanction conveyed vide letter No.UAU.8/2018/6, Dated,28/10/2022,1 am submitting
- herwith the scheme /Estimate received from Chief Executive Officer ,Jowai Municipal Board
amounting to X.14,52,67,102.00/- (Fourteen Crores Fifty Two Lakhs Sixty Seven Thousand One
Hundred Two ) only against allocation amounting to %.2,05,92,000.00 /- (Two Crores Five Lakhs
Ninety Two Thousand) only under 15" Finance Commission (Tied Grant) 2020-21(1st
Installation).In this connection ,Government is requested to kindly convey approval for the scheme
submitted by the concem ULB.It may be informed that the fund is already realeased to the Chief

Executive Officer ,Jowai Municipal Board.

This is for your information and necessary action.

Yours faithfully,
Enclosed: As stated above.

Director, Urba

gnwced 6-2 Meghalaya, Shillong.
/5™ = g

*Directorate of Urban Affairs, Raitong Building, Secretariat Hills, Meghalaya, Shillong*
Fax Number -2210037/Telephone Number - 0364-2210037/Email:duashillong@yahoo.co.in /website:urbanmegh@gov.in
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Proposal of Schemes Under 15" Finance Commission Award (Tied Grant)During 2020-21
for Jowai Municipal Board.

sl.no

Name of Schemes

Estimated Amount
(In Rs.)

Amount Proposed
(In Rs.)

Remarks

ij;der Tied Grant 2020-21 (Allocation Rs.2,05,92,000/-) 1st Installment

SOLID WASTE MANAGEMENT

Rs. 13,36,90,440.00

Rs. 90,15,338.00

Balance amount of
%.12,46,75,102/- to be proposed
under future instalment under
15 th FC and other sources

TOTAL (A)

Rs. 13,36,90,440.00

Rs. 90,15,338.00

Compactor 5 cum with fully

9 3 Rs. 32,40,500.00 Rs. 32,40,500.00
Hydraulic control
Procurement of Bull HD 76

3 |BACKHOE LOADER, 4WD, Rs. 38,66,500.00 Rs. 38,66,500.00
NON AC full cabin
Drawing of LT line and

4  |Transformer at Jowai Municipal Rs. 37,00,000.00 Rs. 37,00,000.00
Board land at sabah Muswang

5 |V asterecovery centreatsabah o 1, oo co0 09 Rs. 7,69,662.00

muswang Jowai Municipal Board

Total (B)

Rs. 1,15,76,662.00

Rs. 1,15,76,662.00

TOTAL (A+B)

Rs. 14,52,67,102.00

Rs. 2,05,92,000.00

Page s

Directo
Urban Affairs,

Meghalaya, Shillong

S§<



Name ¢ and address of
applicants

Waheh Shnong
Saba Village
West Jaintia Hills
(M)9366969795

sl Baiamonlang Shylla.
(Wahiajer)
(M)9366934868)

Shri Honstar Sari,
Waheh Shnong
Rakabah
(M06009187828

g

¥

SIINNERUKE - D

STATUS OF LAND OFFERRED FOR LANDFILL IN WEST JAINTIA HILLS FOR JOWA!

Area of land 3
{ t
offered | Land documents
N g ——
898.97 Hec Notification No. |

(Forest land: 739.42 | JHADC/FOR/91/83,
Hec) | dtd 31.07.2013

2,90,073,75m* |

(7167 Acre) | LHC no. 39 of 2009

Shri Karwell Lamurong,
Myntriang Elaka Raliang
{M)18575541524/8414957210

Shri Sylvanus Dhar
Namdong B

(MD)B014896730/8132886888

Shri Wolding Lamurong
Myntriang
(M)8415053491

Location of the
land

Saba Village
*“Khloo naduh
thwai Libud trei
Pymai”

Sohphoh Village,
Elaka Nartiang

R:IO/P(I: fijo:an ’ Present Status/ Remarks
|J ea 4_ -

| ;
| NOC from Waheh Shnong |

| Saba, NOC from Dolloi | Not inspected as
20a. rom Land offered is under “Co ity Forest”
1 Elaka Shilliang Myntang ' : : mmunity Forest” category

Dolloiship as notified by the JHADC |
ollotsil ,\
__‘,_,__t R — _ - __J‘
| (i) Inspected. |
NOC from Waheh Shnong (ii)Recommendation & Report sent to the
| . © Government.
‘ Mookabeng Village (iii)Awareness Programme conducted
‘ ) However opposed by the ncarby village residents.
.[—__. - - e e ——— _— —_— _— ——

I ' Site has been [nspected & Awareness conducted.
' (i)Awaiting Response from Dorbar Shnong.

NOC Dt. 15.09.2021
‘ (ii)Awaiting land documents.

2,62,800 m? | Lummooshutsdai
(6493 acre) | LHCNo.10f2000 | b\\ Namanf
Total = 136.6 acre : !
i |
S 1 —— e ————
| e
100 acre | - Rakabah
‘ ‘ I
| . |
L . S _T _
'1;0'03 A Hot Hali ' Samalein
High land 60 Acre No. 2043 Mynt
Total = 70.03 Acre 02043 Myntriang
’ !
e j Lo 800t |
2014= 72,134 m? Namdong B
| “Lumiongkapuh”
67.4 Acre ' (ii)Dostabit Dt
\ 30.01.2021 =455. |  Namdong B
; acres “Lumiongkapuh™
B ) l Plot B = 5.00 Acres,
i
|
S0 Acre \ Gift Deed Myntriang
|
L Lo

] Not Lnspec:ed‘ '
| (i) Not accessible now (Rainy Seasan)
- | (ii)Dorbar Shnong expressed (verbally) its
! unwillingness for issuance of NOC (As informed
by the Land owner).

|
_‘I_ S | . bythelandowner). .
1
|

NOC Dt. 18.08.2021 from |
the Waheh Shnong

! (i)Inspection opposed by nearby villages residents.
Pdeiniadaw

(ii)Awareness conducted at Pdeiniadaw.
(iii)Awaiting response from the landowners &
NOC Dt. 06.02.2021 from | Dorbar Shnong.
Wa_hch Shnong Namdong |

== : —— S

’ Not Inspected
| {i)Inaccessible
; (ii)Dorbar Shnong not in favour of the project.

Not Available



Shri Siang Lui Lamare
Ladmyngor (Namdong)

(M)9366986048/8119092990 '

Shri Governing Sungoh
Shangpung West
(M)8131801993

Smt. Meristila Shylla

Shri Bloin Shylla
Mookaswan

Smt Pynhun | Rymbai & .
Smt. Rilang Dkhar,
Nongmulieh. !
(M)7005200976/9366 126178/
8575541524

Smt Odashaniah Pala
Barato, Elaka Shilliang
Myntang

Smt Enty Talang Modop -‘
Nartiang |
(M)7085768107

18.20 Hec/45 acre
approx

Lad Myngor
“Blai Sniriang»

145173 m¥35.87 | LHC No. 30 of .
Acre i 2004 Saphai
13 Acre & :
22.7 Acre - LHC r;;& 62]3 of | Pasyih
Total = 35.70 Acre !
A | 4
[ i i
8.63 Hec/21.325 Dostabit Mookaswan
acre i
|
i e ——— = R
43,045 m? LHC No. 161 of ‘
36,680 m? 2015 [ longtyram
79,725 m? . . Nongmulieh
Or LHC No. 13.0f Elaka Nartiang
19.70 Acre 1996
|
SRR — — _ .
. |
| i Barato
i8A P d | .
cre Siiater 1965 “Khliehmyntler”
I
H-A-C ' :
2-90.86 LHC No. 65 of Nertiang
. 1
16.68 Acre 1983 :

— —r—

Site has been inspected & preliminary report hag '
been submitted. However the Headman & some ‘
members of Ladmyngor, Namdong opposed ‘
(verbally) the project, at site. :

Plot of land not accessible now (Raiﬁy Season).

NOC from Waheh Shnong
[ Pasyih

————
Site has been Inspected. However land 1S near to

settlement & highway with potential for future
Development .

As per Recce Survey the plot is Small and very
near to"paddy fields. However land is small and not |
as per CPHEEO Norm !

NOC from Waheh Shnong
’ Nongmulieh

—

Not Inspected As _ _
(i) Plot of land is inaccessible now (Rainy season).
However land is small as per CPHEEO Norm.

|
]

Not Available

Not Available

Not Inspected As
(i) Land is very small as per CPHEEO Norm.

Not Inspected As ’
(i) Land is very small as per CCHEEO Norm.

|
1 - -

95
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(i) LHC No. 11 of

|
26,880 m? {

Smt Misi Lamare 013 = 26,880 m?
T I 0 2 ‘

Ihadmynri(Raij Namdong) S%r (iHLHC No. § of
S 1;% 0s Acre ‘ 2013 ' i
e =30,020 m_T'
Shri Dawinroy Papiah, i3S 2 J ATE Kibifiar <

Mustem 2 .
(M)8837034354 Or3.8% Aere 2012

e

Thadmynro;
“Dwarmon™

Thadmynri

’ “Khaplumpyrdi~ |

Lad lalong '
Mustem I

T ——

Not Available

Not Inspected As ,
(i) Land is very small as per CPHEEO Nom,

Not Available

Not Inspected As
(i) Land is very small as per CPHEEO Norm. l

_— —_—

& Member Secretary
Task Force Committee Landfill
West Jaintia Hills District, Jowai.
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ouUvERNMENT OF MEGHALAYA
URBAN AFFAIRS DEPARTMENT

:‘(‘ﬁ\ ook ok ok ok

No.UAU.79/2003/Pt.1/315 Dated Shillong, the 2™ May, 2022.

From: Smti. D. Kharbuli,
/ < Under Secretary to the Govt. of Meghalaya
To
\o

The Member Secretary,

State Environment Impact Assessment Authority,
Silviculture Building adjacent to Sylvan House,
Lower Lachumiere, Meghalaya, Shillong.

- : : : : or (D
Subject: Environmental Clearance Certificate for Landfill site at Jowai. %Mm "

Sir, \ A
With reference to the subject cited above, I am directed to enclose he@@/

following report of the Task Force Committee recommended for proposed scientific landfill site

for Jowai Town:- s\

1. Plot at Mookabeng near Sohphoh Village - Annexure-I.
2. Plot at Umtangtiang Rakabah Village- Annexure-II.
In regard you are requested to kindly issue Environmental Clearance Certificate
for the above landfill sites.
This has the order of the “Competent Authority”.
(Enclosed: As stated above)
Yours faithfully,

Under Secretary to té Govt. of Meghalaya,
Urban Affairs Department.
%k %k %k %k %
Memo No.UAU.79/2003/Pt.11/315-A Dated Shillong, the 2™ May, 2022
Copy to:- -~
he Director, Urban Affairs, Meghalaya Shillong with reference to letter
No.I}UﬁT’l;ch/SY/9/2OI6/Pt-I/393 dated 28.04.2022.

- By Q'rder ete.,

Under Secretary to the Govt. of Meghalaya,

Urban Affairs Department.
eMce of o v e . * Kok K
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’ERNMENT OF MEGHALAYA Ea
JAN AFFAIRS DEPARTMENT
dok ok kokok ok
No.UAU.79/2003/Pt.11/329 Dated Shillong, the 27"May, 2022.
From: Smti. D. Kharbuli,
Under Secretary to the Govt. of Meghalaya 'L
To ‘ /" )
- - f - |
il e [
5

Subject: Environmental Clearance Certificate for Landfill site at Jowai. "5{}
Ref: No.DUA/Tech/SY/9/2016/Pt-1/403 dated 23. 05.2022

j;-' 'v\“ "Q /
Sir, L Q,/
With reference to the to the letter on the subject cited above, [ am directed to%//th ’

. A%
engaging an empanelled consultant for preparation of EIA/EMP and other details for uploading & 7
applying online through Parivesh Portal as part of the process of obtaining Environment Clearance

Certificate for landfill at Jowai is approved.

This has the approval of the Competent Authority.

Yours faithfully,

fo

Under Secretary to the Govt. of Meghalaya,
Urban Affairs Department.

% %k %k k

20485% -
A o522
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DIRECTORATE OF URBAN AFFAIRS, MEGHALAYA::SHILLUNG
Raitong Building, Secretariat Hills, Shillong - 793001

No.DUA/Tech/SY/9/2016/PT-1/454

From,

To,

Shri. G. Kharmawphlang (IAS)
Director, Urban Affairs,
Meghalaya, Shillong

Shri. Jaipal Singh,

Upper Lachumiere,
Shillong,Meghalaya

Mobile: 9485112301 & 8014004951
Jaipal1965@gmail.com

Shri.Ashok Kumar Sarkar

Block-B-12 Flat No.304 Accshl.338
Jessore Road,Kolkata-700051

BSG Consultants & Advisors

A210,Satya Shanti,PlotNo.23,Sector-13
Rohini,New Delhi-110085

Globally Managed Services

India Private Limited

4" Floor Building Opposite to the Children Hospital
Pohkseh Central Shillong 79006, Meghalaya.
novominecea@gmail.com

Shri: C.F.Lyngdoh,
Mission Compound,
Shillong

/. Mobile No.9436103599

Subject: -

cflyngdoh@gmail.com

Shri. Lohit Chandra Bezbarua

House No.149, Koinadhara, Khanapara
Guwahati-22,(0) 9435112832.

lohitbezbarua@gmail.com

Shri. Champak Nath

C/O Harakanta Nath Village Durgapally
P.O.SMCH Dist Cachar,Assam- 788104
Email/ID champaknath137@gmail.com
Phone N0.9401431831/7085000268.

Letter of Invitation

Dated: Shillong the 30" June, 2022

99

I. The DEPARTMENT OF URBAN AFFAIRS, GOVERNMENT OF MEGHALAYA
(hereinafter called “Employer”) intends to develop of an integrated solid waste management

164 €



100 /6€°

facilities (including a new sanitary landfill site) for Jowai, Meghalaya. Hence preparation of
EIA & EMP for obtaining environmental clearance is required.

2. The employer therefore invites proposal to provide the following consulting services:
preparation of EIA &EMP and obtaining environmental clearance for development of an
integrated solid waste management facilities including a new sanitary landfill site for Jowai,
Meghalaya. More details on the services are provided in the Terms of Reference in this RFP
document and qualification requirement is at Instructions to Consultants.

3. A firm will be selected under “Least Cost Based System (LCBS)” and procedures described
in this RFP.

4. The RFP includes the following documents:

Section 1 - Letter of Invitation

Section 2 - Information to Consultants (including Data Sheet)
Section 3 - Technical Proposal - Standard Forms

Section 4 - Financial Proposal - Standard Forms

Section 5 - Terms of Reference

Section 6 - Standard Forms of Contract

Yours faithfully

. i n L
I 1S4
Enclosed: RFP Documents (in Soft Copy) Q( éﬂ%
vj Irector,

Urban Affairs,
Meghalaya, Shillong.
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Chief Exl
Jowai Myiiicipal Board
Jowai /’
Memo No. IMB/Genl. 67/201 9-20/15 Dated Jowai, the 28% June 2022
Copy fo:-
1. The Deputy Commissioner West Jaintia Hills District Jowai for favour of
his kind information
2 The Director Urban Affairs Meghalaya Shillong for favour of his kind
infarmation.
3. The Waheh Shnong [ A, T for favour of information
and kind necessary dction
A, Cluef. ft{‘-e Officer
() L~ Jowai Mukicipal Board
a8 Jowai /
a5 g
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FINNEXURE - 1if Report on

ympliance of various directions passed by Hon’ble NGT in the matter of
O.A. No. 172/2021/EZ Sanjay Laloo vrs State of Meghalaya and in pursuance to Minutes of
Meeting chaired by Chief Secretary, Govt. of Meghalaya, held on 22.03.2022

1. It may be submitted that the Urban Affairs has given its utmost efforts to ensure
compliance to the directions of the Hon’ble NGT. However due tovarious technical
issues and the ground situation,the office has beenunable to take up works on time and
this has led to delay in the works. The office is however taking steps to take corrective
measures and ensure compliance to the directions of the Hon’ble High Court.

2. Hon’ble NGT in its directions has asked to take measures on bio-remediation of the
drains of Myntdu river, septage management, solid waste managementas far as Urban
Affairs is concerned. Highlights of the initiatives made by the office on each of the
component is detail below:

* Bio-remediation of Drains: Initially, proposal was prepared by the Meghalaya State
Pollution Control Board to take up Bio Remediation of the Myntdu River. However due
to huge involvement of operating and management costing, the Urban Affairs had
torework analternate approach in lieu of the above and in the process decided to
undertake nallah waste treatment for 11 nos. of drains of Myntu River. DPR for the
same has been finalised now and works are to be taken up shortly.

* Septage management:Initially, proposal for construction of Effluent Treatment Plans at
10 (ten) outfalls to Myntdu River was prepared. However in view of difficulties in getting
land the proposal was dropped. Thereafter on the advise of the Central Monitoring
Committee, Department of Water Resources, Ministry of Jal Shakti, the office hadtaken
up with Gowvt. of Odisha to handhold preparation of FaecalSludge and Septage
Management (FSSM) however same also did not materialise.Finally, the office
undertook preparation of DPR of 50 KLD Septage Plant and now approval and sanction
of the Project has also been received. Works are likely to start shortly.

¢ Solid Waste Management: Collection and transportation of waste is in place but
absence of permanent landfill and waste processing facility has been the main issue. The
situation has further been aggravated after villages opposed thedumping at the disposal
site. Although, the Urban Affairs vide the Task Force Committee has made all efforts to
identify a new land for scientific waste processing facility however due to public
objections matter has been delayed largely. Alternatively, the Urban Affairs has prepare
a proposal for 10 TPD Composting unit at Khiehriat to cater to the waste of both Jowai
and Khliehriat. The proposal has been sent to the Forest Deptt for funding under
‘Compensation for Restoration of Environment, funds and sanction is awaited.

3. To conclude, it is hereby assured that the Urban Affairs is fully committed to improve
the enviromental degradation of the Myntdu River through the above meaures and in
the process ensure compliance to the directions of the Hon’ble NGT.

(Shri. G. Kharmawphlang, 1AS
Director, Urban Affairs)
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‘\ ANNEXURE |

_/) Minutes of Meeting regarding status of compliance of orders in OA No 172/2016/EZ
before the Hon’ble NGT, Eastern Zone Bench, Kolkata held on 26.05.2022 at 04.00 pm in
Conference Hall, Main Secretariat

Meeting was chaired by Smti R.V. Suchiang, I.A.S, Chief Secretary

Officials Present: at Annexure 1
Steps taken by various departments in compliance of orders of Hon’ble NGT, Eastern Zone
Bench was reviewed. After detailed deliberations it was decided that following further actions

are to be taken by the concerned departments: -

1.  Asregarding waste treatment of 11 drains Urban Affairs deptt informed that work order
for in-situ bio-remediation work for all 11 drains has been issued and work has already
started on 3 drains. It was informed that the work is targeted for completion in 8-12
months. The department was directed to closely monitor the timelines and ensure
completion within the prescribed time.

2. It was informed that work order for setting up of 50 KLD Septage plant has been issued
and is targeted for completion in 6 months. The same may be ensured.

3. It was also informed that a Jowai town Cesspool Vehicle is proposed to be funded under
the national River Conservation Dte, Ministry of Jal Shakti and the DPR is under
preparation. This may be expedited.

4, A proposal for construction of Solid Waste Processing and Disposal Plant of TPD Plant
at the estimated cost of 13.37 crore at Khliehriat which will serve both Jowai and
Khliehriat towns has been prepared and the Urban department is exploring the source of
funds. It was directed that feasibility of financing of the project from multiple
departments may be examined.

5. It was informed that the process of identification of land for permanent scientific waste
processing facility is still ongoing as the earlier identified plots of land could not be taken
up due to public objections.

6. The DPR for waste c;)llection outlets at outfalls of Myntdu river is under preparation.
This process needs to be expedited and completed within next 2-3 months.

7.  Aproposal for river front development for Myntdu river with provision of embankments,
landscaping, street furniture and lighting etc is under consideration with Urban Deptt.
This proposal needs to be expedited and finalized within 6 months.

8. Urban Deptt informed that [EC activities towards riverfront development will be
undertaken under SBM 2.0
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PWD shall ensure that no construction waste/debris are being dumped in Myntdu river.
This has to be ensured on regular intervals. The Deptt should submit regular reports along
with photos on this aspect.

It was informed that during the last check conducted by MSPCB the water quality
parameters for Myntdu conformed to the criteria for bathing for all monitored locations
however the testing locations for the tributaries did not conform to the bathing criteria.
MSPCB shall conduct regular checks on water quality parameters of Myntdu and its
tributaries. MSPCB shall also conduct a survey to identify the source of

pollution/contamination of the tributaries and initiate immediate corrective action in this

regard.

(Smti R.V. Buchiang, IAS)
Chief Secretary
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MEMBERS PRESENT IN THE MEETING TO DISCUSS STATUS OF COMPLIANCE TO HON’BLE NGT

g ORDER IN O.A. NO.172/2016/EZ IN THE MATTER OF SAJAY LALOO VRS STATE OF MEGHALAYA
HELD ON 26™ MAY, 2022, AT 4:00 P.M. IN MAIN CONFERENCE ROOM, MEGHALAYA SECRETARIAT,
MAIN BUILDING, SHILLONG

;

Name & Designation Signature

1. | Smti. R. V. Suchiang, IAS.,
Chief Secretary, Govt. of Meghalaya

2 | Shri. M. R. Synrem, IAS.,
Commissioner & Secretary to the Govt. of
Meghalaya,Urban Affairs Department

3. | Shri. Syed Md. A. Razi, IRTS,
Commissioner & Secretary to the Govt. of
Meghalaya, Forests & Environment Department
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ANNEXURE J

o GOVERNMENT OF MEGHALAYA
/ OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

107

tvo. Gen.179/Pt-11I/CA/MU/NGT/2021/407, Dated Jowai the 31 May, 2022.

ACTION TAKEN REPORT OF SHRI. GAROD L.S.N DYKES, IAS IN COMPLIANCE TO
MINUTES OF THE MEETING CHAIRED BY CHIEF SECRETARY THROUGH V.C
HELD ON 22/03/2022 IN COMPLIANCE TO ORDER OF HON’BLE NGT DATED
07.03.2022 IN THE MATTER OF SAJAY LALOO

VERSUS STATE OF MEGHALAYA & ORS.

N
1. The Deputy Commissioner, West Jaintia Hills District, Jowai shall personally conduct
S msyegtmn of sites to check dumping of solid waste, waste and muck during road

~ M ¢onstruction and submit report before next meeting:-

The Deputy Commissioner has personally conduct inspection on 26/5/2022 and
30/5/2022. (Attendance Sheet at Annexure 1 and 2).

A. Dumping of Solid waste, waste and muck during road construction on the stretch of
DA](Dawki -Amlarem- Jowai) road i.e, from 208.000 to 214.000 Km:

i. In compliance to Order of Hon’ble NGT dated 24.11.2021, the District Magistrate has
conducted inspection on 13/12/2021. The Executive Engineer PWD (Roads) Central
Division, Jowai has been directed to issue instruction to the M/S Dhar Construction to
stop dumping of soil, earth or debris into the catchment area. The order was complied
and dumping of soil has been stopped. The Deputy Commissioner has also filed
personal affidavit to Hon’ble NGT on 2/03/2022.

ii. Weekly inspection of Additional Deputy Commissioner (Revenue) and Extra Assistant
Commissioner (Revenue) w.e.f 6t January, 2021 to 4th March, 2022 are enclosed at
(Annexure -3 to 8). P

B.  Heavy Landslides due to incessant rainfall:
i. Due to heavy rainfall from 23/3/2022 to 26/03/ 2022 and till 12/5/2022 led to
severe landslides on certain sections of the roads on NH-40E/NH-206 (Dawki -
Amalrem - Jowai road).

ii. The matter was reported by Extra Assistant Commissioner (Revenue) in weekly report
w.e.f 15t April, 2022 to 20t May, 2022 (Annexure 9 to 16 ).

iili. The Undersigned also received complaint from the President, Khooid Ya Ka Wah
Myntdu No. KYM/2022-23/Chithi-64 Dt. 17/4/2022 (Annexure -17).

iv. The Executive Engineer (Roads) Central Division Jowai has been directed to issue
instruction to the M/s Dhar Construction vide letter No. Gen. 179/Pt-
11I/CA/MU/NGT/2021/181, Dt.6/12/2022 (Annexure 18).

v. The Executive Engineer PWD(Roads) Central Division Jowai has submitted action
taken report vide letter No. EE(c)/TB/EST/NH-40E/30/2019/1037, Dt. 12/5/2022.
(Annexure 19).
\
vi. The District Magistrate has conducted inspection on 26/5/2022. It was observed that
there are traces of loose soil and mud in certain section of the bank of the River
M Myntdu. There are no more excavation activities in this ongoing project, and the
/( 'l/ﬂ/ project is almost completed, where the balance items of works are provision of
signage, delineators, centre lines, edge lines etc. However, the spoils remaining on the

Ffsfféllﬁ 2
T
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road side that are caused due to landslides, are also being removed by dumper trucks
into the dumping site. But due to continuous rainfall, landslides keep on falling and as a
result, clearing of the same is also being done from time to time.

(Photos Annexure 20 to 23). .

2. The Deputy Commissioner shall conduct survey and identify encroachments in the
catchment and flood plain zone of the river and take necessary steps to remove
encroachments:-

i.  During inspection on 26/5/2022 it was found that one house which is under
construction appears to be within 50 metres from the river. Accordingly, it was
decided to conduct survey along with the E.A.C (Revenue) and Enforcement Staff for
taking detailed measurement on 30/05/2022 at 9:00 A.M. The District Urban Planner
was instructed to furnish detailed of inventory of existing structures within 50 metres
before the date of inspection.

ii. Inspection and measurement of the house under construction was conducted on
30/5/2022 at 9:00 A.M

iii.  The detailed of the house which is considered as encroachment is as follows:-
Name of the House Owner:- Smt. Syrpai Sutnga (As per information collected on the field
and to be verified).

Type of Building - Semi RRC
Coordinates - 25° 26’57 “N, 92° 11'22 “E
Status - Under contrustion.

3. The Deputy Commissioner West Jaintia Hills shall impose prohibitory order under
section 144 CrP.C to prohibit dumping of Solid waste, waste and muck from
Myntdu River :

i.  Prohibitory Order under section 144 CrP.C to prohibit dumping of solid waste, waste
and muck from Myntdu River has been issued vide Order No. Gen. 179/Pt-
llI/CA/MU/NGT/2021/325, Dt. 4/4/2022 .(Annexure 24). i

ii. Photos of the Sign Board installed on Jowai-Amlarem Road (Annexure- 25)

2
Enclo: As stated above. ny\v
(Shri. Garod L.S.N Dykes, IAS)

Deputy Commissioner,

West Jaintia Hills District,
Jowai

Memo No. Gen.179/Pt-1lI/CA/MU/NGT/2021/407-A, Dated Jowai the 30th May, 2022.

Copy to:-

1. p’¥he P.S to the Chief Secretary to the Government of Meghalaya for kind information of the
Chief Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya Urban Affairs Department,
Shitlong for favour of kind information.

<" The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind

information. .

4. The Director, Urban Affairs Department for information.

5. The Divisional Forest Officer (T) West Jaintia Hills District, for information .

6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, for

issioner,

information.
7. The District Urban Planner, Jowai for information.
D% Com
West JaiptiaHills District,
Jowai

§7<
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Joint Spot Inspection
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ATTENDANCE SHEET

on 30/5/2022 at

09:00 A:M

61°¢

in connection with the

encroachment of Myntdu river in compliance to the Order of Hon'ble NGT in the
matter Sajay Laloo Versus State of Meghalava & Ors

sI No.

1.

Name and Pesignation

Si gna‘tu?é

Mobile No. |

(Shri. Garod L.S.N Dykes, IAS)
Deputy Commissioner
West Jaintia Hills District, Jowai.
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In pursuance of Order No.Gen.179/Pt-III/CA/MU/NGT/2021/202 dated
I3/12/21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
conducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure
that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the 4"
March 2022 and would like to report that there is no further dumping of soil, earth or debris
from the project site along the banks of the Myntdu river. The excavation work adjacent to

the banks of the Myntdu River is completed and construction of retaining walls and side
drains are in progress.

-

A
- (A S Mukhim, MCS)

Additional Deputy Commissioner,
West Jaintia Hills District,
Jowai.

¢ -

Jeputy Cominissioner
Citice Jowal

Recerpt No

Date 7 -
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> INSPECTION REPORT TO CHECK ON THE DUMPING OﬁRUBBLE/EARTH
CUTTING ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen.179/Pt-III/CA/MU/NGT/2021/202 dated
/ I3712/21 ‘issued by the Deputy Commissioner West Jaintia Hills, Jowai, the yndersigned
vonducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure
that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the
25" February 2022 and would like to report that there is no further dumping of soil, earth or
debris from the project site along the banks of the Myntdu river. The excavation work
adjacent to the banks of the Myntdu River is completed and the process of constructing the
retaining walls and side drains are in progress.

A3

25 / av/ > v
(A S Mukhim, MCS)
Additional Deputy Commissioner,
West Jaintia Hills District,
Jowai.

Jzputy Commiesenst
Qtlfice Jowal
Receipl NO / O}(;H
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ECTION REPORT TO CHECK ON THE DUMPING OF RU EARTH
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In pursuance of Order  No.Gen. 179/PtII/CA/MU/NGT/2021/202 dated .
13/12/21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
“Widening to two lane on NH-40E” to ensure

conducted an inspection to the ongoing project
that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the 3™

February 2022 and would like to report that there is no further dumping of soil, earth or

debris from the project site along the banks of the Myntdu river. The soil and debris
excavated from the project site is taken to a dumping site of the contractor at Lad Demthring.
Moreover, the excavation work on the project site is almost completed and the process of

constructing the retaining walls is in progress.

-

7(/3*’“2/4
A S Mukhim, MCS)

K
§
- - . -( .
< Additional Deputy Commissioner,
West Jaintia Hills District,
Jowai.

A

Jeputy Commissiener
Qffice Jowai
RecaiptNo /130
Datgs ) ~d- Logd .
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In pursuance of Order No.Gen.l79/Pt-HI/CA/MU/NGT%&t@d

[3/12/21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the up ersigned
conducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure

that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the
28" January 2022 and would like to report tha

t there is no further dumping of soil, earth or
debris from the project site along the bank

s of the Myntdu river. The soil and debris

P My

', . (A S Mukhim, MCS)
o+ Additional Deputy Commissioner,
West Jaintia Hills District,
Jowai. £
: |

g
:

Jeputy Commisssaner

Office Jowai
Receip: .N'O gg /
Date 3 /

3
Ly
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To oversee the implementation of the Action Plan for Nongbah River

under Priority IV,
Jdeputy Commissiener

Office J'Q@q
R M T0) 6‘
o:;emg /1 - Tod]
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S Mukhim, MCS)

Additiona] Deputy Commissioner,
West Jaintia Hills District,
Jowai.

Jeputy Commieséaner

Date

CHice Jowai

Receipr <o fz301 .

|5 -7

* To oversee the implementation of the Action Plan for Nongour-raves - .
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-II/CA/MU/NGT/2021/319, dated
29t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 1 April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping

site of the contractor at Lad Demthring.

{(Mark.\A. Challam)
Extra Assistakt Commissioner,
West Jaintia Hills District,
Jowai.

117 917
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-II/CA/MU/NGT/2021/319, dated
29th March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 8t April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping

site of the contractor at Lad Demthring.
(Mark. . c@m)

Extra Assistaht Commissioner,
West Jaintia Hills District,
Jowai.



Besine — 19
"

INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-lI/CA/MU/NGT/2021/319, dated
29th March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 14t April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

|
{Marlk. A.éallam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-Ill/CA/MU/NGT/2021/319, dated
29th March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 224 April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

=

(Mark\A. Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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INSPECTION REJP"ERT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-IlI/CA/MU/NGT/2021/319, dated
29t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 29t April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

]

(Mark. X Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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In pursuance of Order No.Gen. 179/Pt-1l/CA/MU/NGT/2021/319. dated
29% March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 6t May 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

(Mark\'A. €hallam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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In pursuance of Order No.Gen. 179/Pt-1II/CA/MU/NGT/2021/319. dated
29t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project “Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 13t: May 2022. Due to very heavy and continuous rain over the
course of the week and especially the night before, many stretches of the road
witnessed landslides. The landslides occurred in places where earth cutting had
taken place and many areas of the road have been partially blocked. However, the
PWD through the construction company is taking steps to clear the debris which is
being dumped at the identified site at Lad Demthring.

e
(Mark. }\. Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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In pursuance of Order No.(Gen. 179/Pt-II/CA/MU /NGT/2021/319. dated
29® March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project "Widening to two lane on NH-40F"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 20t May 2022. The continuous rain is still causing landslides
though not as severe as the ones which occurred previously. The landslides are
occurring in places where earth cutting had taken place. However, the PWD through
the construction company is continuing to take steps to clear the debris which is
being dumped at the identified site at Lad Demthring.

it
(Mark. A. Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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Contact Nos- 7638929692 / 8794427609
Email: khooidyakawahmyntdu@gmail.com

No. KYM/2022-23/chithi-64 Date: 17/05/2022
To, \ =

The Deputy Commissioner (/) y

West Jaifitia hills district, _ 7

Jowai. 2 /

4 /
s

Ref: - Reminder to letter No. KYM/2022-23/chithi-59-60  Date: 18/04/2022 ./ _* ~
Subject : Prayer for a joint site inspection with regard to the ongoing construction of Jowai

bypass connecting NH - 44 at 58 KM to NH - 40 (E) at 214.00 KM toward the

stretch of Myntdu river.
Sir,

With reference to the subject cited above, I on behalf of the Khooid Ya Ka Wah
Myntdu, would like to remind you that the monsoon is about to start. We request you to kindly
arrange the joint site inspection at the earliest before the rainfalls wash away the mud from the
ongoing earthworks through tributaries to the Myntdu River. As we had witnessed in the last few
days in the entire stretch of Myntdu river due to the heavy rainfalls and landslides.

Furthermore, we are strongly protest against the dumping of muds directly to the
Myntdu river by the M/s Dhar Construction company on the sunday morning of 15" & 17™ May
2022 at the landslide site near the bridge of tre yong riang of widening of DAJ roads of NH 40 (E).
This act had directly destroyed the paddy, field and damaged the ecology of Myntdu River.
Moreover the reservoir dam for drinking water supply to the household of Jowai by the Executive
Engineer PHE (Electrical) Jowai Division, Jowai. )
<
We are looking forward that you should take stern action at the earliest against the

office concern and the contractor who violates the NGT order as published by your office.

Thanking you
Yours sincerely

e

Smt H. Dkhar
Assistant General Secretary
KYM, Jowai.
Copy forward to:-
(1) The Hon'ble Chief Secretary to the Government of Meghalaya, for information and necessary
action.
(2) The Executive Engineer PWD (Rds) Jowai Central Division NH, Jowai. With a humble request
to arrange the Joint site inspection at the earliest.
(3) The Executive Engineer Water resources department, West Jaifitia hills district, for information
and necessary action.
(4) The District Forests officer (Territorial) West Jaifitia Hills District. For information and
necessary action.
(5) The Secretary JHADC, Jowai. For information and necessary action.
\
Assistant General Secretary
KYM

U
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GOVERNMENT OF MEGHALAYA
OFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT
JOWAL

ORDE

Dt.06/12/2021

No.Gen.179/Pt-111/CA/MU/NGT/2021/181:- In pursuance to Minutes of the meeting held on 24.11.2021
regarding action to be taken to address issues highlighted by the Hon’ble NGT Easter Zone Bench,
Kolkata in 0.A No. 172/2016 EZ received from the Chief Secretary, Govt. of Meghalaya, a joint inspection
with the Executive Engineer, PWD (Roads) Jowai Central Division and the Contractor M/s Dhar
Construction Company will be held on 13/12/2021 at 1:00 P.M to ensure that dumping of
rubble/earth cutting along the banks of Myntdu Rivers has been stopped.

Kindly make it convenient to attend without fail.
»

(Shri. Garod L.S.N DyKes, 1AS)
Deputy Commisgioner
West Jaiptia Hillg District,
{Q ol
Memo No. Gen.179/Pt-111/CA/MU/NGT/2021/181-A, Dated fowai the 6% December, 2021.
Copy to:-

1. Shri. A. S. Mukhim, Addl. Deputy Commissigner (Revenue), West Jaintia Hills District Jowai for
information with a request to conduct weekly inspection and to ensure that dumping of
rubble/earth cutting does not start again and to submit a report to the undersigned. He is also
requested to inform the contractor to attend the joint inspection on 13/12/2021.

2. The Executive Engineer PWD (Roads) Jowai Central Division for information and to be present
during joint inspection.

3. M/s Dhar Construction Company , Maccabe Road, Demseiniong, Meghalaya Shillong for
information and to be present during joint inspection.

Deputy Commissigner

" West fajntia Hills Pistrict
Qow‘éi
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE EXECUTIVE ENGINEER, PWD (ROADS)
JOWAI CENTRAL DIVISION JOWAI

No.EE(C)/TB/EST/NH-40E/30/2019/1037 Dt. Jowai, the 12-053igf;

To ‘
eputy Commissioner, e

West Jaintia Hills, District,

Jowai.

Sub: - Minutes of the Meeting of the District Coordination Committee, in
connection with implementation of the Action Plan for Myntdu River under
Priority V.

Ref: Your letter No. Gen.179/Pt-111/CA/MU/NGT/2021/369; Dt. 2" May 2022.

Sir,

With reference to the subject and letter no. mentionedabove, | have the
honour to inform you that due to heavy incessant rainfall from 23" March 2022 up to 26™
March 2022 and also till date, heavy landslides have occurred on the NH-40E/NH-206
(DawkiAmlarem Jowai road), also different types of damages have occurred to this road.
FIR in this regard has been submitted with a copy to you vide letter No.
EE(C)/TB/FDR/05/2019/9015-A; Dt. 30-03-2022. This stretch of this DAJ road, i.e., from
Km 208.000 to 214.000 Km; has also been affected with landslides.It may be mentioned
here, that there are no more excavation activities in this ongoing project, and the project
is almost completed, where the balance items of works are provision of signages,
delineators, centre lines, edge lines, etc. however, the spoils remaining on the road side
that are caused due to landslides, are also being removed by dumper trucks into the
dumping site. But due to continuous rainfall, landslides keep on falling, and as a result,
clearing of the same is also being done from time to time.

Also, staff from the office of the undersigned, are being deputed at site to
monitor all activities, that no such dumping activities happen again.

Enclo: Photographs. r

Yours faithfully

(She—M. Tang)—
Executive Engineer, PWD (Roads)

Jowai Central Division Jowai
Memo No. EE(C)/TB/EST/NH-40E/30/2019/1037-A Dt. Jowai, the 12-05-
2022

Copy to: -

1. The Superintending Engineer, PWD (Roads), Mational Highway Circle Shillong for
favour of kind information, (enclo. tetter from DC, Jowai; as above)

2. The Assistant Executive Engineer, PWD (Roads), NH Sub-Divisfon, Jowai, for
information and necessary action, he is directed to see that tHere is no more

i !

of debris into the sides of the road and alone the slo of the nver.

{



“Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-

20/MG/153)

itude: 25 429889
ongitud
- Elevation:

“

Latitude: 25428283

Longitude: 92.180609

Elevation: 1326.62:7 m N
Accuracy: 5.5m - S = e %‘
Time: 08-04-2022 14:26 ~ ia
Note: Name of Work : Widening to two lane with geometric improvemnent from Km 208.00 to 274.00 Km with paved shouider on NH40E in the St.
Chainage : 212,325.00 m Bosvant Dy dotgl
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with

paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)

m’g o e
-Latitude: 25 437103
Longitude: 92.181247
Elevation: 1270.4¢15m & ; et B, B e, T e €557 _
Accuracy:9.9m Fragdls T g S ] i by b R
Time: 08-04-2022 1442 ° ! i
Note: Name of Work Widening, to—two tane with geomatric improvemem from Krrl 208. uomzu 00 Km with paud shoulder on NH-40E in the St

P qerepn :

Chainage - 21309000 m

L] 0 T
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 40E/2019-
20/MG/153)

Elevation: 1232.19+13m e
Accuracy: 9.6 m [
Tune: 08-04-2022 14:45 N

oy . W ;
Note: Name of Work : Widening to two lane with-geometric improvernent from K@gﬂ.uo 10 214.00 Kmywith paved shoulder on NH-40E int
Chainage : 213,330.00 m " Frreedring iy MoseC s
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)

Latrude: 25 425956
Longitude: 92.181585
Elevation: 1351.92+27 m

Aceuracy: 6.9 m E R 4 } Ree <2 - '4-' -
Time: 09-04-2022 10:48

Note: Name of Work - Widening to two lane with geometric lmprovemem frorn Km 268.00 to 214,00 Km with peveé ,& E inthe S!
Chainage : 211,490.00 m Y g



"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with

paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)

Latitude: 25.428224
Longitude: 92.180468
Elevation: 1351.91+30 m
Accuracy: 124 m

Teme; 09-04-2022 10:53

Chainz age 212,040.00 m



“Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with

paved shoulder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 40E/2019-
20/MG/153)




"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with

paved shoulder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 40E/2019-
20/MG/153)
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)

Latitude: 25.432309

Longitude: 92.182059

Elevation: 1285.76213 m

Accuracy: 13.8 m

Time: 09-04-2022 1105

Note: Name of Work : Widening to two lane with geometric improvement from Km 208.00 to 214.00 Km with paved shoulder o NH-40E in the St;
Chainage 1 212,910 00 m FPoweesd By Mol e



“Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with

paved shoulder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 40E/2019-
20/MG/153)




"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 40E/2019-
20/MG/153)

T
Latitude: 25434325
{Longitude: 92183547
Elevation: 1251.4749m
Accuracy: 6.3 m
Time: 09-04-2022 11:12
Note: Name of Work : Wideni
{ Chainage : 213,200.00 m §

1374
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)

Time: 09042022 11:15
Note: Name of Work : Wide
Chainage : 21225000 m




"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)




Date 26-May-2022




Date 26-May-2022
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Date 26-May-2022
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Date 26-May-2022
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

A?%Z 9 o\

ORDER UNDER SECTION 144 Cr.P.C.
(Dated jowai, the 4t April, 2022.)

Whereas, in accordance with the directives issued by the Chief Secretary, Government of
Meghalaya vide letter No. FOR/CC/2/2017/915, Dt. 26/3/2022 and in compliance of the Order of the
Hon’ble NGT in 0.A No. 172/2016;

Whereas, it is necessary to ensure effective implementation of the Hon’ble National Green
Tribunal (NGT) Order against illegal felling of trees, sand mining and illegal collection of boulders from
the river bed of Myntdu and its vicinity;

Whereas, the quality of water in the Myntdu river is severely affected day by day due to
washing of clothes and vehicles in the catchment areas, dumping of spoils and dirt, illegal collection of
sand/stone from the river bed of Myntdu river;

Now, therefore I, Shri. Garod L.S.N. Dykes, IAS, District Magistrate, West Jaintia Hills
District Jowai in exercise of the powers conferred upon me U/S 144 Cr.PC, do hereby prohibit as
under:-

1. Felling of trees in the vicinity of river Myntdu.

2. Sand mining and stone quarries all along the river Myntdu and on the river bed.

3. Washing of clothes and vehicles, dumping of spoils and waste material (Solid/Liquid)
along the course of Myntdu river and waste/muck from road construction into
Myntdu river. B

In view of the urgency of the case, this order is hereby passed ex-parte and shall
remain in force until further orders.

Given under my hand and seal this day the 4t April, 2022.

* R4
\\ }ffsr ia :“1\"‘ /
SIANMerfio No: Gen.179/Pt-111/CA/MU/NGT/2021/325-A,
Copy forwarded to:-
1. The Private Secretary to the Chief Secretary Govt. of Meghalaya, Shillong for favour of kind
information of the Chief Secretary. .
2. The Principal Secretary to the Govt. of Meghalaya Urban Affairs for favour of your kind
information. '
3. The Commissioner of Division Khasi, Jaintia Hills & Ri Bhoi District for favour of your kind
information.
4. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information with reference to your letter No. FOR/CC/2/2017/915, Dt. 26/3/2022.
5. The Superintendent of Police, West Jaintia Hills District Jowai for kind information and
necessary action.
The Member Secretary, Meghalaya State Pollution Control Board, Shillong for information.
The Chief Executive Officer, Jowai Municipal Board, for kind information and necessary action.
The Sub- Divisional Officer, Amlarem Sub Division for information and necessary action.
The Divisional Forest Officer, Jaintia Hills Territorial Division, Jowai, for jnformation and
necessary action.
10. The Secretary Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information.
11. The Executive Engineer, PHE Electrical Division, Jowai for information.
12. The Divisional Mining Officer, West Jaintia Hills District Jowai for information.
13. The Assistant Director Information & Public Relations West Jaintia Hills District jowai for
information with a request for wide publicity of the above order.
14. The Members of the Vigilance Team Myntdu River, for information.

LN

‘ ;mnmlssloner
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Date 26-May-2022

_SRNWEWY OF MEGH 4
AS PERE;\t:; o lﬂ}:q wj
UNDER SECTION 144 CrPCNoGen 179/PLUjCA My
NGY/20Z1]172 DATED J%Al THES8"DCTORE : 0 :
AGTIVITIES ARE PROHIBITED g e 01 e
1. FELLING OF TREES 1M THE VICINITY OF RIVER MYNTDU.
2. SAND MINING

: ! AND STONE QUARRIES ALL ALONG THE RIVER
MYNTDU AND ON THE RIVER BED.

3. WASHING OF CLOTHES AND YEHIGLES . DUMPING OF SPOILS
AND WASTE MATERIAL(SOLID/LIQUID)ALONG THE COURSE OF
RIVER MMYNTDU. sdf

COURTESY: PH E. ELECTRICAL DIVISION

DISTRICT MAGISTRATE
SOWAL _ \WEST JAINTIA HILLS DISTRICT JOWAL.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMI SSIONER WEST JAINTIA HILLS DISTRICT
JOWAL

No. Gen.179/Pt-11I/CA/MU/N GT/2021/ 602, Dated Jowai the 6th July, 2022.

2 The Secretary to the Government of Meghalaya
Forests & Environment Department, Shillong.

Subject:- Action Taken Report in Compliance to the Hon’ble NGT in O.A No. 172/2016
in the Matter of Sajay Laloo Versus State Of Meghalaya & Ors .

Reference:- No.FOR/CC/2/2017/970, Dt. 27/6,2022.
Sir,

With reference to the subject cited above, I am to forward herewith Action Taken
Report in Compliance to the Hon’ble NGT in O.A No. 172/2016 in the Matter of Sajay Laloo
Versus State Of Meghalaya & Ors for your kind information and necessary action.

Yours faithfully,

(Shri. Gargd L.S.N Dykgs, IAS)
Depyty Commissjoner

Wes aiEEinills istrict,
a
Memo No. Gen.179/Pt-III/CA/MU/NGT/2021/ 602 -A, ated Jowai the 6th July, 2022.
Copy to :-
1. The Commissioner and Secretary to the Govt. of Meghalaya Urban Affairs
Department, Shillong for kind information.
2. The PS to the Addl. Principal Chief Conservator of Forest (PCCF) & HOFF &

Chairman River Rejuvenation Committee, “Sylvan House” Lower Lachumiere,

Shillong for information.
3. The Director, Urban Affairs Meghalaya, Shillong for information.

L

The Chief Executive Officer, Jowai Municipal Board for your information.
5. The District Urban Planner, West Jaintia Hills District, Jowai for information.

g™
Deputy Commmissioner

West Jaintia Hills District,
Jowai.
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GOVERNMENT OF MEGHALAYA

OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

No. Gen.179/Pt-ITI/CA/MU/NGT/2021/( 0 /) Dated Jowai the 6th July, 2022.

ACTION TAKEN REPORT IN COMPLIANCE TO THE HON’BLE NGT IN O.A

NO. 172/2016 IN THE MATTER OF SAJAY LALOO VERSUS STATE OF MEGHALAYA
& ORS.

1. Dumping of Solid waste, waste and muck during road construction on the stretch of

ii.

iii.

iv.

ii.

iii.

DAJ(Dawki -Amlarem- Jowai) road i.e, from 208.000 to 214.000 Km:
The District Maglistrate has conducted inspection on 13/12/2021. (Annexure 1)

Weekly inspection report of Additional Deputy Commissioner (Revenue) and
Extra Assistant Commissioner (Revenue) w.e.f 6th January, 2021 to 4th March, 2022 are
enclosed at (Annexure 2 to 15).

The District Magistrate has also conducted inspection on 26/5/2022. (Photos at
Annexure 16 to 20)

The Executive Engineer PWD (Roads) Central Division Jowai has submitted action
taken report vide letter No. EE(c)/TB/EST/NH-40E/30/2019/1037, Dt. 12/5/2022
and No.EE(c)/TB/EST/NH-40E/30/2019/2076, Dt.21/06/2022. (Annexure 21 to 24
& 25 to 29)

2. Encroachments in the catchment and flood plain zone of the river and necessary

steps to remove encroachments.

Action Taken Report of the Town Planning Officer, Meghalaya Urban Development
Authority, Jowai Unit Jowai has been received vide letter No. MUDA/]J/R-
42/2015/64, Dt. 13/6/2022. (Annexure 30 to 36)

The District Magistrate along with Enforcement Staff has conducted inspection on
30/5/2022 at 9:00 A.M (Photos enclosed at Annexure 37 to 39).

The District Magistrate has served Show Cause Notices to 8(Eight) alleged
encroachers. (Annexure 40 to 47).

3. Inspection on illegal Sand mining etc.

Field Inspection on illegal mining along Myntdu River and Jowai Town has been
conducted by the DFO(T) Jowai vide letter No. JH/ OA 172/2016-17 /Pt-111/890/ 21,
Dt. 6/4/2022. (Annexure 48 to 49).
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4. The Chief Forest Officer, Jaintia Hills Autonomous District Council, Jowai has
submitted report of staff engaged for weekly patrolling duty along River Myntdu
Bridge vide letter No. JHADC/FOR/11/2019/2297-98, Dt 28/06/2022
(Annexure 50 to 57).

5. The Revenue Officer, , Jaintia Hills Autonomous District Council, Jowai has furnished
the detailed of Land Holding Certificates issued to persons along river Myntdu vide
letter No. JHADC/REV/NGT/7/2021-2022/ 04, Dt. 28/06/2022 (Annexure 58 to 59).

6. Permanent landfill:-

The Task Force Committee has found the following sites feasible for used as long term
. sanitary landfill:-
a) Private Ignd belonging to Smt. Baiamonlang Shylla at Mooshutsdai. The land
has been used as temporary dumping sites for 2(Two) months from
10.11.2021 to 10.1.2022 before opposition by the people of the nearby villages.
During Public Hearing held on 4/03/2022, the people has opposed for land
use as dumping site. According to the inputs gathered in most recent time,
the residents of nearby villages may accepts for setting of sanitary landfill in
accordance with the Solid Waste Management Rules, 2016.

b) Community land in Rakabah:- As requested by the Headman of Rakabah an
awareness programme was conducted on 31/05/2022. The Deputy
Commissioner, West Jaintia Hills District and Expert from Urban Affairs
Department and Meghalaya State Pollution Control Board, Shillong attended
the awareness programme. The programme was attended by at least one
member from each household of Rakabah village. The Headman has agreed
to submit the intent of the landowner to sell the land for the proposed project.
(Photo enclosed at Annexure 60).

c) Necessary proposal for obtaining Environment Clearance at Mooshutsdai has
been submitted to Government to obtain Environment Clearance as per O.M
F No. 22-76/2014-IA-II Dt. 7/10/2014 by the Govt. of India, Ministry of
Environment, Forests and Climate Change Impact Assessment Division New
Delhi vide letter No.Gen.DPR/SWM/Pt-1/SWM/2022/155, Dt. 23/6/2022
(Annexure 61 to 74).

Enclo: As stated above.

Dep t‘yComm' sioner,
Wegf Jaintia Hifls District,
Jofai
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT
JOWAL

f \ ; REPORT ON SITE INSPECTION IN CONNECTION WITH EXCAVATION OF EARTH DUE TO WIDENING OF ROAD
. .- ) ON NH 40 E ALONG THE BANKS OF MYNTDU RIVER.

No.Gen.179/Pt-lll/CA/MU/NGT/2021/203 .- In pursuance to Minutes ot the meeting held on 24,11.2021 regarding
action to be taken to address issues highlighted by the Hon'ble NGT Easter Zone Bench, Kolkata in 0.A No. 172/2016
EZ received from the Chief Secretary, Govt. of Meghalaya, a site inspection was conducted on the 13% December,
2021 by the undersigned along with the Additional Deputy Commissioner, West Jaintia Hills District , Executive
Engineer, PWD (Roads) Jowai Central Division, Shri. Ngaitlang Dhar M/S Dhar Construction and others

(Attendance Sheet enclosed at Annexure 1).

It is informed that the site was inspected by the Secretary, PWD (R&B), Chief Engineer (NH),
PWD(Roads), Meghalaya Shillong, Superintending Engineer PWD (Roads), National Highway Circle, Shillong, etc
on the 7t December, 2021. During the inspection, the Chief Engineer, had instructed that only the spoils that fall
directly into the river, i.e at Ch:213,330.000m of 2144 Km of this NH-40E, only this location shall have to be
cleared completely; whereas, other locations where the spoils do not fall directly into the river, need not be
cleared, since they do not fall into the river directly. And, also they have instructed that no more spoils should be
dumped along the sides of the road, and the already dumped materials shall have to be taken into the dumping
site, which the office of the Executive Engineer, PWD (Rds) Jowai Central Division has made an arrangement with
the landowner, and where she‘landowner has willingly allowed the contractor to dump into that location. This
Jand falls at Ch. 210,860.000,t0’211,1 10.000m &n }he right-hand side of this NH 40E (DA]) Road. (copy enclosed
at Annexure 2 & 2(A))

It is informed that the Executive Engineer, PWD (Roads) Jowai Central Division has directed the
contractor to remove all the excavated earth on the road side to complete within a period of 2(Two) weeks as
per instruction vide letter No. EE(C)/TB/EST/NH-40E/30/2019/5906, Dt. 25/11/2021 (copy enclosed at
Annexure 3 ).

During the site inspection on 13/12/2021 it was found that the contractor has stopped
dumping of all the spoils on the road side and into the slopes of the hill. The spoils that has been dumped into the
downhill side along the slopes of the river Myntdu and the spoils that has been dumped along the roads is
cleared, except in locations where construction of retaining walls and Hume Pipe Culverts, etc is in progress,
where the constructioq\materials like sand , stone etc are stackeci on the road side for a period until the
construction of thesg is over. On completion, the road side will also be cleared completely. The location
mentioned above i.e at Ch:2 13,330.00m of 214" Km of this NH, all the dumped materials which directly fall into
river, has been cleared . b

Formal Orde“:;deputing Magistrate to conduct a weekly inspection and to ensure that dumping
of rubble/ earth cutting %oes not start again has been issued vide Office Order No.Gen.179/Pt-
lll/CA/MU/NGT/2021/202, Dt 13/12/2021 (copy enclosed at Annexure 4).

(Shri. Garogl L.S.N Dykes/AAS)
Depu Commissioner

o>
Memo No. Gen.179/Pt-lll/CA/MU/NGT/202 1/%81’-/&, Dated Jowai the 13t December, 2021.
Copy to:- i

1. The P.S to the Chief Secretary, Government of Meghalaya for favour of information of the Chief Secretary.

2. The Additional Principal Chief Conservator of Forests (Planning, Development & Legal Matters) Meghalaya
Shillong for kind information with ‘reference to letter No. MFG.13/44/2009/NGT/CC/Vol.11/11709-1 1715,
Dt. 10/12/2021. —

3. _ Shri. A.S. Mukhim, Addl. Deputy Commissioner (Rev) West Jaintia Hills District Jowai for inf%:rmation with

. ‘ a request to conduct weekly inspection and submit report. J

T L/ 4. Shri. Ngaitlang Dhar, M/S Dhar Construction for information and necessary action. Copf(?f the Honble NGT

Order O.A No. 172/2016 Dt. 24.11 2021 is enclosed for compliance. .

oty Suwmmisslonas
Qitize, Jovia),

lsuus M §2F-3c
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/ ATTENDANCE SHEET

‘,‘ of the meeting held on
:on’ble NGT Easter Zone

“»f Meghalaya

‘[o‘mtSpo't Inspection on 13/12/2021 at 1:00 P:M in pursuancé
{ \.%4.112021 regarding action to be taken to address issues highl:
ench, Kolkata in 0.A No. 172/2016 EZ received from the Chief S

SINo. Name and Designation ‘ Signature \ Mobile No.

e . .

. (Shri. Garod L.S.N Dykes, IAS) ) . Ve
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE EXECUTIVE ENGINEER, PWD (ROADS)
JOWALI CENTRAL DIVISION JOWAI

No. EE(C)/TB/EST/NH-40E/30/2019/6400 Dt. Jowai, the 13-12-2021

To
The Deputy Commissioner
West Jaintia Hills District, Jowai.

Sub: - Dumping of rubble/ earth along the banks of Myntdu River on National
Highway NH-40E.

Ref: Your Order Memo No. Gen.179/Pt-ill/CA/MU/NGT/2021/181-A; Dated:
Jowai, the 6" December 2021; and the joint mspectlon carried out today, the
13" December 2021.

Sir,

With reference to the subject and letter under reference as mentioned above,
| have the honour to inform you that the contractor has stopped dumping of all spoils on the
road side and into the slopes of the hill, and all the spoils that has been dumped into the
downhill side along the slopes of the River Myntdu which directly falls into the river has
been cleared. Moreover, the spoils that has been dumped along the road sides has been
cleared, except in locat}ons where construction of Retaining Walls and Hume Pipe Culverts,
etc., is in progress; thege the construction materials, like sand, stone, etc., are stacked on
the road side for a period until the constpuctign of these is over. On complet1on the road
side will be cleared completely.

Further, the undersigned would like to inform your good office that the site
was inspected by Secretary, PWD (R&B); Chief Engineer (NH), PWD (Roads), Meghalaya,
Shillong; Superintending Engineer (PWD (Roads), National Highway Circle, Shillong, etc., on
the 7*" December 2021. During the inspection, the Chief Engineer, had instructed that only
the spoils that fall directly into the river, i.e., at Ch: 213,330.000m of 214" Km of this NH-
40E, only this location shall have to be cleared completely; whereas, other locations where
the spoils do not fall directly into the river, need not be cleared, since they do not fall into
the river directly. And also, they have instructed that no more spoils should be dumped
along the sides of the road, and the already dumped materials shall have to be taken into
the dumping site, which the office of the undersigned has made an arrangement with the

land owner, and where the land owner has willingly allowed the contractor to dump into-

that location. This is due to the fact that the land owner wants to develop her land which
is a valley, where reclamation of the same could be possible by filling up of the valley by
earth, etc. This tand falls at Ch. 210,860.000 to 211,110.000m on the right-hand side of this
NH-40E (DAJ Road). Consequently, the contractor has stopped dumping of all the excavated
materials on the road side or into the slopes of the hill, and has removed all debris from
along the sides of the road,-except at locations where construction of R/Walls, HP Culverts
is in progress, which shall be done after their construction is completed. The location
. mentioned above i.e., at£h: 213,330.000m of 214™ Km of this NH, all the dumped materials
which directly fall into th¢ river, has been cleared completely. A list of the locations where

earth has been cleared is given in an Annexure. An NOC from the land owner is also enclosed
along with,

This is for favour of your kind information and necessary action.




- Enclo: Annexure-1 & NOC.

Yours faithfully

Executive g.ine r, PWD (Roads)

Jowai Central Division Jowai
Memo No. EE(C)/TB/EST/NH-4OE/30/2019/6400-A Dt. Jowai, the 13-12-2021
Copy to: - '

1. The Chief Engineer (NH), PWD (Roads), Meghalaya Shillong; for favour of kind
information, (Enclo as above).

2. The Superintending Engineer, PWD (Roads), National Highway Circle Shitlong for
favour of kind information, (Enclo as above). ,_

3. The Assistant Executive Engineer, PWD (Roads), NH Sub-Division, Jowai; he is
directed to see that the contractor stops dumping of any type of spoils along the
road side and into the slopes of the hill along the bank of the Myntdu River.

. -

» Executive Engineer, PWD (Roads)
P Jowai Central Division Jowai
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Name of Work : Widening to two lane with geometric improvement from Km 208.00 to 214.00
Km with paved shoulder on NH-40E in the State of Meghalaya on EPC mode.
(Job No.-40E/2019-20/MG/153)

PR

Distance from

Sl. |Chainage (m) Myntdu River Action Taken Remarks
1 ik Zild, 800000 < 2,100 metres away [Dumping Site [b):;p:)r;gt:;rt\zr fr:'?: tNhOeCl::;
211,110.000m ’ y|pumping
_ owner
: Spoils already cleared
2|/Ch. 212,280.000m |500 metres away from the Road Side
Spoils already cleared
3|Ch. 212,830.000m |180 metres away from the Road Side
Spoils already cleared
4|Ch. 213,090.000m |200 metres away from the Road Side
: Spoils already cleared
5/Ch. 213,200.000m [100 metres away from the Road Side
Spoils already cleared
6|Ch. 213,250.000m |50 metres away from the Road Side
Spoils already cleared
7|Ch. 213,270.000m |30 metres away from the Road Side
Spoils already cleared [Location where spoils fall
8|Ch. 213,330.000m from hill slopes and directly into the River

10 metres away
r

Myntdu River

Myntdu

]

»

Jowai Central Division, Jowai

4




To

Sub: -

Sir,

No. EE(C)/TB/EST/NH-40E/30/2019/5906 Dt. Jowai, the 25-11-2021

WY

oV
A
OFFICE OF THEEXECUTIVE ENIGINEER, PWD (ROAD-\?
JOWAI CENTRAL DIVISION JOWAI L

M/S Dhar Construction Company
Maccabe Road, Demseiniong -
Meghalaya, Shillong —~ 793011,

Clearing of dumped debris at road side and along the slopes of the hill on
National Highway NH-40E, for the work: -

"Widening to two-lane with geometric improvement from Km. 208.00 to
214.00 Km with paved shoulder on NH-40E in the state of Meghalaya on EPC
mode". (Job No.- 40E/2019-20/MG/I53)

g

= 4 . 3 . .
With reference to the subjsct mentioned above, it is a great displeasure to

inform you that a hearing was held today the 24t November 2021 by the Hon’ble NGT, in
connection with dumping of soil, stones, etc., into the downhill side, along the slopes of the
hill'which gradually flows down into the River Myntdu. The case was viewed very seriously by
the Hon’ble NGT; and during the hearing it has directed that all the debris and earth, etc., that
was excavated by you and being dumped on the road side and in the downhill side, along the
slopes of the hill, which gradually flows to the River Myntdu; must be removed thoroughly
and it must be completed within two weeks’ time.

So, in connection with this, the office of the undersigned, has made an

arrangement for the dumping site, where all the excavated earth from how on must be taken
~directly to that site; and also, all the earth, spoils, debris that has been dumped by your
‘labourers on the road side and on the downhill side, a|oné the slopes of the hill; shall be
removed immediaté’ly within a period of two weeks from the date of issue of this letter.

This has the order of the Competent Authority.
An NOC from the land owner is being enclosed along herewith, for your kind

information and necessary action.

Enclo:

Jeputy Commmsssner

NOC as a’h}ove.

i

, Yourg faithfully

(Shri. M. Tang)
Executive Engineer, PWD (Roads)
Office Je ' Jowai Central Division Jowai

Receipy No TLE

Dats

b~ IT-Zo37
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iemo No. EE(C)‘/TB/EST/NH-4OE/30/2019/59Q6-A Dt. Jowai, the 25-11-2021

oy to: -

A

4.

/ Deputy Commissioner, West Jaintia Hills, Jowai; for favour of kind information,
(Copy of the NOC is enclosed). o
The Chief Engineer (NH), PWD (Roads), Meghalaya Shillong; for favour of kind
information, (Copy of the NOC is enclosed).
The Superintending Engineer, PWD (Roads), National Highway Circle Shillong for
favour of kind information, (Copy of the NOCiis enclosed).
The Assistant Executive Engineer, PWD (Roads), NH Sub-Division, Jowai, for
information and necessary action, (Copy of the NOC is entlosed). »

Executive Engineer, PWD (Roads)
jowai Central Division Jowai




i —— e oA it s e seESAR e

1
i

NO OBJECTION CERTIFICATE FOR DUMPING OF EXCAVATED MATERIALS

’,\{ This is to certify that I, Smt Nangsan Talang resident af Demthring Village, West
/ /3intia Hills District has no objection for dumping of the excavated earth and stones i in my ot
/ ofland located at Lad Demthring on the right hand side at 212" Km (Chainage 211030.00 m)

of Dawki = Amlarem - Jowai Road by the “Dhar Construction Company” during construction
of the project “Widening to two lane with geometric improvement from Km 208.00 to 214.00

Km with paved shoulder on NH-40E in the State of Meghalaya on EPC mode {lob No. -
40E/2018-20/MG/153)”

Dated, Demthring
The 25" November 2021

N -/Zﬁuj}
Smt. Nangsan Talang .

' Demthrmg thlage
:West Jamtaa _Hllls Dlstrlctt

Scanned with CamScanner,
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In pursuance of Order No.Gen.179/Pt-III/CA/MU/NGT/2021/202  dated
13/12/21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
conducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure

‘lhat there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the 4th

March 2022 and would like to report that there is no further dumping of soil, earth or debris
from the project site along the banks of the Myntdu river. The excavation work adjacent to
the banks of the Myntdu River is completed and construction of retaining walls and side
drains are in progress.

-

~

i
i (A S Mukhim, MCS)
Additional Deputy Commissioner,
West Jaintia Hills District,
Jowai.

Jeputy Cominissioner
Citice Jowal
Recetpt Mo

pate 7 - B 200




< INSPECTION REPORT TO CHECK ON THE DUMPING OFRUBBLE/EARTH
CUTTING ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen.179/Pt-II/CA/MU/NGT/2021/202  dated
/ 13/12/21 -issued by the Deputy Commissioner West Jaintia Hills, Jowai, the yndersigned
conducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure
that there is no dumping ofwearth, spoils, debris along the banks of the Myntdu river on the
23 February 2022 and would like to report that there is no further dumping of soil, earth or
debris from the project site along the banks of the Myntdu river. The excavation work
adjacent to the banks of the Myntdu River 1s completed and the process of constructing the

retaining walls and side drains are in progress.

"

(A S Mukhim, MCS)
Additiona] Deputy Commissioner,
West Jaintia Hills District,
Jowai.

Otfice Jewa

\
Receipt NO |7 eH .
Datg A5 TS

}s/ :»[ >¥
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I\SPECTION REPORT TO CHECK ON THE DUMPING OF R R LEARTH
CUTTING ALONG THE BANKS OF MYNTDU RIVER [ § 4 [
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No.Gen.179/Pt—HI/CA/MU/NGT/2021/202 date

In pursuance of Order
13/12/21 issued by the Deputy Commissioner West Jaintia Hills, Jowali, the undersigne

conducted an inspection t0 the ongoing project «Widening to two lane on NH-40E” to ensu
that there is no dumping of carth, spoils, debris along the banks of the Myntdu river oD the =
February 2022 and would like t0 report that there is no further dumping of soil, earth

debris from the project site along the banks of the Myntdu river. The soil and debi

excavgted from the project site is taken to a dumping site of the contractor at Lad Demthrir

Moreover, the excavation work on the project site is almost completed and the process

constructing the retaining walls 18 in progress.

Sk

- & . (A S Mukhim, MCS)
< Additional Deputy Commissioner
West Jaintia Hills District,
Jowai.

Jeputy Commissiener
Offica Jowai
Receaipt No r/_f%_q___
Datg ] - 403X

y
‘
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.In pursuance of Order No.Gen.179/Pt-IIl/CA/MU/NGT/ V%ﬁated

13712/21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the umtersigned

conducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure

that there 1s no dumping of earth, spoils, debris along the banks of the Myntdu river on the

28" January 2022 and would like to report that there is no further dumping of soil, earth or

“debris from the project site along the banks of the Myntdu river. The soil and debris
cxcavated from the project site is taken to a dumping site of the contractor at Lad Demthring.

Moreover, the exCavation work on the project site is about 90% completed and the process of
constructing the retaining walls is in-progress.

(AS Mukhlrn MCS)

o« Additional Deputy Commissioner,

West Jaintia Hills District,
Jowai.

AY
4
»

Jeputy Commisssaner
Office Jo !

Receipy No @2

Dats 3/~ T- Lol
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/EARTH
E CUTTING ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen.179/Pt-II/CA/MU/NGT/2021/202 dated
13/12/21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
conducted an inspection to the ongoing project “Widening to two lane on NH-40E” to ensure
that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the
14" January 2022 and would like to report that there is no further dumping of soil, earth or
debris from the project site along the banks of the Myntdu river. The soil and debris
excavated from the project site is taken to a dumping site of the contractor at Lad Demthring.
Moreover, the excavation work on the project site is almost completed and the process of
constructing the retaining walls have started.

S Mukhim, MCS)

Additional Deputy Commissioner,
West Jaintia Hills District,
Jowai.

Jdeputy Commisséener
CHfice Jowal
{ } A
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ON REPORT TO CHECK ON THE DUMPING oF¥ RUBBLE/EARTH
CUTTING ALONG THE BANKS OF MYNZIDU RIVER.

~SPECTL

179/Pt11V CA:’MU[NGTIQO’M 1202 dated
ia Hills, Jowai, the undersigne
g on _40E” to ensure

No.Gen.
West Jaint

«yidening 10 two lan

ursuance of Order
1gsioner

1221 issued by the Deputy
;on to the ongoing project

gpection
f earth, spoils,
is no further dumping of soil,
e soil and debris €X

Lad Demthring -

river on the 6"
earth of debris
cavated from

In P

13/
conducted an 1N

Mukhim, MCS) .
ty Comn’ﬁssioner,

(AS

13
Additional Depu
West Jaintia Hills District,

Jowal.

muswﬁ"

Jeputy ©° i
Jowdl -

office® §
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Dats




INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANXS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-IlI/CA/MU/NGT/2021/319, dated
29t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project “Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 1st April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

» (Mark.\A. Challam)
Extra Assistaht Commissioner,
West Jaintia Hills District,

Jowai.
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-II/CA/MU/NGT/2021/319, dated
29t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 8t April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

s (Mark. W. Challam)

Extra Assistaht Commissioner,
West Jaintia Hills District,
Jowai.

164
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 1 79/Pt-IlI/CA/MU/NGT/2021/319, dated
29t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 14t April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

(Mark.\A. Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANXS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt-IlI/CA/MU/NGT/2021/319, dated
79t March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 22=4 April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

=

(Mark\A. Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.



INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLE/
EARTH/SPOILS/ DEBRIS ALONG THE BANKS OF MYNTDU RIVER.

In pursuance of Order No.Gen. 179/Pt—III/CA/MU/NGT/2021 /319, dated
29m March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project "Widening to two lane on NH-40E"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 294 April 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

(Mark. f:hallam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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In pursuance of Order No.Gen. 179/ Pt—ill/CA/MU/NGT/"'ZOQI /319, dated
29 March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project “Widening to two lane on NH-40E"
_to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 6% May 2022 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
dver since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

(Mark \A. éha]lam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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In pursuance of Order No.Gen. 179/Pt-111/CA/MU/NGT /2021 /319. dated
291 March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project “Widening to two lane on NH-40L"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 13% May 2022. Due to very heavy and continuous rain over the
course of the week and especially the night before, many stretches of the road
witnessed landslides. The landslides occurred in places where earth cutting had
taken place and many areas of the road have been partially blocked. However, the
PWD through the construction company is taking steps to clear the debris which is
being dumped at the identified site at Lad Demthring.

(Mark. {\. Challam)
Extra Assistant Commissioner,
West Jaintia Hills District,
Jowai.
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T MYNTOU RIVER

In pursuance of Order No.Gen. 179/Pt-UI/CA/MU/NGT/2021/319. dated
29w March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project “Widening to two lane on NH-40X
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 20tt May 2022. The continuous rain is still causing landslides
though not as severe as the ones which occurred previously. The landshdes are
occurring in places where earth cutting had taken place. However, the PWD through
the construction company is continuing to take steps to clear the debris which is
being dumped at the identified site at Lad Demthring.

{(Mark\A. Challam)

t Commissioner,

West Jaintia Hills District,
Jowai.
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As PR g\‘f%%_nn‘i?gé‘f; '%E::‘t ION 144 GePC No G

T79/PL
ALTME 8" OCTORER 2601 1hE SCAIMY

AGTIVITIES ARE PROMIBITED 2021 THE FOLLOWIN

1. FELLING OF TREES IN THE VICINITY OF RIVER MYNTDU.

2. SAND MINING AND STONE QUARRIES ALL ALONG THE R
MIYNTDU AND ON THE RIVER BED. dobnt

3. WASHING OF CLOTHES AND VEHICLES DUMPING OF SPOILS
AND WASTE MATERIAL(SOLID/LIQUIDIALONG THE COURSE OF
RIVER MYNTDU.

saf
COURTESY:PH E. ELECTRICAL DIVISION

DISTRICT MAGISTRATE
JOWAL  WWEST JAINTIA HILLS DISTRICT JOWAL
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Jate 26-May-2022

<

=y -"";\a"\fsr L,FTCNDG- o3 CA[mMU

!H THE VlLlNl Y OF RIYER MYNTDU.
AND bTUNE QUARRIES

AND ON THE RIVER BED

ALL ALONG THE RIVER

\SHING OF CLOTHES AND VEHICLES. DUMPING OF SPOILS
l\HD W&STF MATERIAL(SOLID/LIQUIDIALONG THE COURSE OF
RIVER MYNTDU.

R ey s LEC U R T DISTRICT MAGISTRATE
e TN : ~ WEST JAINTIA HILLS DISTRICT JOWAL
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ATTENDANCE SHEET

Joint Spot Inspection on 26/5/2022 at 11:00 A:M in compliance in compliance ot the Order of
Hon’ble NGT in the matter of the matter of Sajay Laloo Versus State of Meghalaya & Ors.

. SINo. Name and Designation ‘ Signature ‘ Mobile No.
1. | (Shri. Garod L.S.N Dykes, IAS) F ] T’___,,:/ff
Deputy Commissioner . /
West Jaintia Hills District, Jowai. y
/ ‘/
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GOVERNMENT OF MFE
OFFICE OF THE EXECUTIV NEER,
JOWA| CENTRAL DIV!SION Jowa)

No. EE(C)/_TB/ES(T/NH~4OE/30)‘2019/2076
To | | S |

Chief. Engineer NH, PwD (Roads)

Meghataya, Shillong,

Sub: -

- Status to the Compliance to the order dateq oy 03.2027 of the Hanbie N [
K "(Specfa[;Bencf'.) in Original App(icdtior. No. 1-72/2016.'/.;5'2,/ ig l’ﬁe_matt_'c;:‘r-‘ ol
< eofMe'ghaiaya'& Ors. - SR
 Rer: Your letter ng FW/CE/NH/43, 905 1729 Dt. Shiltong, 4, 27" May 2027
Sir,
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Copy to: -

Dt. Jowai. the Ji‘r~()é-;:-(}22
2 The Cepury Commfssﬁ:mer, W
informdiion, (encio. as abyoy
The S:.:perint@nding Enginé-er, PWD (Roads),
favour of k:’nd'mr'ormat:on, {enclo. zg above),
3. The Aszistant Executive Engineer, PWD (Roads)_.
mi'f';r'maiion and Necessary action, he is instructed t
dun.!):.ﬁ-g of debris inte the sidas of the

est Jaintia Hills Di

strict,
Z,

JOWai: fen Faveyr of kinet .
e).

National Highway Circle Shillong: 1.,

NH Su'b-ikivisr'on Jowai; 1,
O see that there 15 N0 e
i'0ad and along the

Opes of the river,

DUty CGmm'“,"' e
' (Xiice Jowai

Executive ENGACET Pl
g4 € _Jowai Centrai pivs

Receinr Mo 5:

Da'f:‘ _._.N,—_—:-v-s—wg -

gFC:.‘:.'.{I'.}
510 JOvvai



177

GOVERNMENT OF MEGHALAYA
OFFICE OF THE EXECUTIVE ENGINEER P.W.D (ROADS)
JOWAI CENTRAL DIVISION, JOWAI

Narr  of Work : Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with paved shoulder on NH-40E in the state of Meghalaya on EPC mode. (Job No. - 40E/2019-20/MG/153)

Ch. 211,380.00m (1) T Ch. 211,380.00m (2) I Ch. 211,380.00m (3)

Ch. 211,595.00m (1) Ch. 211,595.00m (2) Ch. 211,595.00m (3)



~ame of Work : Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with paved shoulder on NH-40E in the state of Meghalaya on EPC mode. (Job No. - 40E/2019-20/MG/153)

o S R SRS e MR st T Doyt P PEPETETISR

Ch. 212,090.00m (1) S Ch. 212,090.00m (2) Ch. 212,090.00m (3)

Ch. 212,410.00m (1) Ch. 212,410.00m (2) ' Ch. 212,410.00m (3)
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~ame of Work : Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with paved shoulder on NH-40E in the state of Meghalaya on EPC mode. (Job No. - 40E/2019-20/MG/153)

Ch. 213,680.00m (1) S Ch. 213,680.00m (2) ' Ch. 213,680.00m (3)

Ch. 213,160.00m (1) { Ch. 213,160.00m (2)

Executive Ehgj
Jowai Central Division, Jowai
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OFFICL OF THE EXTCUTIVE
JOWAI CENTRAL
No.EE(C)/TB/EST/NH-40E/30/2019/1037 Dt. Jowai, the 12—05-20/7,/2
To _
- Péputy Commissioner,
West Jaintia Hills, District,
Jowai.
Sub: - Minutes of the Meeting of the District Coordination Committee, in
connection with implementation of the Action Plan for Myntdu River under
Priority V.
Ref: Your letter No. Gen.179/Pt-1ll/CA/MU/NGT/2021/369; Dt. 2™ May 2022.

Sir,

With reference to the subject and letter no. mentionedabove, | have the
honour to inform you that due to heavy incessant rainfall from 23" March 2022 up to 26"
March 2022 and also till date, heavy landslides have occurred on the NH-40E/NH-206
(DawkiAmlarem Jowai road), also different types of damages have occurred to this road.
FIR in this regard has been submitted with a copy to you vide letter No.
EE(C)/TB/FDR/05/2019/9015-A; Dt. 30-03-2022. This stretch of this DAJ road, i.e., from
Km 208.000 to 214.000 Km; has also been affected with landslides. |t may be mentioned
here, that there are no more excavation activities in this ongoing project, and the project
is almost completed, where the balance items of works are provision of sighages,
delineators, centre lines, edge lines, etc. however, the spoils remaining on the road side
that are caused due to landslides, are also being removed by dumper trucks into the
dumping site. But due to continuous rainfall, landslides keep on falling, and as a result,
clearing of the same is also being done from time to time.

Also, staff from the office of the undersigned, are being deputed at site to
monitor all activities, that no such dumping activities happen again.

Enclo: Photographs.
Yours faithfully

( . Tangh—__

Executive Engineer, PWD (Roads)

. Jowai Central Division Jowai
Memo No. EE(C)/TB/EST/NH-40E/30/2019/1037-A Dt. Jowai, the 12-05-

2022
Copy to: -

1. The Superintending Engineer, PWD (Roads), National Highway Circle Shillong for
favour of kind information, (enclo. letter from DC, Jowai; as above)

2. The Assistant Executive Engineer, PWD (Roads), NH Sub-Divisjon, Jowai, for
information and necessary action, he is directed to see that tHere is no more
dumping of debris into the sides of the road and along the slopes of the river.

Jeputy Commesigner Executive Enginfeer, PWD (Roads)
Office Jowai Jowai Central Division Jowai

Receipi No _ fz;/o__@ o LH{QJQJ
Date 1333l . T
Jate ,/ __3_____-,__&% [q((chq/
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode™. (Job No.- 40E/2019-
20/MG/153)

Latitude: 25432309 - L R e ~
-Longitude: 92.182059 4 : ; ; n e
Elevation: 1285.76313 m - s - = e S T |
Accuracy: 13.8m . - : : X s

Time: 09-04-2022 11:05 B
Note: Name of Work - wuemwmmewnhmmwmmﬁomkmzmwwmdmew:&wedeh Sts
Chainage : 212,910.00 m Mwﬁcx .
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode™. (Job No.- 40E/2019-
20/MG/153) :




"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode”. (Job No.- 40E/2019-
20/MG/153)

L, b - e
‘Latitude; 25.433454
,Longitude: 92 182801

Elevation: 1260.24:16 m
‘Accuracy: 124 m
 Time: 08-04-2022 14:45
Note: Name of Work - Wide
Cheinage - 213330.00m _
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“"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 40E/2019-
20/MG/153)

|

Longitude: 92 181351
Elevation: 1318.64214 m
Accuracy:13.2m

Time: 08-04-2022 1

Longitude: 921805609

| Elevation: 1326.62:7m
[Accuracy: 5.5 m

| Time: 08-34-2022 14:26
- Note: Name of Work : Widenin
- Thainage :212.32500m
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MEGHALAYA URBAN DEVELOPMENT AUTHORI LY

JOWAI UNILI:: JOWAL
No. MUDA/J/R-42/2015/¢ < Dated ‘,,'fmi;xi ihc,]ﬁ“ June, 2022,
To, %
‘ /'Ehe/]/)eputy Commissioner,
- West Jaintia Hills District, Jowai.
Subject: - Compliance of the order Dated 07.03.2022 of the Hon’ble NGT in O.A No.

172/2016 in the matter of Sajay Laloo versus State of Meghalaya & Ors.

Reference: - Letter No. Gen.179/Pt-II_I/CA/MU/N GT/2021/410, dtd 06.06.2022.
Sir,

) With reference to the subject stated above, I have the honour to submit herewith a
detailed report on action taken to remove encroachments along the River Myntdu since the year
2016/2017 onwards by the office of the undersigned for your kind information. '

Yours Faithfully,
Enclosed: -  As siated O
Meghalaya Urban Development Authority,
Jowai Unit, Jowai.
Memo No. MUDA/J/R-42/2015/ Dated Jowai the 13" June, 2022.
Copy To: - ‘

1. The Director, Urban Affairs, Meghalaya, Shillong for his kind information.
2 "_I’he Secretary, Meghalaya Urban Development Authority, Shillong for his kind

information and necessary action.

Town Planning Officer,
Meghalaya Urban Development Authority.

stgner gy :
Jeputy Commi® Jowai Unit, Jowai.

Office JoPal
Date _IH - & ZotOsts

/
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{ Application N0.172/216/E2 between Sajay Laioo-Verses-Chiel Secretary, State of Meghalaya and Nine others,

the following are action the taken:

1.

10.
11.
12.

13.

14,

15.

16.

A survey was conducted on the households along the bank of River Myntdu on February,2017.

A report on the survey conducted was sent to the Chief Executive Officer, Jowai Municipal Board, Jowai vide
letter No. MUDA/J/R-42/215/28, dtd.28.2.2017.

First show cause notices were issued by the office of the Town Planning Officer, Meghalaya Urban
Development Authority, Jowai Unit, Jowai vide letter No. MUDA/)/R-42/2015/104-178, dtd.4/5/2017.
Notices issued to some of the houses/buildings against which 1** show cause notice had not been issued.
Responses/Compliances received from various buildings/plot owners were scrutinized.

Survey was conducted on all the existing buildings/houses near the bank of the river myntdu within the Jowai
Master Plan Area from 19/9/2017 to 28/9/2017.

Report on the survey conducted along the River Myntdu was sent to the Chief Executive Officer, Jowai
Municipal Board, Jowai vide letter No. MUDA/J/R-42/2015/86, dtd14/5/2018.

A letter was sent to, the District Administration West Jaintia Hills District, Jowai vide Ietter No. MUDA/J/R-
42/2015/141, dtd.14/5/2018 informing that there are numbers of houses outside the Jowai Master Plan Area
which is beyond the jurisdiction of Meghalaya Urban Development Authority and requesting to instruct the
concerned authority to take necessary action.

Second show cause notices were issued by the office of the Town Planning Officer, Meghalaya Urban
Development Authority, Jowai Unit, Jowai vide letter No. MUDA/J/R-42/2015/18-138, dtd.11/5/2018.
Responses/Compliances received from various buildings/plot owners were scrutinized.

Survey conducted on any new building being constructed at Chahtngit area on the 22/01/2019.

A letter was sent to the Secretary Meghalaya Urban Development Authority, Shillong vide letter letter No.
MUDA/J/R-42/2015/71, dtd.23/1/2019.requesting to seek clarification from the legal adviser with regard to
whether authorized new construction within 500m from the River Myntdu is allowed or not and whether
status quo is to be maintained? '

Letter sent to the Deputy Commissioner, West Jaintia Hills, Jowai vide No. MUDA/}/R-42/2015/16,
dtd.17/1/2020 informing that the office of the Town Planning Officer, Meghalaya Urban Development
Authority, Jowai Unit, Jowai is dealing with building permission and did not issue any new building permit
along the bank of river Myntdu.

A letter was sent to the Secretary Meghalaya Urban Development Authority, Shillong vide letter letter No.
MUDA/J/R-42/2015/187, dtd.14/7/2020 informing that there are numbers of applicants who seek building
permission along the bank of River Myntdu within 500m aerial distance and that clarification from Jaintia Hills
Autonomous District Council is still awaited.

Survey with regards to land use and other details including status updation of buildings in Chahtngit area was
conducted by the District Urban Planner, West Jaintia Hills, Jowai along with the staff of the Meghalaya
Urban Development Authority, Jowai on the 14" -17*" March,2022 and 10/06/2022.

Issuance of demolition Notice is under process.

« %

ning Officer,
Meghalaya Urban Development Authority,
Jowai Unit, Jowai.
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e
OFFICE OF Tl MEGHALAYA URBAN DEVELOPMENT AUTHORITY
JOWAIL UNIT JOWAL

~ , {L/‘M\
No. MUDA/J/R-42/2015/1SF Dated Jowai, the July, 2020.
To,
The Secretary,
Meghalaya Urban Development Authority,Shillong,

Subject:-  Matter relating to the building construction along the river
Myntdu
Sir, '
‘With reference to the subject cited above, [ am to inform you that
there are a number of applicants who seek building permission along the river
Myntdu within 500m aerial distance.

"It may be mentioned that clarification on the above maiter from
Jaintia Hills Autonomous District council is still awaited.

In order to ease the process of building permit and avoid hardship
faced by the applicants, I am to request you to kindly let this office of the
undersigned whether building Permission can be given if the owner/applicant is
willing to undertake for install Effluent Treatment Plant (ETP) within their
permises.

This is for your kind information and necessary action.

; Yours Mlthfuﬁu /[,Q

(Shr1 B Lato)
Town Planning Officer
Meghalaya Urban Development Authority,
Jowai Unit, Jowai.

Memo:- No. MUDA/J/R—42/2015//97(AIPated Jowai, the ! Hw\fuly, 2020.
Copy to :-
1) The Director Urban Atftairs Meghalaya, slullonb his kind information.

. : LA
\j\ C» { X‘_)‘fﬁ‘t_{,;a
P Town Plcmmng Officer

IR\A("Uh/I] IV A I r]'\ an Navelanarmaoant A athaeie,
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MIEGHALAYA URBAN DFV FLOPIMENT AUTHORITY,

JOWALUNIT, JOWAL
H

No. MUDA/I/R-42/2015/ /(. Dated jowai, the /7" january, 2020.

1o,

Ihe Deputy Commissioner.
West Jaintia Hills District, Jowai.

Subject:- Protection and restoration ol Myntdu River: Submission of Hon'ble National Green Tribunal
Orde Did. 6/12/2019. -

Reterence:- Letter No.Gen 179 Pr1-C A ML NGT 2018 302 D1d.Y 01.2020
Sir_.

With Yeference 10 (he subject cited above. the Office of the undersigned is dealing with Building
Permission. this office as per N.G.T Order. neither issued fresh building permission nor executed construction of
unauthorised construction within and around River Myntdu. In which notice has been issued time and again under

Section 30-A and 30-B of Meghalaya Town and Country Planning Act 2004 and as amended.

Al
.

Your

Town Planning_é ficer,
MeghalayaUrban Development Authority .,
Jowai Unit. Jowai.
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e Sourctury .
NMewhalaya Urban ey clopment vuthorin Shitlone.

NG original peution filed by Mr. Sajay | aloo (Original Application

No. 172 1201002

Subject -

S
With referenceto the suh‘cu cited above. havethe honour 1o reguest you to

Lindh seck ¢l arilication’ inlerpretation ol the NG T orders tll Jdate from the | coal Adyvisor.

MUDAL with rteards 1o the Tollowing:

| Whether aut thorised new construction s Allowed within 500 meures ol the M\‘mdu Fver

Lowdrds the Town side as per the prevailing Building Bye Laws (leay ing the mandaton

cetbucks) and Master Plan Jow ai or not?

2 whether Stutus QU W nhm w()( mt,llt,\ {rtom lhg '\/1\nldu n\ cr loyx;;ujds the Lowh area 13 &

be maintained. pendimg | }udwmull irom the Honumbk NGT.

The matter may kindhy be tuken s top priovity in order to avoid practical

JilTiculties. n';tld\'crlcnt omission and commission with regards Lo Bmmmo Construction ¢t

Yours faithjully.

N\h’( ( e

nmmu o Offiger.

lU\\ n
Megehalaye L U llmyﬁg\klupmml Author
. Jowai Uinit, Jowai,
sMemo No.MUDAZY R-42/2015/ 7/ a, Dated Jowai. the r_-f/-:ia(/.l;u‘mur_\. 20
Copy tal - '
1 Deputy L‘mmnissiuncr. Wost Jainta Hills District fow ai for his Kind im‘ormuiion.

\ "\\
/
|
{

f"/" M J\’\f

L Town | \mx \w’l)lll\

%J C NMueghalav UcharrT 7oy clopment 4\\\!,'m
(-} . . .,
' Jowai Uit dowat
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The Deputy Commissioner,
West Jaintia Hills District, Jowai.

Subject: - Issues concerning Myntdu River.

Reference: - National Green Tribunal Order (Original Application No. 172/2016/E2)

Sir,
With reference to the above cited slejccl and the National Green Tribunal Order (Origina
Application No. 172/20f6/EZ), I'have the honour to inform you that there are a number of houses along the River
Myntdu beyond the Jowai Master Plan Arca and hence beyond the jurisdiction of this office..and to request you tc
: kindly instruct the concerned authority to take action as per the prevailing acts/ laws/rules.

‘This is for your kind information and necessary actions,

Yours faithfully,

Setichle
Town Manning Officer,
Meghalaya Urban Development Authority,
Jowai Unit, Jowai.

. #
Memo No.MUDA/I/R-4212015/ 14/-A | Dated Jowai. the /4 May., 2018.

Copy to: -
1. The Directp'r, Urban Affairs, Meghalaya, Shillong, for his kind information.
" 2:The Sécretary, Meghalaya Urban DéQelomﬁe’nt Authority, Shillong, for his kind information. -

3. The Chief Executive Officer, Jowai Municipal Board, Jowai, for his kind information.

=] QW g Offfcer,
RN Meghalaya Usbmn Development Authority,
Jowai Unit, Jowai.
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To,
The Chief Executive Officer,
Jowai Municipal Board, Jowal.
Subject: - Report on survey conducted along the River Myntdu.
. . '
Sir,
above, 1 would like to inform you that a survey had been

to the subject cited
£ March 2018, by the office of the un
septic tanks and soak pits, besides other-aspects, the area situated along
Jowai Municipality and Jowai Master Plan Area. Thelist of the same is enclose
the status of septic {anks and soak pits for your 1'e1‘crence‘ and further nccessary actions, keeping i
National Green Tribunal related matter in the backdrop.

dersigned to yerify the existence of
the River Myntdu within the
d herewith, with regards to
' n mind the

With reference
conducted around the third week 0

Yours faithfully,

Enclosed: - As stated. QUQ
(Shri. a/u =
Towp Pfafning Officer,

Meghalaya Urban Development Authority.

" Jowai Unit, Jowai.

. | N
Momo No.MUDA/J/R-42/2015/ S6- A ) Dated Jowai, thedl 7 April, 2018,

Copy to: -

a Hills District, Jowai, for your Kkind information.

1. The Deputy Commissioner, West Jainti

N
9. The Secretary, Meghalaya Urban Development Authority, Shillong, for your kind information.
—————
|52 A, R-Sof letelet)
o ik ‘ To%’nff*ﬁn/nmg Officer,
Meghalaya Urban Development Authc
Jowat Unit, Jowal.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

i JOWAL::::
No. Gen.179/Pt-11I/CA/MU/NGT/2021/600, Dated Jowai the 5™ July, 2022.
To,
Shri/Smt. Bibian Pakyntein.
(9856450078)
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competenit Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (RCC) with coordinates 25°27°06’°N and
92°11°26”’E owned by Smt. Bibian Pakyntein is found to be within 50 metres from Bank of the river
Myntdu and hence considered as illegal encroachment in violation of the Order of Hon’ble NGT and
the Notification issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Smt. Bibian Pakyntein is hereby directed to Show Cause as to why
appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Your reply should reach this office within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon’ble NGT to implead you as
co-respondent in the said case.

Memo_No. Gen.179/Pt-II/CA/MU/NGT/2018/ 600-A,
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.
2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.
3. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.
4. The Superintendent of Police, West Jaintia Hills District Jowai for information .
The District Urban Planner, Jowai for information and necessary action.

6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action. '

&l

Di
Wes airz\tfira Hillg District,
j
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

ilJOWAL::::
No. Gen.179/Pt-III/CA/MU/NGT/2021/599, Dated Jowai the 5™ July, 2022.
To,
Shri/Smt. Lambok Rymbai.
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building/Store (Assam Type) with coordinates 25°27°06°N
and  92°11°26”°E owned by Shri/Smt. Lambok Rymbeai is found to be within 50 metres from Bank
of the river Myntdu and hence considered as illegal encroachment in violation of the Order of
Hon’ble NGT and the Notification issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Shri/Smt. Lambok Rymbai is hereby directed to Show Cause as to
why appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Your reply should reach this office within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building

shall be dismantled. Take notice your name may be forwarded to the Hon’ble NGT to implead you as
co-respondent in the said case.

Memo No. Gen.179/Pt-II/CA/MU/NGT/2018/ 599-A, Dated Jowai the 5" July, 2022.
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.

3. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.

6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

i

2
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

sintlJOWAL::::
-{o. Gen.179/Pt-11I/CA/MU/NGT/2021/598, Dated Jowai the 5™ July, 2022.
To,
Shri/Smt. Lambok Rymbai.
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officjals from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25°27°06”°N and
92°11°26”’E owned by Shri/Smt. Lambok Rymbai is found to be within 50 metres from Bank of the
river Myntdu and hence considered as illegal encroachment in violation of the Order of Hon’ble NGT
and the Notification issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Shri/Smt. Lambok Rymbai is hereby directed to Show Cause as to
why appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Your reply should reach this office within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building

shall be dismantled. Take notice your name may be forwarded to the Hon’ble NGT to implead you as
co-respondent in the said case.

Memo_No. Gen.179/Pt-II/CA/MU/NGT/2018/ 598-A, Dated Jowai the 5™ July, 2022.
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.

3. The Secretary to the Govt. of Meghalaya Forests & Environment Depaﬂment for kind
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.

6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

&n

Distplct Magistyate,
West Jaigtia Hillg'District,
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

i JOWAL::::
No. Gen.179/Pt-111/CA/MU/NGT/2021/597, Dated Jowai the 5™ July, 2022.
To,
Smt. Baius Sakha Shullai.
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (RCC) with coordinates 25°27°06°°N and
92°11°26”°E owned by Smt. Baius Sakha Shullai is found to be within 50 metres from Bank of the
river Myntdu and hence considered as illegal encroachment in violation of the Order of Hon’ble NGT
and the Notification issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Smt. Baius Sakha Shullai is hereby directed to Show Cause as to why
appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Your reply should reach this office within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon’ble NGT to implead you as
co-respondent in the said case.

Memo No. Gen.179/Pt-1II/CA/MU/NGT/2018/ 597-A, Dated Jowai'the 5™ July, 2022.
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.

3. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.,

4. The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.

6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

o

Distfict Magistrdte,

West Jaintia Hill
Jiows
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

st JOWAL::::
No. Gen.179/Pt-11I/CA/MU/NGT/2021/596, Dated Jowai the 5™ July, 2022.
To,
Shri/Smt. Lambok Rymbai
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industridl or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with ofﬁcials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25°27°05”’N and
92°11°26”’E owned by Shri. Lambok Rymbai is found to be within 50 metres from Bank of the river
Myntdu and hence considered as illegal encroachment in violation of the Order of Hon’ble NGT and
the Notification issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Shri. Lambok Rymbai is hereby directed to Show Cause as to why
appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Your reply should reach this office within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon’ble NGT to implead you as
co-respondent in the said case.

Memo_No. Gen.179/Pt-II/CA/MU/NGT/2018/ 596-A, Dated Jowai the 5™ July, 2022.
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information. :

3. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.

6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

“n

Distylct Magistrate,
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

nJOWAL::::
.No. Gen.179/Pt-I11I/CA/MU/NGT/2021/595, Dated Jowai the 5" J uly, 2022,
To,
Shri. Wonderful Chullai,
Salaroh Jowai.
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25°26°59°’N and
92°11’22”E owned by Shri. Wonderful Chullai of Salaroh Jowai is found to be within
50 metres from Bank of the river Myntdu and hence considered as illegal encroachment in violation
of the Order of Hon’ble NGT and the Notification issued by the Jaintia Hills Autonomous District

Counci, Jowai.
Now, therefore Shn Wonderful Chullm of Salarg i is hereby directed to §
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

i JOWALIL::::
No. Gen.179/Pt-1II/CA/MU/NGT/2021/594, Dated Jowai the 5™ July, 2022.
To,
Shri. Wonderful Chullai,
Salaroh Jowai.
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officfals from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25°26°58’’N and
92°11°22”E owned by Shri. Wonderful Chullai of Salaroh Jowai is found to be within
50 metres from Bank of the river Myntdu and hence considered as illegal encroachment in violation
of the Order of Hon’ble NGT and the Notification issued by the Jaintia Hills Autonomous District
Council, Jowai.

Now, therefore, Shri. Wonderful Chullai of Salaroh Jowai is hereby directed to Show
Cause as to why appropriate action by way of dismantling of the illegal building constructed by you
should not be taken. Your reply should reach this office within 30 (Thirty) days from the date of issue
of this Show Cause Notice failing to reply or in the event that the replies found to be unsatisfactory
your building shall be dismantled. Take notice your name may be forwarded to the Hon’ble NGT to
implead you as co-respondent in the said case.

(Shri. Garod/L.4.N Dyk
District Magis
West Jfaingia Hi

Jowai
Memo_No. Gen.179/Pt-II/CA/MU/NGT/2018/ 594-A, Dated Jowai the 5" July, 2022.
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.

3. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind

information.

The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.

The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for

information and necessary action. '

o

West

a.izt’i;ﬁil District,
i
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

it JOWAL:::
No. Gen.179/Pt-1II/CA/MU/NGT/2021/593, Dated Jowai the 5" July, 2022.
To,
Shri/Smt. Syrpai Sutnga,
[awthymme Ladthadlaboh.
(7005692421).
Subject:- Show Cause Notice.

WHEREAS, the Hon’ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo —versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon’ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOR/11/2019/7/2938-50 Dt. 10/11/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (Semi RCC) with coordinates 25°26° 57°°N and
92°11” 22”°E owned by Smt. Syrpai Sutnga of lawthymme Ladthadlaboh is found to be within
50 metres from Bank of the river Myntdu and hence considered as illegal encroachment in violation
of the Order of Hon’ble NGT and the Notification issued by the Jaintia Hills Autonomous District
Council, Jowai.

Now, therefore, Smt. Syrpai Sutnga of Iawthymme Ladthadlaboh is hereby directed to
Show Cause as to why appropriate action by way of dismantling of the illegal building constructed by
you should not be taken. Your reply should reach this office within 30 (Thirty) days from the date of
issue of this Show Cause Notice failing to reply or in the event that the replies found to be
unsatisfactory your building shall be dismantled. Take notice your name may be forwarded to the
Hon’ble NGT to implead you as co-respondent in the said case.

(Shri. Garod L.S.N Dykeg, IAS)
Distrigt Magistra

istrict,
Memo_No. Gen.179/Pt-II/CA/MU/NGT/2018/ 593-A, Dated Jowai the 5 July, 2022.
Copy to:-
1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.

2. The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.

3. The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind

information.

The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.

The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

ok

o r

Distrjtt Magistrate,
West JAingia Hills District,
owaj
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b
No. JH/OA-172/2016-17/Pt.111/890/4/..2 Dated: Jowali, the [ April, 2022
From: The Divisional Forest Officer,
Jaintia Hills Territorial Division,
Jowai.

T

The Deputy Commissioner
West Jainti Hills District,
Jowai

Subject: Minutes 8f the meeting chaired by the Chief Secretary to the Govt. of Meghalaya on
22/3/2022 in compliance of the Order of Hon’ble NGT dated 7.3.2022 in the matter of
Sanjay Laloo Versus State of Meghalaya & Ors.

Ref: Letter No. Gen.179/Pt-II/CA/MU/NGT/2021/326, Dated Jowai, 4™ Apnl, 2022

Sir

b

With reference to the subject cited above, I have the honour to submit herewith the
field inspection report on mining of minor minerals along Myntdu River and its catchment areas.

This is for favour of your kind information and necessary action.

Yours Faithfully,

Divisionaé orez Officer,

Jaintia Hills Territorial Division,
Jowai

Memo No. JH/OA-172/2016-17/Pt.111/890/A/ Dated: Jowai, the April, 2022

Copy to:
1). The Conservator of Forests (T), Meghalaya, Shillong for favour of his kind information.

/

Divisional Forest Officer,
_Jaintia Hills Territorial Division,

Jeputy Commieskeass Jowai

Office Jewai

Receipt No 3% 6 /

pate H—H-oledd Ledd -
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iing along Mvntdu River and Jowai Town:

The undersigned along with the field staffs of Jowai Territorial Range, Jowai undertook a

field inspection on the 14" and 28™ March 2022 to verify the existence of illegal sand/stone/boulder

quarries or mines in Jowai Town and its vicinity and along Myntdu river-in a radius of 5 kms and

found no illegal sand/stone/boulder quarries in operation. Inspection was carried out to check on

those illegal quarries where closure noticed was served earlier and no fresh illegal mining was

detected by the inspection team. The GPS location and other details of the site inspected are given

below for ready reference:

SI. No | Name of the land owner Location GPS co-ordinates | Remarks !
1 Shri Jehnoh Ryngkhlem : Treiongriang N 25°25°29.81”° i
E 92°10°50.02”°
2 Shri Ham Suting Treiongriang N 25°25°47.31”
E 92°10°52.31” Field verification has
3 | Smt B. Pakyntein Chahtngit N 25°27°00.50° been carried out. No
E 92°11°20.44” fresh illegal mining
4 Shri B. Passah Jowai Shillong road | N 25°26°59.69" were detected.
E 92°11°28.10
5 Shri Arboroi Kma Liar Kam Kam N 25°27°11.34”
E 92°11°04.73”

Intensive patrolling is been carried out to detect any illegal mining along the Myntdu river

and vicinity of Jowai town. Awareness on Meghalaya Minor Mineral Concession Rules 2016, its

provision and penalties were conducted. Flexes and signboard were also erected containing

information pertaining to imposition of fines to those offenders.

It may be stated here that there is no legal mining lease or quarry permits that have been

issued in Jowai town and its vicinity and along Myntdu River in a radius of 5kms under this Division.

Divisiona

Y

"ores @ﬁﬁ-@&r
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OFFICE OF THE JAINTIA HILLS
AUTONOMOUS DISTRICT COUNCIL: JOWAI \ 4
No.JHADC/FOR/11/2019/ 3394F-48 Dated Joyai the 0§ 2022

To,
The Deputy Commissioner
West Jaintia Hills District.

Subject:- Minute of the meeting with Jaintia Hills Autonomous District Council and
District Urban Planner held on 14th June 2022.

Sir,

Reference to the subject cited above, I am to inform your honour in
connection with the minute of the meeting held on 14th June 2022 of SI. 2 (ii), the Executive
Committee had notified the terms and condition for prevention and preservation of all rivers
in Jaintia Hills District. A copy of notification along with the corrigendum enclosed herewith
for your kind reference.

As per Sl. 6 (ii) of the minute I would like to inform your honour that the Forest
Department, JHADC had engaged the staff for patrolling duty at Myntdu river, as per report
received it was stated that no sand and stone, Mining and trees feeling within the distance
of 50 mts from the bank of River Myntdu (report enclosed herewith).

This is for your kind information.

Yours Faith

Chief Fofest Officer
Jaintia Hills Autonomous District Council
Jowali

Memo.No.JHADC/FOR/11/2019/ Dated Jowai the 2022
Copy to:-

1. The Secretary, Executive Committee, JHADC, Jowai for information and this has
reference with your order dated 28% June 2022.

Chief Forest Officer
Jaintia Hills Autonomous District Council
(RS IRNGT Jowai 2

' )

5Heo
29-8 Apd -
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OFFICE OF THE .l_--{.lgi'J']‘[A HI US DISTRICT COUNCIL::JOWAI

Dated Jowali, the 10" November, 2020.

NOTIFICATION

Whereas, the Hon’ble National Green Tribunal vide order dated 27.02.2017 in O.A No.
172/2016/EZ was pleased to pass necessary order for protection of Myntdu River.

And whereas in the meetings held on 31.05.2017 and 12.10.2017 convened by the
Deputy Commissioner, West Jaintia Hills District, it was resolved ainongst others that the Jaintia
Hills Autonomous District Council which is the competent authority for the management and
control of rivers in the Jaintia Hills Autonomous District and also the sole authority recognised
for issuing of land documents such as Patta and Settlement Certificate/Land Holding Certificate
shall specify the minimum distance from the river required to be kept clear and free from any
kind of construction or human activities.

Now, therefore, in compliance with the above mentioned order of the Hon’ble National
Green Tribunal along with the aforesaid resolution, the Executive Committee, Jaintia Hills
Autonomous District Council, Jowai in pursuance of the decision passed in its meeting held on
14.08.2020 hereby notified as follows:-

I. No construction of any structure, whether permanent or temporary for residential or
commercial or industrial or any other purposes shall be undertaken within 50 (fifty) metres of
the bank of any river. Further, no agricultL.lral land within the said distance shall be converted to
non-agricustural land.

- No mining or quarrying activities of any kind and no cutting of trees shall be carried out within
50 (fifty) metres of the bank of any river.

- Removal of sand shall be permitted only from the riverbed and no sand removal operation shall
be done within 50 metres of the river bank.

o

(O9]

4. In critical catchment area, the activities mentioned above are prohibited within 100 (one
hundred) metres of the river bank.

3. No sand removal operation shall be done within a distance of 100 metres, from any bridge.
0. No disposal of all kinds of solid waste (including religious offering and idol immersion) into
any river.

This notification shall take effect immediately.

Secretary
Executive Committee
Jaintia Hills Autonomous District Council,
Jowai. _

Memo No JHADC/FOR/11/2019/7-4, A 738 =275 bt 1owai. the 10% November, 2020.
Copy forwarded for information to:-
. The Deputy Secretary to the Government of Meghalaya, District Council Affairs

Department, with a request to have the Notification published in the Gazzette of
Meghalaya and to furnish 20 copies to this District Council,

2. The Deputy Secretary to the Government of Meghalaya, Forest and Environment
Department, Shillong, .

3. The Deputy Commissioner, West/East Jaintia Hills District, Jowai/Khliehriat.

4. The Director, Urban Affairs, Meghalaya, Shillong.

5

The Secretary, Meghalaya Urban Development Authority, Shillong,.

. The Chief Executive Officer, Jowai Municipal Board, Jowai.

The Revenue Officer/ Land Record & Settlement Officer, JHADC, Jowai.

8. The Town Planning Officer, Meghalaya Urban Development Authority, Jowali.

—_

o~

.

b r‘—f"" B 5/0 . Secretary

R Pt M Executive Committee

) / “ [ ‘ LUU,{ N})“aﬁ Jaintia Hills Autonomous District Council,
i T
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ID 0313 7 2()15;10
OF THE JAINTIA HILLS 3 "RISTRICT COUNCIL:JOW AL

ADCAORT1/2019/ Jated Jowal, the  April, 2022.

CORRIGENDUM

In the Notification of the Executive Committee, Jaintia Hills Autonomous District

Council, Jowai No.JHADC/FOR/11/2019/7 dated 10™ November, 2020, against serial No.

3, for -

4

Removal of sand shall be permitted only from the riverbed and no sand removal operation
shall be done within 50 metres of the river bank.

read -

Removal of sand shall not be permitted from the riverbed and no sand removal operation
shall be done within 50 metres of the river bank.

Secretary
Executive Committee g
Jaintia Hills Autonomous District Council, ;
Jowai.
Memo No.JHADC/FOR/1 1/2019/%75" 73 Dated Jowai, the  April, 2022.

Copy forwarded for information to:-

1.

VO N LA L

The Deputy Secretary to the Government of Meghalaya, District Council Affairs
Department, with a request to have the Notification published in the Gazzette of
Meghalaya and to furnish 20 copies to this District Council. /

The Deputy Secretary to the Government of Meghalaya, Forest and Environment
Department, Shillong, o

The Deputy Commissioner, West/East Jaintia Hills District, Jowai/Khliehriat.

The Director, Urban Affairs, Meghalaya, Shillong.

The Secretary, Meghalaya Urban Development Authority, Shillong.

The Chief Executive Officer, Jowai Municipal Board, Jowai.

The Divisional Forest Officer, Jaintia Hills Territirial Division, Jowai.

The Revenue Officer/ Land Record & Settlement Officer, JHADC, Jowai.

The Town Planning Officer, Meghalaya Urban Development Authority, Jowai.

(%
Secretary 4
Executive Committ
Jaintia Hills Autonomous District Council,
Jowai. :
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The Deputy Commissioner,
West Jaintia Hills District,

Jowai. ‘/‘ /
Py 9
Subject :- Compliance of the Order dated 7/03/2022 of the Hon’ble ! lu ().,:!\j e
No0.172/2016 in the matter of Shri.Sajay Laloo verses Statg¢ of ’[Lg aldva and
others.
Ref -- Office Order Gen-179/Pt-177/CA/MU/NGT/2021/410 dated Jowai the 6" June 2022.

Sir.

With 'reference to the subject cited above, 1 am directed to inform you that after
thoroughly examined and verified from the records available in the Office, I would like to state the
facts in connection with the land documents issued to the name of persons/individuals as per list
enclosed along with the Office Order stated above. Further this is to state that the land/plot of the

following persons are mentioned against each name as per Annexure-I.

Since the inception the District Council issued Land Holding Certificate to people
for ascertaining their ownership over the landed property. The measure taken by the District council
is that since the notification No.JHADC/FOR/11/2019/7 dated Jowai the 10/11/2020 was published,
no land holding certificates were issued within a distance of 50 metres from the river Myntdu.

File submitted for favour of your further necessary action.

Yours faithfully,

evenue Officer,
Jaintia Hllls Autonomous District Council.
o Jowai.
Jeputy Commiesiener

th..e ng.g g7

|!) "JU

a,, A8 T Jeda.



Smt.Original Pakyntein

R RN
'3 [ Shri.Khroo Kyndiah 36001992 | * - *
| | | | ]
4 ' Smt.Chibor Pakyntein 1330f1995 | ThaLHC stand in her mother’s name |
| | - w - 7_i£m?t._L_iancy Pakyntein ]
|5 Smt.Biabiancy Pakyntein | 392 of 1995 : }
|
6 Smt.Yoowanka | 274 of 2002 ]
Ryngkhlem ! :
| |
7 Smt.Arki Pgkyntein 165 of 2007
8 Smt.Soodaka Challam 235 of 2009
9 Smt.Merinda Pakyntein 662 of 2011
10 Smt.Pearly Kyndait 82 of 2019 The LHC is still in her husband’s
name Shri.Ardamanki Pakma
11 Smt.Nomilinda Niang 640 of 2019
12 Shri.G.S.Shullai X No LHC had been issued in his name.
13 Smt.M.Dkhar As the records that are available in the
office are numerous and in bulk,could
not trace out whether the landed
property of Smt.M.Dkhar is registered
or not.
14 Smt.Syrpai Sutnga 72 of 2017
15 Shri.Wonderful Shullai X No LHC had been issued in his favour.
16 Shri. Wallambok Rymbai 195 of 2002

Revenue Officer

Jaintia Hills District Autonomous District Council.

% %k %k %k

Jowai.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

JOWAL

No.Gen.242/DPR/SWM/Pt-1/SWM/2022 /155, Dated Jowai the 23d June , 2022.
To,

The Director,

Urban Affairs Department,

Shillong.
Subject:- Environmental Clearance Certificate for landfill site, Jowai- regarding.
Sir,

With reference to the subject cited above, I am to enclose herewith the
following document for perusal and further necessary action from your end:-
1. Letter dated 23/06/2022 received from Smt. Baiamonlang Shylla, D/o (L) Resia Shylla,
R/o Wahiajer Village, West Jaintia Hills District along with enclosures:
i. Land Holding Certificate No. 1 of 2000 for land situated at “Lum Moshut Sdaj”
Elaka Nartiang.
ii. Land Holding Certificate No. 39 of 2009 for land situated at “longkamynshi”
Sohphoh Village, Elaka Nartiang.
2. Letter No. DUP/]/R-18/2008- 09/140 Dt. 29/11/2021 from the District Urban Planner
addressed to the Director, Uirban Affairs Department Shillong along with enclosures:
I. Statement of the plot of land offered by Smt. Baiamonlang Shylla for landfill site
of Jowai, West Jaintia Hills District at Mookabeng near Sohphoh Village.
ii. Minutes of a meeting held on 26/11/2021 at 12:00 Noon for recommendation of
landfill site for Jowai, West Jaintia Hills District, identified at Mookabeng near

Sohphoh village.
3. With regards to the land in Rakababh, it is submit that it will take time to obtain
relevant document since it's a Community Land and also that the land has not been
registered.

Yours faithfully,

Memo Gen.242/DPR/SWM/Pt-1/2022/155 -A,
Copy to:-
1. The Commissioner & Secretary, Urban Affairs Govt. of Meghalaya, Shillong for kind
information.
2. The Chief Executive Officer, Jowai Mumc1pal Board, Jowai for information and
necessary action.
3. The District Urban Planner & Member Secretary, District Task Force Committee for
information and necessary action.

e

Deputy Commfss:oner’s Office)
Jo

Issue No. % "‘IG)}/

Darrxi\’) 77
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o’bj/uh TN

Dated: Wahiajer, 23/06/2022

The Director Task Force,
West Jaintia Hills District, Meghalaya.

Subject: Project Proposal for selling land for purpose of consideration
Waste management for Jowai Town.

Ref:

Public Notice- Dated Jowai, the 9tk August, 2021, vide
No.JMB/Genl-17/2021-22/2.

Respected Sir,

In connection to the subject cited above and with reference to the

Public Notice- Dated Jowai, the 9th August, 2021, vide No.JMB/Genl-17/2021-
22/2, 1, the undersigned herein approach your good office with a proposal to
sell my land for the purpose to develop a long term sanitary landfill site for
waste management for Jowai Town.

The details of the said land proposed for sale are mentioned herein in the
schedule below which is covered by two Land Holding Certificates:

1)

Situated at “Lum Moshut Sdai”, Elaka Nartiang, West Jaintia Hills
District, Meghalaya, which is covered under Land Holding No.1 of
2000.

North: Forest Land of Smti. Tynshain Shylla, Wahiajer

East: Road to Sohphoh.

South: Paddy Field of Pyrkhat Lhuid Wabhiajer, Paddy Field
Bamsan Nartiang, Paddy Field of Shan Lhuid &
Forest Land of Smti.Tibon Lamare.

West: Paddy Field of Smti. Tyrshain Shylla, Paddy Field of

Bamsan Nartiang and Wah-myngngi.
Area: 2,62,800 sq. mtrs (Approx)

(Attested copy of the Land Holding Certificate and Map is
enclosed herewith)

Situated at “longkamynshi”, Sohphoh Village Elaka Nartiang, West
Jaintia Hills District, Meghalaya, which is covered under Land
Holding No.39 of 2009
North: Forest Land of Smti. Disli Mulieh Wahiajer, Public
Road

IZast: Forest Land of Smti. Kretilda War Wahiajer.
South: Paddy Field of Shri. Khian Mulieh Wabhiajer, Paddy

Field of Smti. La Lamare, Paddy Field of Shri. Phing

Suting & Paddy Field of Smti. Rina Shylla.
West: Forest land of Smti. Kwe Sutnga Wahiajer, Forest

Land of Smti. Shit Sutnga, Forest Land of Smti. Bon

Shylla, Paddy Field of Smti. Bopn Shylla Wahiajer.

Area: 2,90,073.75 sq. mtrs. (Approx)

(Attested copy of the Land Holding Certificate and a Map is
enclosed herewith)
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That sir, the above mentioned two sets of land covered under
lLand Holding No.1 of 2000 and Land Holding No. 39 of 2009 are
conjoined landed property together. However, 1 divided this same
land into two parts with two documents but the land is the one
and the same respectively.

That sir, I am offering and proposing to sell the land of 100
acres carving out from the above mentioned land and to be
adjusted accordingly at a consideration of Rs. 5,65,000,00/-
(Rupees Five Crores Sixty Five Lac) only, subject to further
negotiations. 1 have ‘also enclosed with a proposed legal land
documents with this letter detailing the draft terms and conditions
which are still subject to further negotiations and modifications.

That sir, equally important it is also the fact that the landed
property which I am intending to propose for selling as per the
above notification is free from any encumbrances and the same
may be pleased to let me know if you assent to this proposal so
that I can make arrangements and meet you as soon as possible
and also to discuss the detail of the sale.

Therefore sir, I am to conclude in this letter that cooperation
is the responsibility of not only each individual but also society as
a whole if the above mentioned recommended are followed positive
changes will surely follow.

Your kind consideration in this regard shall be .highly
solicited.

For your kind information, thanking you.

Yours Sincerely

Y
Smti. Baiamonlagg Shylla,
D/o- (L) Resia Shylla,
R/o- Wahiajer Village,
West Jaintia Hills District,
Phone No-
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LAND HoLDINo;g:g;RTIFICATE

Certified that accmdmg to customary“,bj'zght of land holdmg and by v1rtue of
custom, tradition and her 1tablc ught oyer ’@ho land w1th1n Jamua H1lls D1str1ct Tho

plot of land situated at .. M wm % M@"’ Wlthm
Blaka....... Va1 /m‘r 7 more ful[y described in the Schedule below
belongs to Shfi/ Smt....... éﬁ%ﬁﬂ”ﬂaw‘é’ ’Zg &Q‘d’fla g 1esenﬂy re51d1ng
at ol K@AL.". Vﬂ;‘a,gc 7&/’!/!: /M D;stnct

SCHED ULE. OF LAND "”“2‘””"’"“? ' !
PLOE N0 e . Avea. L, ELED -84 Mtrs( /;éwa
Location ... ' e pen R |

Village.........i.. g G --_-‘3' 0
' Boundaries. ‘ : Dimensions
idanhhin Tt Rt e SRl 0@ lingan |
Nor h_/ ’ﬁ/ ﬂ/ W g TATRL i et Ay Mtrs

 Bast - ,amn%; Zé}f MM&,Q@V%M

'/ Yy, ‘7’:@‘:;4:(,/» U»G{" 8 2y M-@#{Jﬂwb/\r@ﬁ; S
South - J(i{é Ef oSl ek WearFrdon bnreie. ¢L>a_ﬂ.l ey

Mm /m g’f"m””"m yllo, Aajz éawwam Wl 7 T e
West —.. i, /

The land 18 ha“blo to assessment otir gvenue -as and when the Dlstrlct Councﬂ
Jaintia Hills Autonomous D1str1ct may by law onact ‘ :

Signatur.e; of Issuing A}lthOI-itY*-‘ &W\N 5"\'\/%

datntia Hilly 4 nman o

ice Seal and Designation -
Off1s:c_§. aldD igpation e % Wored

MEMO No JHADeZ.;;Ey/LchF%Z&f?% L -ined_,]owai-, zhe.;_.fw% E&‘Z}b

Copy forwarded to:- =~
Shri/ Smt .. &W}-N&ﬁ)ﬁ?yﬁ Q 0'“

Revenqe Ofﬁcer[ '
Jaintia H;lls* Auronomous District Coucil

Jowq;.

cw

; Mtrs

Ive jempep: f“ .Qve w "H 3
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_ Form No.6
OFFICE OF THE JAINTIA HILLS AUTONOMOUS DISTRICT COUNCIL JOWAI

LAND HOLDING CERTIFICATE

Certificate that according to customary right of land holding and by virtue of custom, tradition and
heritable right over the land within Jaintia Hills District. The plot of land situated at

Aj 7 K

........................................................................................................................................................................ within
Elaka .......... L.t LS . ...... more fully described in the Schedule below belongs to
Shry/ Sﬁ]t/‘ ................................ 6 ..................................................................................... presently residing

: : ;
At e EOLALLALY. oo Village o LB / M ....................... District.

SCHEDULE OF LAND - ,AW"“ v
IS NN G 2 Area st 22,0035 8q, Muéﬂf}é’&j

Location ............. Qg@'@/’“a’ .........................................................................................................

..................

North -/](W"/(/S’*Aﬁw' W Wil

..........................................................................................

................................................................................................................................................. Mtrs
; S QKWWWW' Al Ka fb Moo padibger

South B R e .,.....}..Yﬁé..ﬁ .

West -/( rVJ’,PJL Aa fre,

................................................

o AKbnditih KaBonSlflln., ffale fin 759 Shgli" ¢
The land is Liable to assessmient of revenue as and the District Council Jaintia Hills Autonomous District,
may by law enact.

Signature of Issuing Authotiry

Office Seal and Designation -

MEMO No. JHADC/REV/LHC/ §/ /S HBE " Dated Jowai, the........... R

Copy forwarded to .- t
swrissmi ... /el

.....................................................................................................................................

Revenue Officer
Jaintia Hills Autonomous District Council
Jowai.

o~
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Dated Jowai, the

November, 202
The Director,

b~ Irhap Affairs, Shillong,
Subyeer . Land il gjie for Jowai: recommendation thereof, ’
Reference: - Our letter No.DUP/I/R-1 8/2008-09/1 19, dated 26/101202
Sir,
With reference 10 the subject cited a
hamour 19 inform yoy that a me
Tay

bove and in continuation to oyr letter unde
eling was held in the offj

Ice of the Districy Urban Planner & M
the 26" November, 2031 and the plot of §m. Baj
recommended as g landfill i 'n by th tee for Landfi||
Jowai. e Stalementof the plot is encloseqd herewith alonpwi he meeting, detai maps of the plat, Jan
requirement details & analysis and the v nts (rom relevany departmenys.
Wis relevant 1o note here that (he committee has recommended for acquisition of 79 acres of land o
the integrawed landfill site. The committee has also requested the Jowaj Municipal Board 10 write to the Govermnent [
any additional requirement for related projects, if any,

The 70 (seventy) acre
& parking yard. FSSM
plants v,

mia Hills Distriet, Jqwai on

rreference, | haye th
Suhphoh village has been

iews & comme

» COMpost plant, Segregation yard, v
processing plant, Bu(Te

chicle cleaning
T 20nes, Toadways, waste 1o en

ey fre=cveling
¢ Yours faithfully .
Chairman,
Task Foree Comminee 1 andfili
. West Jaintia Hills District, Jowa
Z?ulnn.!\(l.l)ljl'l.lll{-l8/2008-09/!&0 ) Dated Jowai 1he 2 November, 307
‘Upy 1o . “ .
1. Shyi Wailadmik; Shylly, M.LA, Jowai for his Kind
e Depuy Commissioner, West )
j

nl‘nrmulion.
aintia Hifls Districy, Jowgi
e ('liulrmnn.hlwm Municipa) Board for hig ki
\--/rtﬂ Memnbers of the

4

. vt for i kindt iy, namion
Tor hig Kind nlorpy; n.
Task Forge (‘ummmcg Lundfil, West lainig Hillg Distrigy Jow
¥
. ' ‘ ‘ By ondey Clo,
(Lu:s.)( E e TRIVG PV e‘% k /E B l L
. .
Sewn: MW Bowd

4 l}:ﬁ ( Q‘M% %

/ UG P e
/ &N b Searetan,
lask e Comnnree | i
West lintigd 11, Distinct Lowen
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S 1l st daintia 1 itrics . =
Plot offered hy & L Baiamonlang Shylla for Land (11 Site of Jowai, W est Jaintiy Hills ”'\“'_I-I 4l Mook
Jatement of the ot ollered by Sy, A - - B Te——

IR TTINT \“"l"""i’f';'-"" )
! Mot of Sim Halumunhng Shy Iy el
R l Permisahle |
S Fatamicnns J Recommended | ———— _-l \h; —(‘T‘
— T e e— hacres
! \tea of Latwd atg y e 70 acres ———— T e—
C ———— | TT———— — .\nnw:rsnmrby
Pistange Itom 1y gy sraams 100 meters | T e =
) . — -ﬁ.__IL___‘-.‘__ No ponds Nearby
: Distance from Pands 200 mxcterg —— Y
! - - —— B B S N T —— 1.2 kilometers from Pwg villape rg
~ g
L nn-;-m- from Mhehways 200 meters - = T
5 | 1)1\‘!.:::& from ilut;u.tﬂun’t.—l;llbim_k 2-;'_ [ 1.3 kilometers
Ty Parky meters —— ————
e - — 1 L‘—-_____——--—k—‘“-_"—“f—, : 1] inkine /
| o J Distance from Water supply wel] 200 meters No water .supply_:\‘tiifnd no drinking wage MU CCA ey
~j= T YO e Lk el = - B
7 | Distance from Arpurts or Airbase 20 kilometcrs
——— ————— — ——

—

No Arport/Airbage
—— h&ﬁ —— ——— . — ————
Exstence of Agnculwra] lands /

paddy ficlds

1-.&111;11:‘; of High-tens on clectric
POWer Iine Passing through the plot

No
of land
e —_—‘—-—“—-—-_‘———-__‘__g ‘—-——________-_‘*

Acccsslbllny

——

-—&__——_—-—____lu______,, E

——— —-.__‘_‘—-——.._.___‘_—-_w--—.___ —

<

:7__‘
°)

Via p
S

) E—
wd village road and kutchy apprasch roag

I. No make arrangemeny for any Water supply near the plot - -

2. The plot js Stuated in isolatioy anay from the villages of Sohphoh ang Muokabeng Vg e i, Pend or o
! < dcvclopmcm;l ACUNVINES in the surrounding areq
i 3 The ple does not fa under any Plantation sje
! 4. The plot is located away from any Wildlife sancluaries, habnals. corridors and (ummunuy Reseng and the presg KC o Sneey
i Vicws and Comments from animals ag per relevam Provisions of Wildlife (Protection) Aqy 1972 were not ohsened

1 ¢ is | i ) i i

, : relevant departments, 5 The Plot is locatey
{
|

7 bibien i gjene MOVTLY 2

care tmen * OF newly proposed schemes of the Waer Resouree Departien:
ooy o e Project uted water shall no affeet the waer dualiy
-

1

{ eam

j *s 7. Based 0n the definition define under the MCghahya Forest (Regulation & Amendment) ACL 2012, e Mol Lindlil sie can s Lo
e ] N mb~¥

b ﬂ_ :
s
Distry Liihy ‘l"‘.y-::::\.\ Mo Soviengs .
1kt I

o .‘I':\\' LComaunge
Wt T diy0, Pusirig

Howenes, i defioviag

tivers ang sirezsr
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: - oh: . " the District
Shanetes of the mecting, held og the 2" 2020 at 12:00 p.man the chiinber of the S

" Now cmber,

. e : T P b site fur Jowai, Wsg
ban Planners Wost Bainta il District, Jowai for recommendation of Landfill site tur

vrhy .

Lot ELES Distevet, identifiod ag \ll](l‘\:\ll\‘ll},‘, near Sohiplioh vilbagee,

MEITR

cerepresent Lt annened

The Meeting was co-ardinated Ly the District Urban Manner

Aot landil site, West Jaintia Uills District, Jow
S e action tahen Gl date

"
w ity

& Member Seerctary of the Task Forey
ai who welcomed the members present and then briefed the

and the views and comments submitted by the Officers of relevant departments
, o
ranbmspectan cartied out on the 19 October, 2021.

Wowas abo infomed by the Member Secretury that the Jowai Municipal Board, V""'_'f””
NeOMBGenl-3222020-21469, dared 10/11/2021, hag requested 10 acquire a larger arca of 100 Acres fuf a'-*'-l“""i“"
voandenng the various scientific methods for wasie fmanagement 10 be taken in the future, apant from samtary land[ill,
ihe baecal Sludge and Septage Management, Bid-Medical Waste Management, F-Waste Management, Hazardous
waste Management, ele.

EE)

Ihe comminice then decided that the requirement would be based on a holistic appronch for an
mntegrated landtill site based on the technical analysis, associaled works, fulure provisions, udoption of new technology

and methad (waste ta encreyfrecycling ete.). As per the aforementioned parameters, the requircmem of fand was
caleutated &t 70 acres and the same was recommend

ed for acquisition by the commitiec. The Jowni Municipal Board
was then requested to write to the Government for addit;

ated projects, if any.

It was also informed ¢ y the Range Forest Officer, Jowai Range (T) 10
the Divisional Forest Officer (Tesritorial), West Snintia Hills Ristrict, Jowai, the proposed site for landfill ai Mookabeng
near Sahphoh villape could be cateporized as ‘Non-Foresr, Aree’, As Informed by the Divisional Forest Officer
(Territarial), West Jaintia Hills District, Jowai, the upproval by the competem authority and issuance of centificate for
the <ame wauld be pravided afier completion of due procedure of the department
After discussion and perusal of the staement of the plot, all the members then unanimously agreed 10
recominend 0 acres of the ploy of S, Baiamonlang Shylla gt Mookabeng near Sohphoh village as landfill site for the
Jowai lown and the final report including views and comments, detail maps, land ares analysis eic. 10 be submitied a1
the carliest to the Government,

The meeting then ended with a vote of thanks by the Member Sccretary.

hat as per the repont submiited b

Disteict g\i Planner
Member S cretary.
Ta‘sk Force Commince Landfil,
Whest Jaintia Hills District, Jowai
Mewna.NO.DUPIIIR- 1 872008-09/ 43, Dated Jowsi, the 29 Notempe,. 202 L.
Copr o -
U Shri. Wailsdmiki Shylla, M.L.A, Jowai for his kind information
2. The Deputy Commissioner, West Juintia Hills Districy, Jowai Tor his king information,
3 The Director, Urban AfTairs, Shillong& Chairman, Task Foree Commiee Landfill for his king nformmnon
4 The Chairman, Jowai Municipal Board for his king information :
5 Al Membery of

the Task Force Comminee Landfill, West Jaintia Hills I)istr?. Jowsi.
1

0[ b ) /h Jorn

e
ll‘l);l.-HITi.m Plan gy
& Member Sevretany,
Task Farge Cow

Wmittee Landrii,
West Lamna Ll
‘ {

s Distiog, Towa,

e
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November, 202; at 12:00 p.m. in Chamber of the Distriet Urban
te for West Saiatin Hitts Disgrict, Jawai identified »t Mookaheny

t'\'l'"l"i{i\'l)f\a\'('f': SHEET

fembery present in the meeting helg op .—.:“..\"*——

annes. Jovai for recommendation of jamariy o
acar Sohphoh village,

i - » [ ——
f*" Name
F 3

Signature Phone number

b Direstor, Urbag Affairs

4 | Chiel Exceutive Offieep { Executive Officer, Jowaj Muaicipa) l!n;rd.

|

|y e
"oV ivirict Urban Planner& Tow
! i laintia Nt Uistrier, Jowai,

- —

n Planning Officer, MUDA, et
[}

" Divisiogyg) Foresy Ollcer I'Ferrilurial). West Juntia Hitls, Jowgi.

,_-___"_h.__“______.__h_,; e ot ]
%

&
I' L] ‘ Divisional Foregy ()lﬁtrr(\\lﬂdlifr). West Jainiig Hills, Jowai,

fobf SP93173)
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